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HOUSE OF THE PEOPLE
Friday, 21st November, 1952

The House met at a Quarter to Eleven
of the Clock

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

INDIANS REGISTERED FOR CEYLON
ZENSHIP

*531. Sardar Hukam Singh: (a) Will

qutre Ceylon citizenship and submitted
their applications before 5th August,
lsgl.tl;ehstdateﬂxedtorsuchmn-
cations'

(b) What was the number actually
registered as Ceylonese Nationals?

(c) What is the position of the re-
maining applicants?

The Deputy Minister of External
Affairs (Shri Anil K. Chands): (a)
237,034 applications were filed. On an
average, each application related to
34 persons (including wife and
children of the applicant).

(b) 5,558.

(c) Applications are lying pending
at present in a majority of cases, As
already stated on the 5th November,
1952, the Government of Ceylon are
revorted to be increasing their 'staff,
which, when done, will no doubt faci-
litate disposal of these applications
more expeditiously.

Sardar Hukam Singh: Is there any
estimate of the number of applica-
tions that have been scrutinized and
rejected?

Shri Anil K. Chanda: Up till 30th
of September 12,201 have been accept-
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628
ed. The others are still under consi-
deration.

Bardar Huokam Singh: Are the
reasong for their rejection known to
the Government?

Mr. Speaker: Did the hon. Minister
refer to rejections?

Shri Anil K. Chanda: No, Sir. We
have no information opn that,

Mr. Speaker: He has no informa-
tion as to how many were rejected.

Sardar Huokam Singh: Did the
others who could not apply within
time request the Ceylon Government
for extension of the date?

Shri Anil K. Chanda: We have no
such information.

Shri K. Sobrahmanyam: How does
the amendment of the Ceylon Citi-
zenship Act affect those Indi who
have already sought Ceylun Eﬂ.‘nen-
ship before the prescribed da

mmm-isur(smumm
Ial Nehru): I made a statement in
this House the other day on this
very subject.

Shri

proposal for the an Mi.niste.r of
Ce:rlnnandPrime Minister of India
to meet and discuss this problem?

Shri Jawaharlgl Nehru: No, Sir,
there is no specific proposal to that
effect. And the Prime Minister of
Ceylon is at the present moment on
his way to England.

Shri M. 8. Gurupadaswamy: May
I know if the Finance Minister who
is going to London to attend the
Commonwealth Conference will be
asked to negotiate with the Prime
Minister of Ceylon about the Amend-
ing Act which has just now been
passed in Ceylon?

Shri Jawaharalal Nehrn: No, Sir,
that is rather outside the scope of
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the Finance Minister’s functions
there.

CArRDING MACHINES

*532. Sardar Hokam Sluh: (a) Wil
the Minister of Commerce and Industry
be pleased to state what was India’s
total requirement of carding machine
per annum?

(b) What part of it was met by in-
urtion during 1951-527

digenous prods

The Minister of Commerce and In-
dnstry (Shri T. T. Krishnamachari):
(a) India's total requirement of card-
ing engines is estimated to be between
700 and 800 per annum,

{b) The indigenous production of
carding engines from April, 1951, whan
roduction actually started in
actory, to the end of August 1952 has
been 243,

I would like to add that there is
&nother factory in Coimbatore who
build carding engines. But the output
is very small. They usually build to
order, and build perhaps one in two
months.

Sardar Hukam Singh: Is the total
capacity installed up to this date suff-
cient for our requirements when they
go into full production?

Bhri T. T. Krishnamaehari: It is
a very difficult matter to estimate.
After all, carding are not
needed every day. Very possibly
some of the.mills have installed new
carding engines after the war. It
may well be that an obsoclescence may
come all of a sudden on us and we
might -need two or three of
them all at once.

e present moment the capacity
of this big plant ig somewhere about
310 in a year,

shift. 1
possibl,g for them to work shifts.
The demand at the present moment
does not even equal their output at
the rate of one shift. If the demand
increases, possibly they might be able
to expand the production. -

Sardar Hukam Singh: Has the quali-
ty of the carding engines so far pro-
duced in these tactories been tested
by the textile mills to see whether
they come up to the mark or not?

Shri T. T. Krishnjmachari: My in-
formation is that the quality is quite
good.

Shri N. Sreekantan Nair: Are Gov-
ernment aware that the latest Ameri-
can technigue in textile engineering
is a single process from Blowroom to
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spinning, so much so that if we pro-
duce these carding machines on a
large scale they may become obsolete?

Shri T. T, Krishnamachari: Sir, I
try to keep in touch with modern
developments to the extent possible,
but my knowledge does not extend to
the extent that my hon. friend ap-
parently possesses.

DnspLacen PeErsoNs 1IN Yor Camrp

*533. Sardar Hukam Singh: (a) lel
the Minister of Rehabilitation
pleased to state whether there are a.ny
mmtesottheYolCampwhomstm
receiving gratuitous relief?

(b) If so, what is their number?
{c) Where are these persons likely to
settled?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) Yes.

(b) 6445.
(c) In Jammu and Kashmir State.

Sardar Hukam Singh: Did all the
inmates of the Yol camp come from
the occupied territory of Kashmir or
from those areas which are in the
possession of the Jammu and Kashmir

vernment?

Shri A. P, Jain: Well. at one time
about 800 or 900 persons in the Yol
camp were from the territory which
is administered by the Jammu and
Kashmir Government; others were
from the occupied areas. But now
all those who belong to the territory
administered by the Jammu and
Kashmir Government have been sent

Sardar Huokam Singh: What is the

number of unattached women _and
children suffering from physical in-
looked after?

Shri A. P, Jain: The number of un-
attached women and chlldren and
persons suffering hysical in-
capacity or old age ig 2 0.

SBardar Hukam Singh: How have
they been looked after?

Shri A. P, Jain: Well, they are
being given doles at their normal
scale plus certain other facilities.

Sardar Hukam Singh: Have any in-
stitutions or individuals requested the
to hand over to them
this camp and
vulunteeted that they would look after
them and bring them up, and, if so,
have such requests been acceded to"
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Shri A, P. Jain: Requests of all
kinds are received, and if they are
considered proper they are acceded to.

Sardar Hukam Singh: Is it a fact
Muzaffarabad ha

area for the return of Muslims who
had gone to Pakistan?

Shri A. P. Jaim: Sir, the gquestion
relates to Yol camp and not to Muzaf-
farabad refugees outside the camp.

# Sardar Hnkam Singh: Are there any
refugees from Muzaffarabad in the
Yol camp as well?

Shri A. P. Jain: Maybe. I do not
*know.

Wacons For CoalL TRANSPORT

*534. Dr. Ram Snbh.usm (a) Will
the Minister of Production be pleased to
state whether it is a fact that some coal
ships have been held up in Calcutta for
lt}c‘k of supply of wagons for transport
of coal?

{b) If so, do Governmnt propose to
take any steps in regard to the supply
of necessary wagons?

The Minister of Production (Shri
K. C. Reddy): (a) Yes. During the
last 3 or 4 months coal ships have
suffered detention in the port of Ca.l-
cutta both on account of inad
wagon allotments to the Docks, ar
out of overall wagon shortage and in-
sufficient berthing facilities.

(b) Necessary stepg to clear the
congestion of ships have been. taken.
Wagon supplies to the Docks have
been increased by the Coal Commis-
sioner and an additional berth for
coal loading has been allocated by
the Port Commissioners temporarily.
In addition certain ships were per-
mitted to be loaded in midstream in
September and October. It is exnect-
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8hri A. C. Guka: What was the
number of wagons allotted for carry-
ing coal to the Calcutta dock last
year and how does it compare with
the number allotted this year?

Shri It compares
tavourably menﬂng ror about six
weeks during this year whe.n, owing
to coal suppl.ies havi.ng been insuffi-

cient to West Bengal, the supply of
wazons to the Calcutta Port was re-
uoed&om!aﬂtozsﬂ That is part-
ly the reason why there was this
congestion,

Shri K. K. Basn: May I know whe-
ther this difficulty that has been ex-
perienced is not due to the recent re-
grouping in the Eastern Railways?

Bhri K. C. Reddy: Not to my know-
ledge.

Dr. Ram Subhag : May I
know whether the scarcity of wagons
for transport of coal for internal con-
sumption will also be removed by
December?

Shri K. C. Reddy: I cannot say
that. I think according tp the pro-
gramme of the Railways the shortage
of wagon availability will be gradual-
1y reduced over a period of three or
four years.

Shri Sarangadhar Das: When the
ships are detained in the docks for
want of wagon ml?ﬁes do they
pay any demurrage? they do, who
finally pays the demurrage?

Shri K. C. Reddy: Not the Govern-
ment anyway; I think it ig the ship-
companies themselves—subject

to verification.

Shri N, P. Sinha: May I know whe-
ther during his last wvisit the hon.
Minister assured the coal-owners in
Jharia  coal-fields that he would
take up the matter at Cabinet level
and tn; to remove this shortage of

ed that by Decemb
will be cleared and nm'mal condlﬁons
will prevail.

', Or. Ram Subhgg Singh: May I
‘xnow the number of wagons allotted
‘per day for the movement of coal
from the coalfields to Calcutta port
_for export?

'{ Shri K. C. Reddy: Ordmnrﬂy it is
about 480 wagons per day according
to my information.

Pr., Ram Subhag Singh: What is
the number of wagons allotted for the
movement of coal for internal con-
sumption?

Shri K. C. BReddy: I would require
notice for that.

Shri K. C, Reddy: Is the hon,
Member referring to the shortage
of coal wagons for the shipping busi-
ness or to the general wagon gques-
tion, Sir?

Mr. Speaker:
general question.

Shri K. K. Bisu: May I know whe-
ther Government has an.‘F ﬂa‘ure as
to the total loss suﬂ’ered the parties
concerned due ties in
wagon supply?

Shri K. C. Reddy: We have no in-
formation.

Mr, Speaker; Next question.

I think, to the
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-Shri K. C. Reddy: Sir, I would
like to know_ what exactly was the
question—the previous one.

Mr. Speaker: I am going to the
next question.

CokE OVEN PLANT AT SINDRI

*535. Dr. Ram Subhag Singh: (a) Will
the Minister of Production be pleased to
state whether Government propose to
set up a coke oven plant at Sindri
Fertilizer Factory?

(b) If so, what is the estimated cost
of setting up that plant?

'l'he C. Reddy o A : :;lant
): (a) coke oven
is bemg put up by the Sindri Fer-
tilizers and Chemicals Ltd., a wpri-
vate limited company owned by the
Government of India

(b) Rs. 235 lakhs,

Dr. Ram Subhag Singh: May I
know whether the contract for the
installation of this plant has been
placed with any firm and if so, in
:altat time it is likely to be complet-

‘Shri K. C. Reddy: Yes, Sir. The
contract has been placed with a firm
in Germany. I think it is expected to
be completed in twenty-two months.

Dr, Ram Subhag Singh: May I
lmovg?the estimated capacity of that

Shri K. C. Reddy: I think about
600 tons per day.
Dr. Ram Subhag

Bingh: What is
the daily requirement of the Sindri
Fertilizer Factory?

Shri K. C. Reddy: The idea is that
production in the coke oven plant
will be sufficient for the requirements
of the Fertilizer Factory.

Dr. Bam Subhag Singh: Would it
be cheaper than the present one?

Shri K. C. Beddy: Surely it will
be economical.

Shri Meghnad Saha: May I know
whether this will be a part of the
Sindri Fertilizer Factory?

Shri K. C. Reddy: Yes, Sir,

Shri A. C. Guha: May I know how
the Government propose to utilise
tl;e bg-produc‘ts after the production
of coke,

Shri E. C. Beddy: What by-pro-
duets?
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Bhri A. C. Guha: I want to know
how the by-products will be utilised.
Will there not be any gas? How will it
be utilised?

Shri K. C. Reddy: A part of it is to
be utilised but I cannot say now how
exactly it will be utilised.

PaxisTan's EvacuEe ProPERTY AcT

*536. Dr. Ram Subhag Singh: Will the
Bazail:ister of Rehabilitation be pleased to
H

(a) whether it is a fact that the Gov-._
ernment of India have suggested to the
Government of Pakistan that the latter
should, as a reciprocal measure, remove
the “intending evacuees” clause from,
her Evacuee Property Act; and

(b) if so, what steps the Government
of Pakistan have taken in that regard?

The Minister of  Rehabilitation
(Shri A, P. Jain): (a) No.

(b) Does not arise.

Dr. Bam Subhag Singh: May I know,
Sir, the number of persons who have
lt:ree';l declared as intending evacuees so

shri A. !‘. Jain: I am quoting from

emory. I think anything between
1500 and 1550 persons have been de-
clared intending evncuee.s, about 782
cases are

Dr. RBam Subhag Singh: What would
be the approximate vnlue of their pro-
perty? How many them have
actually migrated?

Shri A. P. Jain: Not one of them
has migrated because a person actually
migrates when he becomes an evacuee.
So far as the value of their property
is concerned, we have no flgures nor
are we concerned with it because we
do not take possession of their proper-
ties but only certain restrictions om
the management of the property of the
Etend.mg evacuees are placed under

w

Shri T. K. Chaudhuri: May I know
whether Government's attention
been drawn to the report published in
's papers that there is an offer by
Dr. Qureshi., the Pakistan Rehabilita-
tion Minister, to scrap the Pakistary
Evacuee Property Act if it is recipro-
cated by the India Government
what is the attitude of the India Gov-
ernment with regard to this offer from
Pakistan?

Shri A. P. Jain: I have seen the
report but T do not take offers through
the Press.
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The Prime Minister (Shri Jawahar-
lal Nehru): We are prefectly prepap.
ed to consider it if formally made
because, through press, it is no offer.
It is a vague statement. We are per-
fectly prepared to consider these
matters if it ig seriously meant.

Sardar Hukam Singh: This offer is
being made because there are no
Hindus there.

Shri Jawaharlal Nehru: That is so.

Shri K. P. Tripathi: Some timeback
some figures were published and it
was found that the number of migra-
tions from Pakistan tc Assam, was
increasing. In view of this fact may
I know what is the number of intend-
ing evacuees from Pakistan?

Shri A. P. Jain: This doe t
to the East including Ass:fnl.m wply

INDUSTRIAL Housmng ScHEME

*537. Shri A, M. Thomas: (a) Will tke
Minister of Works, Housing and

be pleased to state whether the allot-
ment of funds under the Industrial
Housing Scheme has been made to the
various States and if so how?

(b) What, if any, are the decisions
taken by the Housing Conference held
in August, 19527

(c) Have they been implemented?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Schemes, as they are received from
the State Governments, are examined
and allocations are made equitably,
keeping in view the needs of industrial
labour in the various States and the
total available provision. An alloca-
tion of Rs. 18, ?5 ,000/- 50 per cent. as
subs;dyandsnperognt.as loan has
been made to the Government of
Saurashtra recently. A similar alloca-
tion of the order of 75 lakhs for U.P.
and 25 lakhs for Madhya Bharat is
expected to be made shortly,

% (b) and (c). All the conclusions
reached at the Conference have been
incorporated in the Subsidised Indus-
trial Housing Scheme, There has been
;only one variation in that the cost of
‘the multi-storeyed one-roomed tene-
ment has been raised where the high
cost of land necessitates such a course
from the figure of Rs, 4,000 to Rs. 4,500
only and not Rs, 5,000 as recommended
the Conference.

ShrlA.lll.'l'homs May I know,
Sir, howmwtypesofhwmare
there for the various income groups
in the scheme and have the Govern-
ment given any direction
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the cost and the model of the houses
to be built under the scheme?

Sardar Swaran Singh: I am afraid
the question is too much involved but
if I understood the hon. Member
correctly, there are two parts of it.
One is as to whether we nave laid
down any specific model. On that,
Sir, we insisted on certain minimum
standard of comfort and alterations in
design suiting local conditions were al-
lowed. The other part of the question
with regard %o the various low income
groups this scheme is ned to
industrial housing as I have already
stated.

Shri Radhelal Vyas: May I know
what are the conditions under which
payments shall be made to the respec-
tive States?

Sardar Swaran Singh: Payments
would be made in accordance with the
progress made in construction.

. Shri A. M. Thomas: May I know
what will be the nature and control
exercised by the Centre? Has any
arrangement been made to see that the
construction is made according to the
model set up by the Centre?.........

Sardar Swaran Singh: The extent
of control and the nature thereof is
clearly laid down in the scheme, a
copy of which has already been laid
on the Table of the House. With
regard to the control on the construc-
tion thereof, the Centre does not pro-
pose to exercise day-to-day contro] but
will depend upon the construction
agency employed by t.he various State
Governments.

Shri Sinhasan SInxh: What will be
the agency—will it be the Public Works
nt of the Union or the State
concerned, or will they be given the
right to build their own b on
the model made by the Government?

Sardar Swaran Singh: So far as the
industrial concerns are concerned,
theywﬂl not be compelled to make use

of the construction agency of the State
Public Works Department. As =a
matter of fact. it will not be possible
for the PWD or ttl;:ee State Governments

concerns.
But if the tenements are fo be put up
by the State Governments, it will be
for them to utilise either the PWD
agency or some other method accord-
ing to the local conditions or according
to their own rules.

P. Tripathi: Last year when
such a scheme was made, the tea in-
dustry did not make any application.
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May I know if this year any applice-
tion has been made by the tea
industry?

Sardar Swaran Singh: I do not
know whether there was any such
scheme last year. So far as I know
this scheme has been introduced for the
first time. Therefore such a gquestion
really does not arise. As to whether
any specific application has been made
by any tea concern, I cannot say be-
cause that does not arise out of this
question.

Shri Punnoose: The hon. Minister
stated that certain allocations have
been made or are bein,
made to certain States. May
know whether any allocation has been
made to the Travancore-Cochin State
or whether any application has been
Teceived from that State?

Sardar Swaran Singh: I may tell
the hon. Member through you, Sir,
that no aj hcauonhadbeenmeuwd
wvancore-Cochin Govern-
ment. But, one of the Central Minis-
ters actually went on tour there and
he contacted the Travancore-Cochin
Government to find out if they had
any scheme. We have also sent a
formal communication to them, asking
them to send up any scheme if they
are interested.

Mr. Speaker: Let us go to the next
question.

RusBer PRICES

*538, Shrlc.&lyymi (a)wmthe
Minister of Commerce and Indusiry be
pleased to state the present price of
rubber in the world market?

(b) What is the present price of
rubber in India?

(c) What is the quantity of rubber
used in India for the manufacture of
Tubber goods (i) cycle tyres; (ii) motor
tyres; and (iil) other goods?

(d) Are the prices of these goods
controlled? -

The Minister of Commerce (Shri
Karmarkar): (a) to ¢c). A statement
is laid on the Table of the House. [See
Appendix III, annexure No. 17.]

(d) No, Sir.

8hri €. R. Iyyunni: May I know
whether the prices ruling in Singapore
is the determining factor regarding
the market price of world rubber?

Shri Karmarkar: It is taken as one
ordlthe representative prices, outside
India,

Shii C. R, Iyyunni: What are the
other factors?
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Shri Karmarkar: I did not say fac-
tors; I said, it is one of the represen-
tative prices outside India.

Shri C. R. Iyyunni: What are the
other prices?

Shri Karmarkar: Other world prices
at different trading centres.

Shri P. T. Chacko: May I know whe-
ther the Government are in possession
of any statistics as regards the cost of
production of rubber in India? .

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
This matter was investigated by the -
Tariff Commission and the presentl
price of Rs. 138 per 100 pounds has
been fixed on their recommendation.
It must be pretty obvious to hon.
Members that the Tarif Commission
must have had adequate figures and
statistics at their disposal for coming
to this conclusion.

Industry last year when the market
price was Rs. 300 per 100 pounds to
increase the price of Rs, 12280 a
little more?

Shri T. T. Krishnamachari: All these
representations have been made from
time to time by the concerned inter-
ests. Every time a representation was
made, the matter has been referred to
the authority which is competent to
pronounce an opinion. On the last
occasion, the Tariff Board went into
the matter and fixed the price. On
receipt of further representation. Gov-
ernment had referred the matter again
to the Tarif Commission and the
present price is the result of their
enquiry.

Shri Velayudhan: May I know what
is the difference between the world
market prices of rybber and the price
fixed by the Government of India
recently?

Shri Karmarkar: The difference is
given m the statement. The world

. 123-5 for 100 lbs. o!
R.M.A. 1 rubber FOB Singapore. The
Indian price of rubber. as my hon.
friend may Imow. is Rs. 138 per 100
lbs. of RM.A. 1 rubber FOB Cochin.

Shri A. V. Thomas: Is it not a fact
that the price recommended by the
Tariff Commission has been accepted
by the producers of rubber for a period
of 3 years?

Shri T, T. Krishnamachari: That is
so0; that iz my information, any way.

Mr. Speaker: Next question?
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INDUSTRIALISATION OF SOUTH INDIA

*539. Shri M. 8. Gurupadaswamy: (a)
Will the Minister of Commerce
Industry be pleased to state whether
any proposal is under consideration of
Government to evolve a scheme for the
industrialisation of Stuth India?

(b) If so, which are the industries
proposed to be taken under this scheme?

(c) What will be the total estimate
of cost involved under the scheme?

nl.inlstu- of Commerce and In-
dustry (Shri T. T. Krishnamachari):
{a) and (b): There is no separate
scheme for the Ind tion of
South India. In coanectwn with the
Five Year Plan the Planning Commis-
sion have, however, studmd the pro-
gramme of developmmt of 40 industri-
es. A list of the more important
industries the development of which is
visualised in the States of Madras.
Mysore, Travancore-Cochin and
Hyderabad is laid on the Table of the
House. [See Appendix III, annexure
No. 18.] The Development ng of the
Ministry is engaged in preparing blue-
prints for certain industries that would
be started. Some of these schemes
might be utilised in South India and
other areas which are not industrially
developed.

(¢} It is not possible at this stage to
make an estimate of total cost.

Shri M. 8. Gurupadaswamy: May I
know whether any survey has heen
made to mark out the backward areas
in South India with a view to start
new industries there?

Shri T. T. Krishnamachari: Thisisa
guestion which ‘has to be dealt with
by the Advisory Council which has
been established under the Industries
Regulation and Develapment Act. In
fact, at the last meeting of the Coumeil,
Professor Vakil, who is one of the
Members, subnntted a paper on the
location of 'Ig:e
felt that they shw.ld tm-ther ,tnto
this matter. bvlously when a ques-
tion like that is taken up by a
responsible body lke the Industrial
Advisory Coumcil. the needs of areas
like South Indla which are industrially
ﬁc&w&rd, be adequately dealt

Shri M. S. Gurupadaswamy: What is
the total amount so far spent under
the Five-Year P‘la.n for industrialisa-
tion purposes in South India?

The hon.

Shei T. T. Krishnamachari:
Member is perhaps mot aware of the
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fact that the Five-Year Plan has left

prise. I am afraid I would not be able
to say now offhand if advantage has
been taken of this fact by private
enterprise and industries started in
that part of India to which my hon.
friend referred.

Shri M, 8. Gurupadaswamy: May I
know which are the parts that come
under South India?

Some Hon. Members: He is the
questioner.

Mr. Speaker: Order, orde..

Shri B. S. un;:w May I know whe-
ther there is a ue-prmt prepared lor
the mica industry?

Shri T. T. Krishnamachari: At the
moment, I should say I am not aware
of any such blue-print.

Shri Meghnad Saha: What is the
definition of South India?
Mr, Speaker: Order, order.

Shri N. Sreckantan Nair: May 1
know whether any scheme has ' been
envisaged by the Government by
which the coastal regions round Allep-
pey, which have been for a long time
been a very important industrial
centre, the importance of which has
been going down because of the lapse
of the coir mdustry, an industry which
has continued to go down for some
time now,......

Mr. Speaker: The hon. Member may
put his question; he need not give his
why Alleppey sho?é:

Shri N. Sreekantan Nair: Is there
any scheme for the industrialisation of
the region round Alleppey?

Shri T. T. Krishnamachari: The hon.
Member knows that the main industry
in the region which he mentioned
happens to be the coir industry, mats
and mattings. The Planning Commis-
sion has allotted a definite amount of
a little over 60 lakhs for the develop-
ment of that industry during the next
five years, on the basis of half the cost
being borne by the Travancore-Cochin
Government. I arrangements
are well on way to see that that pro-
posal of the Planming Commission Is
implemented.
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Inpians I BURMA

*540. Shri P. T. Chacko: Will the
Prime Minister be pleased to state:

(a) the estimated number of Indians
rendered destitutes by the activities of
the insurgents in Burma since 1949; and

(b) the total number of Indians re-
patriated from Burma since 1949?

The uty Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). The total number of Indian
destitutes repatriated from Burma
from January 1949 to 30-8-1952 is
13,978, It is not possible to say in how
many of these cases destitution was
caugd by the activities of the insur-
gents.

Shri P. T. Chacko: What is thé
total amount that Government had to
spend for repatriating these Indians?

Shri Anil K,

Chanda: From Ist
January 1949 to 30th September, 1952,
the amount involved was Rs, 8,21,635.

Shri P. T. Chacko: What is the aid
which the Government of Burma gave
for repatriating these Indians, and
also for the evacuation of Indians, from
rebel-held areas in Burma to -Rangoon?

Shri Anil K. Chanda: Government
paid threir steamer passages, and for
tt]tl;eu gmé:l at:d ‘:ilielteh:; du the days

ey ha Rango i
on shift to India on while

Shri P, T. Chacko:

I kn
whether the Government of Burl?lv;
expended anything for this pur-

pose?

Shri Anil K. Chanda: I have al-
ready said that we have spent Rs.
8,21,635/- on these people.

Shri P, T. Chacko: That is by the
Government of Burma,

Shri Anil K. Chanda: No. It has
11)23? spent by the Government of
a,

Shri B. 8. Murthy: May I know
whether Government have any idea
as to the number of Indians now held
up in rebel-held areas?

Shri Anil K. Chanda: I do not know,
Sir, if the areas in the hands of the
rebels are clearly demarcated, but
most of the Indians who were in
troublesome areas had come away
from those areas by 1949 which was
the peak of the insurgent movement.

Shri K. K. Basu: May we know
whether the Government have ascer-
tained whether these Indians have
come out of their own
been squeezed out?
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Shri Anil K. Chanda: We have no
dealings with the rebels in those areas,
and we, therefore, cannot ascertain
whether they were squeezed out or
whether they came out themselves.

PLANNING COMMISSION

*541. Shri V. P. Nayar: Will the
l\gailt:\;sber of Planning be pleased to
state:

(a) the amount spent till 15th
October, 1952, on the Planning Com-
mission; and

(b) the further expenditure that will

be required to finalise the Five Year
Plan?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A total
sum of Rs. 24,96,185/- has been spent
by the Planning Commission from its
commencement up to October 15, 1952.

(b) A further expenditure of Rs.
99,500/~ approximately, is likely to be
incurred before the final report on the
Five Year Plan is published,

Bhri V. P. Nayar: What is the
monthly aggregate salary and hono-
raria given to each of the members of
the Planning Commission recruited
solely for the sake of the Planning Com-
mission?

Shri Hathi: So far as the salaries
of the Members are concerned, only
two Members at present draw salaries.
Shri V. T. Krishnamachari draws a
consolidated honorarium and Shrimati
Durgabai draws a salary. The other
Members who are, of course, Ministers,
do not draw any salary from the Plan-
ning Commission.

Bhri V. P. Nayar: My question was
“What was the monthly aggregate
salary?” The answer is that they draw
salaries.

Mr, Speaker: Could he give the
figures?

Shri Hathi: I cannot give the month-
1y figures. I can give the annual
figures.

Shri Syamnandan Sahaya: Divide
it by 12, and you will get the answer.

Mr. Speaker: He can give the annu-
al figures.

Shri Hathi: The pay of these offi-
cers is Rs. 2,250/- and Rs. 1,800/-.

The Prime Minister (Shri Jawahar-
Ial Nehrn):iss.? Mf.mbﬁ tfdth:dtll’llm;
ning Commission_is equa
Minis't:er, ie., a Minister of non-Cabi-
net rank,
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Shri V. P. Nayar: What is the total
amount spent on the tours of the
Members of this Planning Commission?

Shri Hathi: As I said just now,
there are only two Members drawing
pay, and their salaries are Rs. 2,250/-
and Rs. 1,800/-

Mr. Speaker: Can he give the break-
up figures for tours? N

, Shri Hathi: I have no figures with
me for that,

Shri Sarangadhar Das: I have one
question,

Mr, Speaker: Let us go to the next
question. There are other questions.

Das: The Plan-

Mr. Speaker: Order, order, Let the
Planning Commission report come.

METALLURGICAL CoAL

*543. Sardar A. B, Baigal: (a) Wil
the Minister of Production be pleased
to state whether it is a fact that all
types of metallurgical coal will be re-
served for stowing and washing?

(b) For how many years is the re-
serve calculated to last?

The Minister of Production (Shri K.
C. Reddy): (a) It is intended that
compulsory stowing for conservation
will be enforced in the case of
all mines working  metallurgical
coal, of selected grades and also of
grades I and II, if they can be bene-
ficiated to give ]arﬁe yields of low ash
coal, Washing will be necessary pri-
marily in the case of inferior grades
of coal so as to make such coal suita-
ble for metallurgical purposes, The
problems connected with stowing for
conservation and of coal washing are
now engaging the attention of the Coal
Board, but no detailed plans have yet
been finalised by the Board.

(b) At the present rate of output, the
reserves of metallurgical coal will last
- for about 80 years, if no new reserves

are discovered and if no measures are
taken for stowing, blending and wash-
ing; but with stowing, blend‘l‘.dpﬁ and
washing, the present reserves last
for about 160 years and for a longer
period according to the extent of dis-
covery of new reserves.

InpusTRIAL HousinG

*544. Prof. al: (a) Will the
Minister of W Housing and Bupply
be pleased to state whether Govern-
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(b) If so, how many new houses are
expected to be completed during the
current year?

(c) Which cities have been included
in the scheme?

The Minister of Works, Housing and
Bupply (Sardar Swaran Singh): (a)
As the hon. Member is probably aware,
a Subsidised Housing Scheme for in-
dustrial workers for the current finan-
cial year has already been published.
Out of a total provision of Rs, 9 crores
in the current year's Budget, a sum
of over Rs. 7.16 crores is proposed to
be spent on industrial housing alone.
The balance of the amount, is availa-
bl to be spent on schemes of slum
clearance and loans to House-building
Societies of non-industrial low-income
groups if suitable schemes are forth-
coming,

(b) " 28,500 single-roomed tenements
are scheduled for construction, under
the current year's provision,

(c) The Government's Scheme does
not confine itself to particular cities.
It is for the various State Governments
to scrutinise the requirements of the
various cities within their jurisdic-
tion before sending their proposals for

- aid to the Central Govt. They would

doubtless have regard to the press
of industrial labour and the;:axistlu;;
available accommodation for such
labour before they forward their pro-
posals to the Central Government.

Prof, Agarwal: Is there any pro-
vision in the scheme for the construo-
tion of the houses through labour co-
operatives? .

Bardar Swaran Singh: Yes, Sir.

Prof. Agarwal: Is there any pro-
vision for: the construction of hous-

es for labour engaged in small-scale
industries in cities?

Sardar Swaran Singh: Yes, Sir, if
they came within the definition of
industrial labour,

scl ro
dbout Calcutta?
Sardar Swaran Simgh: Yes, Sir.

Shri B. 8. Murthy: May I know, Sir,
the policy adopted in slum clearance
in cities—whether they are merely
sent out by paying a nominal price to
the huts, or whether alternative hut-
ments are provided for them?

Mr, Speaker: I do not see how it
arises, really speaking.
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Shri B, S. Murthy: In answer to
.part (b) of the question, the Minister
-said that some amount has_been re-
-served for slum clearance in cities.
“Therefore, 1 am asking about the poli-
.cy adopted.

Mr. Speaker: What is the policy
.about slum clearance?

Sardar Swaran : Slum  clear-
.ance is necessarily linked with the pro-
-vision of some sort of housing for
-those who are displaced, Otherwise,
.it is not a scheme,

Shri Radhelal Vyas: May I know
“whether the schemes for building
‘houses in different cities can be modi-
-fied by the different States, and if so,
whether any such request will be con-
.sidered by the Central Government?

Sardar Swaran Singh: Actually, we
.do not impose any schemes for ihe
-various cities or upon the various
State Governments. It is fur the vari-
ous State Governments to sponsor
schemes, and I am pretty certain that
‘they will take good care to see that
they fit in with the local condilions
and requirements.

Shri Meghnad Saba: Have the Gov-
ernment received any plan from the
Bengal Government in respect of slum
clearance in the

Sardar Swaran Singh: No, Sir. Not
for the Port area,

CHANDNI ParEr MiLis

*545. Shri Eswara Reddy: (a) Will
4the Minister of Commerce and Indusiry
be pleased to state when the Chandni
Paper Mills will go into production?

(b) What will be its total capacity of
production?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) By about the middle of 1953,

(b) 30,000 tons- per annumn.

Shri Eswara Reddy: Is it State-
-owned, or private-owned, and if private
-owned, who are the proprietors?

Shri T. T. Krishnamachari: The
‘Mill had a chequered history. It was
started by private enterprise, and it
did not proceed very far. The Madhya
Pradesh Government have taken over
control at the moment, and I supposc
along with that goes the respoasibili-
1y for finding the necessary finance.

Shri Eswara Reddy: Is there any
ajg eg‘;ven by the State? 1Is it State-
aided?
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Mr. Speaker: I think he said tnat it
has been taken over by the Madhya
Pradesh Government.

Shri Eswara Reddy: What is the
amount and nature of the Stale aid?

Shri T. T. 1 ri: It is a
company which was originally started
with a five crore capital The issu-
ed capital is about Rs. 1-5 crores. The
subscribed capital is Rs. 1-4 crores, out
of which a share has been taken by
the Government of Madhya Pradesh.\
But they found that with Rs, 1-4 crores
the company could not Hourisk, and
so they have been pumping in money
since they took over. The estimated
cost of the entire scheme is expected
to be about Rs, 4.5 crores ultimately.

Shri Sarangadhar Das: Are we 1io
understand that this mill is the same
as the Nepa Mills?

Shri T. T. Krishnamachari: Yes, Sir.
It is the identical mill,

VISIT OF AN EXPERT TO CHANDNI PAPER
MmnLs

*546. Shri Eswara Reddy: (a) Will
the Minister of Commerce and Industry
be pleased to state whether any ex-
perts have visited the site of the plant
for the Chandni Paper Mills and offered
any technical advice?

(b) Who were they and what wa
their advice? )

(c) Will there be any foreign techni-
cians on the staff of the factory?

(d) From where is the machinery
being imported and is it the best
available in the world market?

The Minister of Commerce -
dustry (Shri T. T. Kl'lslllm:cn‘l;arli-j:
(a) Yes, Sir.

(b) Mr. C. A, Harwick and Mr, F.
C. Gardner. the Industrial Manager
and Vice-President respectively of
Messrs Ebasco Services Inc, New .
York, who are the consultants of Nepa 7
Mills. They are satisfied that th>;
plant is well designed and is in con-
formity with modern engineering prac-
tice and that the quality of work
completed is satisfactory in every
respect.

(c) Yes, Sir,

(d) Mostly from the USA. and a
few from the U.K. The Mills have been
assured by their consultants that the
most modern machinery of proven
performance is being obtained.

Shri Eswara Reddy: Before gettin
the machinery from the United S‘lata‘s
of America and the United Kingdom,
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ere quotations invited from all the
gmntr?es which possess such machi-
nery?

Shri T. T. Krishnamachari: This is a
matter in which the Madhya Pradesh
Government is primarily concerned.
We have asked for this information
because the hon. Member has tabled
the question. The question of prob-
ing into how quotations were invited,
where the orders were placed, how the
scrutiny was done is all the responsi-
bility of the Madhya Pradeskr Govern-
ment. .

Shri Eswara Reddy: How many
foreign experts are there, who are they
and what are their emoluments?

Shri T. T, Krishnamachari: I have
said that there are foreign experts, I
have also given an indication as to
who the consultants were, but I am
.afraid I am not in a position to say
who these experts are, what their
emoluments are. and where they come
from.

Shri M, D. Ramasami: May I know
‘whether it is the intention of the Gov-
«ernment to control the paper industry
in the near future?

Shri T. T. Krishnamachari: I am not
in a position to answer that question.

Shri Jaapni:ﬁm It%ow whfythg
.any investiga abou e supp!
-water for running this mill was made
by Mr. Harwick, and if so. what is the
Teport?

Shri T. T. Erishnamachari: I under-
:stand that an investigation was made
.by the consultant, He felt that the
-supply of water was inadequate, and
has made certain suggestions to the
‘Madhya Pradeshkr Government to have
‘a dam erected very near the mill-site,
-+to provide adequate supply of water for
‘the mill. And I believe the Mad]
Pradesh Government has accepted
.suggestion,

Shri Jasani: What was the extra
-expenditure involved for that?

Shri T. T. Krishnamachari: I am af-
.raid it is not within my province. 1
could not ask for that information.

.Shri Damodara Menon rose—

‘Mr, Speaker: It is no use going into
~details at this stage, because the
Madhya Pradesh Government is con-
.cermed with the matter,

Shri Eswara Reddy: Is there any
‘provision for the training of Indian
nical personnei?
Shri T. T. Erishnamachari: That is
.lhe general policy of the Government,
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The Government of India in permit-
ting foreign technicians to come, al-
ways insist that they should train In-
dian personnel who will take over
their place in course of time. That is
the general policy of the Government
which is being enforced and insisted
on in every case.

Mica Scrap

*547. Shri Namadas: (a) Will the
Minister of Commerce and Industry
be pleased to state the use to which
the scrap mica, available in all mica
mines is put?

(b) If it is not put to any use, are
any attempts being made in India to
make use of scrap mica in any way?

(c) If not, is it being exported and
it so, what is the total value of mica
scrap exports for the past three years,
and to which countries was it ex-
ported?

(d) If it is exported, what was the
customs revenue earned by the Gov-
ernm?;t of India during the past three
Yyears

The Minister of Commerce and In-
dl;stryd ((sbhri T. T. Krishnamachari):
(a) an ). A small quantity is used
in this country in the manugmre of
Tings, and in Gucting et epntting:

a usf
Inhizgdition, there mtoa Muf ﬂr£
W are planning mani ture
micanite, e

. (c) A statement giving the inf -
tion required is placed on the Table of

the House. [See Appendix III, an-
nexure No. 19.]

(d) No customs duty is levied on
the export of scrap mica.

Shri Nanadas: May I know whether
the Mica Inquiry Committee has re-
commended any ban on the export of
scrap mica from India, and if so, has
the Government decided to ban such
And when will that come

Shri T. T, Krishnamachari: There
have been suggestions that the export
of scrap mica should be banned, and
the Government is examining all these
suggestions. and has not come to any
conclusion yet. I might also inform
the hon. Member that in proportion to
the total amount of mica that we ex-
port, the amount of scrap mica is al-
most negligible,

Shri Nanadas: May 1 know the
members of the Mica Inquiry Com-
mittee and their main arguments for
recommending the ban?

Mr. Speaker: The hon. Member
wants the reasons. '
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Shri Nanadas: Their main argu-
ments.

Mr, Speaker: I quite agree, Has the
report been published?

Shri T. T. Krishnamachari: Actually
the exploitation of mica is not within
the purview of the Ministry of Com-
merce and Industry, The Ministry of
Commerce and Industry is merely
concerned with the export of mica.
The exploitation of mica is
the privilege of the Ministry of
Natural Resouices
e o, 1 o e (U
the hon. Mem e a -
tion to the appropriate Minister,

Shri B, S, Murthy: May I know the
total annual export of mica scrap, and
the countries to which it is being ex-
ported?

Shri T. T. Krishnamachari: In value
the export of scrap mica comes to
nearly Rs, 10 lakhs, I am afraid I
have not got the information regarding
the countries.

Shri S. V., Ramaswamy: Is there
any factory in India whiclr can use
mica scrap for the manufacture of
electrical “insulation? .

Shri T. T. Krishnamachari: I do not
know whethéer there is any such fac-
tory. But as I said there are plans for
manufacturing micanite. How far
mmicanite can be used for purposes of
electrical insulation is a matter for the
experts to tell the House, and it is not
within my knowledge anyway.

Shri K, K, Basu: May 1 lknow -

hether the Government has  ascer-
Eitged the reasons for the negligible
export of mica scrap? .

T. T. Krishnamachari: It looks
assmush some people want a large
amount of mica _scrap to be expo
while others want that this export
should be banned, And if the export
is negligibly small, I think Govern-
ment is safisfied about it, and it has
satisfled both parties also.

CoMMUNTTY PROJECTS

*551, Shri S. C. Samanta: (a) Will
the Minister of be pleased to
state the reason for the non-inclusion
of non-officials in the Advisory Board
to State Development Committees for
the implementation of Community
Projects? or o

b) On what State ganisa s
ml(at)ing to Community Projects have
non-officials been included?

¢) Has the assistance of local,
soc(ia)l and public bodies been invited
for execution D?f the projects and if so,
at
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (¢). The
main reason is that the Advisory Board
to the State Development Committee
has been set up for the purpose of deal-
ing with the administrative aspects of
the Community Development Program-
me in the State. The actual plan-
ning and execution is done at the pro-
ject level and non-officials are includ-
ed in the project Advisory Committees
of which there is one for each project.

Shri S, C. Samanta: May I know
in which Committees are these non-
officials taken at the State level?

Shri Hathi: They are takea in at
the project level committees.

Shri S, C. Samanta: Does the hon.
Minister mean Project Advisory Com~
mittees?

Shri Hathi: Yes, Sir.

Shri §, C. Samanta: May I know
whether it is a fact that in the draft
outline of the first Five-Year Plan, it
has been stated on page 252 that

“Special steps are needed in

States to ensure that local bodies

are able to participate in the Plan

in respect of their programmes.”

Shri Hathi: Yes, Sir.

Shri S, C, Samanta: May I know,
Sir, how local bodies, and social and
other bodies have been represented in
these Committees?

Shri Hathi: Yes, Sir. The local
bodies and other local workers are
taken at the project level committees

and some of sons who are
taken are the local Members of Parlia-
ment, local members of the State As-

sembly, local members of the District
Board, specified representatives from
agriculturists, then practical agricul-
turists and other prominent people.
They are to be taken on the p. ct
level, that is. where actually the pro-
ject work Is to be done. ’

Shri S. C. Samanta: The hon. Min-
ister sald about semi-Government
bodies and other agriculturists. May
I know whether representatives from
soclal bodies are intended to bte -
cluded also?

Shri Hathi: Yes, Sir.

Shri 8, N, Das: Arising out of part
(c), may I know, Sir, to what eu?ant
assistance has been obtained from
these local bodies and individual
members of Parliament and Legisla-
tive Assemblies?

Shri Hathi: That is actually what
I said, Sir. Members from local bodies,
members of Parliament and Legisla-
tive Assemblies are being taken on
thre Committees,
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Mr. Speaker: He ts to know
what contribution hns bem made by
these people,

Shri Hathi: That is encouraging, Sir.

Shri Sarangadhar Das: May 1 in-
form the hon. Minister...... d
Mr. Speaker: No. no. He may put

a question if he likes,

Shri Sarangadhar Das: May I know,
Sir, if the Members of Parliament be-
longing to .- different constituencies
have been invited to take part in these
projects?

Shri Hathi: Yes. Sir.

Shri H. N. Mukerjee: May I know.
Sir, how the Technical Cooperation Ad-
ministration specialists from America
are associated with the work of the
projects?

Shri Hathi: Sir. wherever it is

necessary, these experts are being
consulted,

Shri H, N. Mukerjee: What is the
nature of the relationship...

Mr, Speaker: Order, order. Next
question.

CHAMBAL VALLEY SCHEME

*552. Shrl 8. C. Samanta: (a)wm
the Minister of Irrigation and Power
be pleased to state whether the Chambal
Valley Scheme has been included in
the first part of the Five-Year Plan?

'Lh(b) What is the estimated cost of
e Scheme

(c) How much hydro electricity will
be available when the Scheme is
executed?

(d) What area will be irrigated and
what will be the amount of additional
production of food? ~

{e) How many dams and barrages
will be constructed?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Stage I
of the Scheme has been accepted by
the Planning Commission for inclu-
sion in the Five-Year Plan.

(b) Approximately Rs, 49 crores for

the entire scheme and Rs.33.75 crores
for Stage I.

(c) 2,00,000 KW. at 60 per cent.
Load Factor ultimately and 60,000 K.
‘W. at 60 per cent. Load Factor at the
end of State I

(d) (i) 12 lakhs acres of land.

(ii). 4 lakhs tons of additional food-
grains,
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(e) Four, namely:—
(i) The Gandhi Sagar Dam......
(MADHYA BHARAT)

(ii) The Rana Partap Sagar Dam
,,,,,, (RAJASTHAN)

(iii) The Kotah Dam......
(RAJASTHAN)

(iv) The Barrage below Kotah...
(RAJASTHAN)

Shri S. C. Samanta: May I know,
Sir, whether it is a fact that the hy-
dro-electric scheme according to
project has been left out for the
present? If so, what is the reason?

Shri Hathi: No, Sir, it is not a fact,
In the first stage, the Gandhi Sagar
Dam and the Power Station are to be
constructed,

Shri S. C. May I know,
Sir, whether construchon of the Bar-
rage near Kotah has n and in
ghicvh stage is the Rana Partap Sagar

am?

SirSlll'l Hathi: It has not yet begun,

Shri Radhelal Vyas: May I know,
Sir, what amount will be spent on_this
Scheme during the period of the First
Five-Year Plan?

Shri Hathi: T am not, Sir, in a posi-
tion to say how much will be sigent
during the first period of the
Year Plan?

8 awe fog: wqr WAy A
wRE e % P oSG fR @
T %7 19 € & § A A ?

Shri Hathi: The work has not yet
commenced, Sir.

Shri Balwant Sinha Mehta: May
I know, Sir, whether the whole scheme
will be undertaken jointly by both the
Governments or separately by the
Madhya Bharat and Rajasthan Gov-
ernments?

Shri Hathi: Sir, the technical and
financial responsibility has to be dis-
cussed between the two Governments.

Shri Radhelal Vyas: May 1 know,
Sir, whether it is a fact that 1 crore
and 30 lakhs have been spent so far
on the scheme by the Madhya Bharat
Government and nearly 40 s by
the Rajasthan Government?

Shri Hathi: I have no information.
Sir,
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PasSsPORTS AND Visas ForR TrRavEL
BETWEEN INDIA AND PAKISTAN

*553. Shri B. K. Das: Will the Prime
Mimister be pleased to state:

(a) how many Passports have been
issued and visas have been granted so
far under the new passport system
between India and Pakistan;

(b) what arrangements have been
made for the purpose; an

{c) what would be the annual ex-
penditure for carrying on the system?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Up to 31st October 1952, 5,500 special
passports and 2,712 visas for India had
been issued. This does not include
Indian passports valid for internation-
al travel which can also be made valid
for visits to Pakistan,

(b) All State Governments in India,
District Magistrates in Assam, West
Bengal, Tripura and Purnea district
of Bihar have been authorised to issue
special passports valid for travel to
Pakistan only, and necessary staff and
equipment has been provided to them.
Two Commissioners and four Deputy
Commissioners in the Punjab have
also been given powers to issue pass-
ports and Emergency Certificates to
Special categories, like pilgrims, good-
will missions and in connection with
recovery of abducted persons, For
issue of visas to Pakistan nationals,
visa offices have been set up at
Karachi, Lahore and Dacca. gmx
Masters at Bombay and Calcutta have
also been authorised to grant visas to
Parlgstani seamen arriving at those
po!

(c) The annual expenditure cannot
be precisely estimated until the volume
of traffic is stabilised, For the six
months from October 1952 to March
1953, the expenditure is estimated at
Rs. 29 lakhs, of which Rs. 9 lakhs is
on account of the Visa Offices in
Pakistan, 2 lakhs for contributions to
State Governments for passport work,
14 lakhs for printing of passport book-
lets and forms and 2} lakhs for setting
up of check-posts on the East Bengal
frontier, The balance covers expendi-

" ture at headquarters and on equip-
ment. The entire expenditure is ex-
pected to be covered by receipts.

Shri B. K. Das: With reference to
answer to part (a), may I have the
breakup of flgures for West and East
Pakistan?

Shri Anil K. Chanda: I am afraid T
Eave not got the information with me
ere.
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Shri B. K. Das: May I know, Sir.
the number of repatriation
ficates issued?

Bhri Anil K. Chanda: Repatriation:
certificates issued by us? I have nnt
got the figures here. The question re-
ferred only to passports.

Shri B. K. Das: With reference to
part (¢) of the question, may I kmow
whether the expenditure stated by
the hon. Minister includes expendi-
ture that had already been incurred
with reference to international wvass-
ports?

Shri Anil K, Chanda: No, Sir, This
refers only to the new arrangement.

Shri B. K. Das: What are special
arrangements for issuing certificates

to migrants to India from East
Pakistan?
Shri Amil K. Chanda: The High

Commissioner’s office n Dacca has
giten authorised to issue these certi-
es.

Mr. Speaker: The question hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

HINDUSTAN SHIPYARD

*542.  Pandit nn-t;:’hﬁ“ l)a;g
Upadhyay: (a) Wi inister
Production be pleased to state what is
the maximum production capacity of
Visakhapatnam Shipyard and how
many ships are under construction in
that Yard at present?

(b) How many workers are employed
on the construction of ships in Visakha-
patnam and how many months does it
take to turn out a ship in this Yard?

(c) Are the raw materials for the
construction of ships available and
is the Yard being utilised to its full
cs.pacity?

e Minister of Production (Shri
K. (‘..Redll!) (a) Two berths are in
operation. A third berth is almost
complete. Two ships are on the keel.
One ship is under repairs.

(b) The number of workers was
3714 on 14th October, 1952. Provided
supply of material, particularly steel.
is regular and according to pro-
gramme a ship will be ready for de-
livery ten months after the laying of
the keel

(c) The yard is not, always utilised
to its full capacity, . owing to certaimo
difficulties regarding supplies of steel
and machinery.
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HawnpLooM INDUSTRY

*548. Shri Mohana Rao: (a) Will the
Minister of Commerce and Industry
be pleased to state what steps have
Government taken to dispose of the
thousands of bales of handloom cloth
lying accumulated in India?

(b) Do Government intend taking
any steps to assure the handloom
workers a regular supply of yarn and
regular sale of cloth?

4 {c) When and how are Government
< planning to help this industry being
put on a sound footing?

of Commerce (Shri
Karmarkar): (a) to (c). A statement is
laid on the Table of the House. [See
Appendix III, annexure No. 20.]

TRAINING OF COMMUNITY PROJECT
OFFICERS

+549. Shri Raghavaiah: (a) Will the
Minister of Planning be pleased to state
how much was spent on the recently
held training camp for Community
Project Officers?

(b) How many officers attended it
and from which States?

(c) What was the programme of the
course? :

(d) Are such courses to be held in
every State also?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Rs. 8,603.

(b) 82 from all States except
Delhi, Manipur and Jammu and
Kashmir.

(c) The programme consisted of
lectures on various subjects, practical
work in the field. study tour, re-
creational and cultural activities.

(d) No.

Bupcers ror CoMMUNITY PROJECTS

*550. Shri Mohana Rao: (a) Will the

4 Minister of Planning be pleased to

'state who finalises the budgets for the

Community Development Projects for
each State?

(b) Have the budgets been finalised
for each State?

(c) If so, do Government propose to
give details of the budgets for each
State?

(d) Do Government of India have
control over the allocation in the above
budgets for various items?

(e) What percentage of the total ex-
penditure on each State is met from
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foreign loan, from the funds of the-
Governmen! India from the-
funds ott sﬁu Govﬁmenu Tes-
. Minister Irrigation
of -
n:“ mﬁ."&“ t(,shu Hathi): (a) Com-
munity Projects Administration.
(b) Not yet.
(c) Does not arise. -

(d) Yes. : ,
(¢) The percentages are 55, 71 and:
19 respectively.

Assam Bencar CEMENT CoMPANY
+554, Shri Bell Ram Das: (a) Wil
i and Industry-
the Minister of it is & fact

te whether
e
be pleased to sta .

that the Assam
pany, situated in East Pakistan mg

th its Head Office in Calcutta
:;lmeé by Indian Nationals?

(b) Who are the Directors of the-
e . lime-stone re-

(c) Is it a fact that stor e--

ired for cement manufacturing .
?h“e said factory is supplied from
Y concessions are allowed to-

d) What jons are
thé étate of Assam by that Cement
Company in the matter of supply of
cement to the State? .

@) Is it a fact that this factory has-
sto(pped supply of cement to Assam
since Partition even though they are-
getting regular supply of lime-stone-
from Assam?

The Minister of Commeree (Shri
Karmarkar): (a) Yes, Sir.

b) A statement is laid on the
Tatble of :he House [See Appendix.
III, annexure No. 21.]

(¢) Yes, Sir.

(d) Government of India are not
aware of any such concessions.

(e) No, Sir.
HELP FOR STARTING INDUSTRIES

*555. Shri N. P. Binha: Will the-
Minister of Commerce and Industry be
pleased to state:

(a) whether Government have help-
ed private enterprises to start big and
small industries in India during the-
year 1951-52; and

(b) if so, whom and for what in-
dustries?

The Minister of Commerce (Shri
Karmarkar): (a) Some Government
Big Tndustey. To the oxtent. possible

) e possi
Government have always been willing-
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and ready to help Industrialists who
approach them for help to start in-
dustries.

(b) A statement showing parti-
culars of firms and ifems of produc-
tion is placed on the Table of the
g 22 [See Appendix III, annexure

0.

LOaN FROM WORLD BANK FOR STEEL
PRODUCTION

*556. Shri N, Sreekantan Nair: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether a loan to the wvalue of
rupees four crores has been sanction-
ed for India by the World Bank for
expanding steel production; and

(b) if so, the conditions under which
the loan has been sanctioned?

The Minister of Commerce and
Industry (Shri T. T. Krishnama-
<hari): (a) and (b). The whole matter
ig at present under negotiation.

Press ComMMISSION
*557. Shri N. Sreekantan Nair: Will
the Minister of Information and Board-
be pleased to state what are
‘the emoluments for the Chairman and
‘Members of the Press Commission?

The Rﬂnister(gr ln.l'orn:l;lon and
Broadcasting Keskar The
Chairman, whose services have been
‘placed at the disposal of the Govern-
ment of India by the Government of
Bombay in consultation -with the
Chief Justice of Bombay, draws the
-salary admissible to him ag a Judge
of the Bombay High Court. Members
of the Commission are mot in receipt
-of any salary from Goveriiment. -

MARKET FOR USE OF DISPLACED
PERsSoNs IN BoMEeaY

*558. Shri Jhulan Sinba: Will the
Mir;gt;r of Rehabilitation be pleased
1o

(a) whether the attention of Gov-
ernment has ever been drawn to the
necessity of constructing a market for
‘the use ©f displaced persons from

Sindh (Western Pakistan) in
Bombay;

(b) if so, the action taken or pro-
pofied to be taken in regard thereto;
-an

(c) whether it is also a fact that for
rehabilitation of other stranded dis-
placed persons of business community,
suitable markets have been constructed
in Delhi and elsewhere?

The Minister of Rehabilitation
«8hri A, P. Jain): (a) and (b). Cons-
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to the availability of funds, sites etc.,
and the requirements of the displaced
persons according to certain priorities
based on needs. The representation
referred tn in parts (a) and (b)Y will
receive due consideration  when
future phases of construction opro-
gramme are taken in hand.

(c) Shops have been constructed
for displaced persons in Delhi and
elsewhere according to the reguire-
ments of displaced persons.

ConsTRUCTION OF HoOUSES

*559. Shri Krishna Chandra: (a)
Will the Minister of Works, Housing
and Supply be pleased to state the
amount that is proposed to be spent
during the current budget year on
construction of houses?

(b) How much of the said amount
is proposed on the construction of
houses for labour and how much for
the general public?

(c) Has any scheme been formulated
for the construction of houses for the
general public?

(d) If so, do Government propose to

the said scheme on the Table of
the House?

(e) Is there any proposal to give loan
and grant and provide land to the

people of ordinary means to enable
them to construct their own houses?

(!) Howis it proposed i.n 'I.h:t
rage
houses throuzh co-operative societies?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
to (f). Confining myself to the special
Housing Schemes, under my charge,
I would draw the attention of the hon.
Member to my reply to Dr, Satyawadi's
Starred Question number 460 on the
18th November.

CHAIRMAN OF CENTRAL WATER AND
Power CoMMISSION

*560. Shri Krishna Chandra: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Chairman of the
Central Water and Power Commission
is also ex-officio Additional Secretary
in the Ministry of Irrigation and
Power;

(b) whether the estimates Commit-
tee in their fifth report has recom-
mended that this arrangement under
which the same individual as Chairman
initiates proposals for river wvalley
schemes and also approves the same
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as Additional Secretary is replete with
dangers; and

(c) what action have Government
taken on the above recommendation?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
The attention of the hon, Member is
invited to the reply to the Sta.rred
Question No, 150 by Shri Dhabi on the
10th November, 1952,

WURTE FT TAIATCTRE © e
Ll

*qge, ot e gAe fay - ()
T GUAT A ST A g qwO
#Y FUT FG 5 AT L. GAAR-
ot & glxd = ufy ot feom w@a
g HIdT g ?

(@) W& § feom w7 st
T F ol X =y garg A% feaw
puciciic i £ R e i i

The Minister of Information
(Dr. Keskar): (a) and
(b). Information is being collected
will be placed on the Table of the
House in due course,

InpiaN TRADE REPRESENTATIVES

*562. Shri Jmﬁ. Will the Minister
of Commerce and Industry be pleased
to state the names of the countries in
which Indian Trade Representatives
are appointed?

M Commerce and In-
dustry (Shri T. T. Krishnamachari):
India has trade Represantatim in the
following countriesi—

Aden, Africa (East), Argentine
(South America), Austria, Austra.l!a.
Burma, Ceylon, Egypt.
Germany, Indonesia, I JaE
Malaya, New Zealand P tan t
and West), Switzerland, Thailand,

United Kin‘dom

DIFFICULTIES OF INDIANS AT MALAYAN

*563. Shri Punnoose: Will the
Prime Minister be pleased to state:

(a) how many Indian passengers
have been leaving Indian ports for
Malaya during the last four months,
on an average;

281 PSD
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) whether the Government of

India have received any regard-
ing the diﬂlculhea h Indian
passengers experience at Malayan

ports;

(c) if not, whether Government have
seen reports this
matter;

(d) whether Government have taken
any steps to remove the difficulties of
Indian citizens at Malayan ports; and

(e) if so, what are the steps and
what have been the results of Govern-
ment's efforts?

The ] of Exiernal
Affairs ( K. Chanda): (a)
During the four months June to Sep-
tember 1952, about 4330 passengers

left India for Malaya per month on
.an average.
{b) and (c). Yes. Our representative

in Malayd has reported that some hard-
ship is caused to deck passengers

ing from India to Malaya mainly

ecause of quarantine regulations at
Penang and Singapore. Difficulties ex-
perienced by them related to lack of
amenifies and the unsatisfactory con-
ditions at the gquarantine station and on
the boats transhipping passengers from
the ships to the quarantine station and
back to the land. They have also to
incur extra expenses towards guaran-
tine charges,

(d) Yes,

(e) As a result of our Representa-
tive’s efforts, the conditions at the new-
ly reopened quarantine station at
Penang have improved considerably.
The period of quarantine has also been
reduced from 9 to 4 days.

The Govemi-ﬁe.nt of Malay,
understood to have issued 1%‘3
warning to the Shi Companies
to improve the -fa on the boats
ﬂ’igm"’&“’”‘mi‘ii i %, Sk

s from
Quarantine Stations, to the

ALLOTMENT OF LAND 1N CHANDERNAGORE

*565. Shri Tushar Chatterjea: Will
the Minister of Rehabilitation
ed to state: be pleas-

(a) whether it is a fact that a
number of displaced families ln‘:'gg
have got allotment of land from the
Administrative authority of Chander-
nagore and who have applied for
geo;:\::l lghu;.lding loans llua\ure :iot yet re-

necessary loa
o Iy ns, either fully

(b)ﬂso,theirnmnbe.r
mwﬁym payment h::db&:
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(c). whether it is a fact -that -gven
before payment of .the full amount of
loan, orders for -realisation of instal-
ments were issued by the Chander-
nagore Administrative authority; and

(d) if so, whether it was done under
the instruction of the Government of
India?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) and (b). Out of 553
applicants, 288 have been paid loans
fully, 95 partially, and the remaining
170 applications are receiving consider-
ation, . .o

(c) No.

(d) Does not arise.

STATISTICS (Puﬂmm)

Commerce 1 Industry
be pleased to state what steps Govern-
ment have under consideration for
expediting publication-of its statistics,
'j:‘r.ndd l:nart.llP icularly of the Review of

ade?

of Commerce (Shri
Earmarkar): The following steps have
been taken to expedite the publication
of statistical publications:—

[§)) Gmnb%,n‘:d is;lél_E& wherever
possi . are 1]
50 as éo bring thengum
to-date.

(2) The staff in the Press concern-
ed has been strengthened to
minimise delay in printing.

(3) The work relating to Review
of Trade has been entrusted
to an Officer in -Ministry
and it is expected t a com-
bined issue for the five years
ending 1051-52 will be
early next year,

SEYTLEMENT OF DisPLACED PERSONS IN
: Assam

‘Minister Rehab: pleased
%0 state whether Government are con-
sldering the feasibility of settling dis-
placed persons from East Pakigtan. in
those mreas of Assam which are ad-
ministered on behalf of the Union Gov-
ernment by the Governor of the State?

The Minister of Rehabilitition
A, P. Jain): No. ' (Shri

" 567, ‘Shrl H. N. Mukerjee: Will th
of ilitation be g

DispLACED PENBIONERS
1*568, Shri Meghnad Saha: (3) Will
Mlﬂlﬂm‘g)

the Minister of pleas-
ed to state what steps, if any, have
been taken by Government to ensure
that the displaced pensioners from
‘Bast Pakistan who have opted -for
India, but draw pensions from Rast
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Pakistan Government, receive their
pensions regularly?

(b) Have Government received any
complaint from tihe displaced pen-
sioners from East Pakistan about non-
payment of such pensions?

The Minister of Behabilitation (Shri
A. P, Jain): (a) The Government of
India have sent a proposal to the
Pakistan . Government requesting . its
concurrence to the following procedure
being followed to _enable displaced
pensioners of the Government of East
Bengal now in,India to draw their
pensions:i—

(i) The claimant should, in ac-
cordance with - the normai
rules, be required to appear
in person once a year before
the pension paying authority.

‘(1i) Subject to this. the pension

m)'.should be remitted monthly
by money order to the pen-
sioners in India on the basis
of monthly requests made by
them in a form to be prescrib-
ed for the purpose.

(iii) In the case of a pensioner,
who, for some reason, such
as illness or some other dis-
ability is unable to appear in
person in accordance with the
normal rules, he should be
allowed to appear before a
Diplomatic representative of
Pakistan and to obtain from
him a certificate of survival
which should be admissible in
lieu of personal presence.

(b) The Government of India have
recelved complaints that after migra-
tion' displaced versons from East
Bengel have been unable to obtain
their pensions from that vinee.
The proposal of the Government of
India has been made with a. view to

remove the difficulties of East Bengal
- pensioners.

gen The reaction of the
ed-uklstm:t Government. thereto 15 await-

INTENDING IMMIGRANTE TO INDIA PROM
PakisTAN

*569, Shri Meghnad Saha: Will the
Prime, Minister be pleased to state:

(a) the number of persons who
assembled at the border stations in
Pakistan with the purpose of coming
away to India. but could not do so
owing to the date line of the immposi-
tion of the passport spstem having
passed in the meanwhile; and

{b) what has been the ﬁte of ‘these
persons?

The Devuty Minister d.w
Affairs (Shri Axmil K. Chanda): (a)
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and (b). Most of the people who desir-
ex!i ttge migrate before thn:.-i ignforoement
o passport system so, Only
a small number were left over in
border stations in Pakistan and some
of them crossed over to India later
with migration certificates obtained
from Indian diplomatic missions.
The Government of India had issued
instructions that till the 31st October,
migrants who had already passed the
Pakistan Check-posts a reached
Indian borders should be allowed
entry without any travel documents,

WATCHES (IMPORT)

*570. Shri K. C. Sodhia: Will the
Minister of Commerce and Induastry be
pleased to state:

(a) what was the total vatue of im-
port of all kinds of watches into India
in the years 1948-49, 1949-50, 1950-51
and 1951-52;

(b) the names of countries frem
which these imports were made and
the amount against each;

(c) the total amount of custom duties
realised in all from these imports in
each year;

" (d) whether there are any concerns .

who manufacture or assemble parts of
watches in this country and if so, their
names and places:

(e) the total output of these con-
cerns during the years 1950-51 and
1951-52; and

(f) whether Government propose to
nffer any encouragement to private
enterprise in this field?

dTOmm and In-
duslry Krishnamachari):
(a), and (b). A statement is laid on

the Table of the House [See Appendix
III, annexure No. 23.]

(¢) The informatiop is being col-
lected and will be placed on the Table
of the House as soon as possible.

(d) No, Sir.
(e) Does not arise,

() Government will . render all
assistance to private enterprise if and
when they eome up with concrete
schemes,

IRRICATION Wonxs IN MYSORE

*571. Shri Basappa: Will the Minister
of Planning be pleased to state:

(a) the major irrigation works in
Mysore for which the Oen‘tre has given
grants or loans and If so, the amount
given; and
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(B) the estimated acreage of land that
will be brought under cultivation by
these major irrigation works in Mysore
State and the total amount that will
be spent on them?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) So far
no assistance by way of ts or
loans has been given by Centre
for major irrigation works in Mysore,

(b) Does not arise.

ReEMITTANCES OF EUROPEAN EMPLOYEES
oF ForeigN FirMs

*572. ShrlT.K.Clmu!hurl. will the
Minister of Commeree and ndustry be
pleased to state the volume: of annual
outflow of foreign exchange resources
on account of remittance facilities ac-
corded to the European employees of
foreign firms in India?

The Minister of Commerce and In-
dastry (Shti' T. T. Krishnamachari):
Such remittances are not recorded
eie%ia:ately by the Reserve Bank of
ndia,

MAGKRESITE DEPOSITS (EXPLOITATION)

* #573. Shri 8. V. RBamaswamy: Will the
Minister of Commerce and Indostry be
pleased to state:

{(a) whether Government are aware
of the terms of an agreement between
an Indian firmi and a Japanese firm for
the exploitation of magnesite deposits
in Salem District in Madras State;

(b) if so, whether the terms were
approved by them; and

(c) whether Government pmpnse to
afford any ﬂ.nant:ul assistance to the

The Minister of Commerce and In-
dustry (Shri T. T. lrlshnmcharll
(a) Yes, Sir.

(b) Not yet.

(c) No, Sir.

GovERNMENT Housmic FacTory
MANUFACTURES

*574. Shri Telkikar: Will the Minister
of Production be pleased to state:

fa) the articles now being manu-
factured in Govermnent Housing

(b) whether the articles are avail-
able to the public or are meant for
Government buildings only?

The Minister of Production (Shri
K. C. Reddy): (a) A private limited
fgwcmtmanr ri:;l bttaing formed to run the

ory and it is at
duction operations e:%eﬁltedmmmmm
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early in 1953. The factory will, in the
main, manufacture . foam concrete
slabg for roofing, prestressed concrete
components, and wooden  doors,
windows, etc. of standard sizes, The
factory will also undertake steel fab-
rication, employing a modern process
of electrical welding which is expect-
ed to reduce the consumption of steel
appreciably. .

(b) The products of the factory will
be available for sale to the public as
well as to Government Departments

MEETING oF CENTRAL PROGRAMME
Apvisory COMMITTEE

*575. Shri C. R. Ohm (a) Will
the Minister of Information and Bread-
casting be pleased to state whether a
meeting of the Central Programme
Advisory Committee took .place
recently?

(b) Who attended it and do Ggvern-
ment propose to place on the Table of
the House a report of the delibera-
tions of the Committex?

The Minister of Information and
Bmﬁaahn; (Dr. Keskar): (a) Yes,

(b) A list of members who nttend

ed the meeting and a press note indi-
cating some of the suggestions made

by the Committee sre placed on the
Table of the House. [See Appendix
II1, annexure No. Recommenda-

tions of the Committee will be avail-
able after the minutes have been
finalised.

CorroN (IMPORTS)

*576. Shri Tulsidas: (a) Wil the
Minister of Commerce and Indusiry be
pleased to state the total guantity of
cotton imported into India during the
first six months of 19527

(b) Out of this how many bales re-
ceived from U.S.A. have been proved
to be in damaged condition?

{c) What steps have been taken by
Government to safeguard the loss, if
any, of Indian Insurance Companies on
account of this transaction and
generally to ensure that the Indian
import trade is not exposed to
risk of receiving damaged goods?

and In-
dustry (Shri T. T. Krishmamachari):
(a) 871,228 bales of 400 lbs. each.

{b) Certain portions have been
found damaged in about 2 lakh bales.

(¢) The Government wunderstand
that most of the Insurance Companies
concerned have decided to meet their
commitments in full, and to take up
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the question of reimbursement with
the American shippers, themselves.
‘The matter was taken up with the
U.S. Government also, and it is hoped
that individual importers and/or the
Insurance Companies will be able 1o
secure adequate compensation through
the normal Court of arbitration pres-
cribed in the purchase contracts.

ImMroRT OF GRAINS FROM NEPAL

*577. Shri B, N. Roy: Will the
Prime Minister be pleased to state
what are the results of the negotiations
with Nepal Government in connection
with importing grains from Nepal by
those Indian citizens who have got
cultivation in Nepal territory? -

The Deputy Minister of Exiernal
(Shri Anil K. Chanda): Nepai
Government have stated that the In-
dian citizens in Nepal are allowed to
carry the produce of their land from
Nepal to India subject to the local
rules and regulations regarding the
moevement of food.

Information has been asked for
regarding these rules and regulations.

SAMBHAR SALT

*579, Shri Balwant Sinha Mehta:
Will the Minister of Production be
pleased to state whether the introduc-
tion of the nominee system for dis-
tribution of Sambhar salt has brought
any reduction in retaﬂ rates per seer
in consuming

The Minister of Produeﬁml (Shri
E. C. Beddy): No. The rate of com-
wmission paid to registered traders be-
fore the introduction of the nominee
system was only one anna per maund
and its abolition could not, therefore,
rave any appreciable effect on the re-
tail price per seer of salt in the con-
suming markets.

DISTRIBUTION OF SALT

*580. Shrl Balwant Sihha Mehta:
(a) Will the Minister of Production te
pleased to lay on the Table of the
House a statement showing salt stocks
as on the 1st January, 1952, the pro-
duction and despatches made and
likely to be made to different districts
during the year 1952 and the estimat-
ed avallable stocks as on 31st Decem-
ber, 1952 both in maunds and in per-
centage at different salt sources
separately under Government and
private management?

(b) Is it a fact that the entire salt
production from sources under Gov-
ernment management is necessarily
made to the States nominees irrespec-
tive of whether the receiving State has
any statutory Control or not? 2
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(c) Is it a fact that the salt produc-

ed by private management is sent to

nominees only if the re-

reivi.nz State has a statutory control,

otherwise its distribution is made
through normal trade channels?

(d) What percentage of private salt
production goes to the district
nominees and through normal trade
channels?

The Minister of Production (Shri
K. C. Reddy): (a) A statement show-
ing the information is placed on the
Table of the House. [See
III, annexure No. 25.]

(b) No.

(c) Yes.

{d) About 25 per cent, of salt pro-
duced by private factories goes tothe

district nominees and the rest through
normal trade channels,

Appendix

West BENGAL JUTE
*581. ShriN B. G‘howdlnn’y Will the
Minister of Commerce Ildnstry
be pleased to state:

(a) whether Government are aware
that the jute growers of West Bengal

are demanding fixation of a minimum .

price of jute in view of the very low
and uneconomic price that is being
offered to them now; and

(b) if so, whether Government have
taken any steps to determine the
minimum price?

of Commerce and Im-

e Minister
llllsh'y (Shri T. T. Krishnamachari):
(a) No Sir.

(b) Does not arise.

INTERNATIONAL CONFERENCES AND
CONVENTIONS '

*582, Shri N. B. Chowdhury: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) how many invitations were re-
ceived by the Government of India
during the period from January, 1851
to October, 1952 to attend Interna-
tional Conferences and Conventions
bearing on trade;

(b) how many of such Conferences
wetl;e attended by Indian delegates;
an

(c) whether such delegates submitted
any proposal to Government for deve-
lopment of Indian trade?

Commerce (Shri
Karmarkar); (a) to  (c). A state-
ment giving the information required
as it pertains to the Commerce and
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Ind Ministry Fm
Tabli:"gf the Hnuse Appmdi.x

III, annexure No.
TRADE AGREEMENT WITH PAKISTAN
185. Shri Nanadas: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the terms of the latest trade
agreement signed between India and
Pakistan; and

{b) the exchange rate that has been
settled for the purpose of these tran-
sactions?

The Minister of Commerce and Inm-
dustry (Shri T. T. Krishnamachari):
(a) The attention of the hon. Mem-
ber ig invited to the text of the Agree-
ment, copies of which are available in
the Library of the House.

(b) The rates are given below:

LD Buymg and selling rate by
¢. Reserve Bank of India.

Buying rate: Rs. 69-8-3 Pakistan
for Rs. 100 Indian.

Selling rate: Rs. 69-6-6 Pakistan
for Rs, 100 Indian.

(id) Buving and selling rate by
the State Bank of Pakistan.

Buying rate: Rs. 144-0-9 Indian
'or Rs. 100 Pakistan

Selling rate: Rs. 143-13-3 Indian
for Rs. 100 Pakistan.

PROMOTION OF INDIAN TRaDE

186. Shri Telkikar: Will the Minister
gtwadmmm
0

tra(g‘) the countries intr:hich Indian
e promotion and de blici
work is being done; and P v

(b) the categories and the names of
publications published in the years
1947 and 19527

{Bhri
Karmarkar): (n) and (b). I lay on
the Table of the House two state-
ments giving the information requir-
ggrl.] [See Appendix III, annexure No

Tea Prices

187. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of
Commerce and be pleased to
state what were the price rates of tea
in the years 1950 and 1951 and what
ilssstgxe rate now in the latter half of
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(b) Is this fall in tea rates due to
over-production or to contraction of
markets, and if due to both these
reasons, then what percentage is due
to the one and what to the other, or
is the fall in price due to any other
reasons?

(c) What was the total quantity of
tea produced in the years 1950 and
1951 and what is the quantity produc-
ed in 19527

(d) What was the area under tea in
the years 1950, 1951 and 19527

(e) What were the amounts of ex-
ports in the years 1950, 1951 and 19527

The Minister of Commerce (Shri
Karmarkar): (a), (d) and (e). State-
ments showing the prices of tea, area
under tea and the exports of tea are
laid on the Table of the House. [See
Appendix III, annexure No. 28.]

(b) The fall in tea prices is attri-
buted to two main factors. One 1s
the increased production of tea 1h
postwar years not only in India but
also in other tea producing countries
like Ceylon, Indomesia and East
Africa. World supply of tea is for
this reason ted to have out-
stripped current demand to the ex-
tent of 64 to 100 million lbs. The
other factor is the discontinuance of
the bulk purchase of tea by the United
Kingdom and the reopening of London
auctions; In the selective buying of
tea, which the auction oprocedure
entails the prices of medium and low
quahty teas have fallen,

(c) The total tea production was
612-9 million ibs, in 1950 and 622.2
million 1bs. in 1951. The tea orodue-
n}m for 1952 has not yet been estimat-
ed.

STATE-OWNEP URDERTAKINGS

188. Bhri 8. N. Das: (a) Will the
Minister of - Produrtion be pleased to
lay on the Table of the House a state-
ment containing (i) the . names of
State-owned undertakings sanctioned
and started prior to the 15th August,
1947, and (ii) the names of such under-

which were sanctioned and
started after the 15th August, 1947,
up-to-date?

(b) Which of these wundertakings
have since been closed and what were
the reasons for the closure in each
case?

(c) Which of them have since been
transformed into Public Limited, or
Private Limited Companies?

(d) What is the present investment
position in each case of the existing
undertakings?

~imports of such
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The Minister of Production (Shri
K. C. Reddy): (a) to (d). Presumab-
ly my hon. friend means commercial

undertakings in which the Central
Government own a substantial share.
A statement is laid on the stle of
the House giving a list these.
[See Appendix III, annkxure No 29.]

MoTorR VEHICLES (IMPORT)

189. Shri A. N. \'idyalanhr Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of motor cars,
omnibuses and motor lorries import—
ed (i) with bodies, and (ii) in
form of chassis during the years 1950-
51 and 1951-52;

_ (b) the number of such vehicles (i)
manufactured and/or (ii) assembled
in India during the same period;

(c) what motor parts are manufac-
tured in India, and the approximate
quantity of these parts; and

(d) how far Government restrict the
parts as are manu-
factured locally?

The Minister of Commerce and In.
dustry (Shri T. T. Krishnamachari):
(a) The figures are:

1950-51 1951-32

Motor cars (includ-

ing taxi cabs) 8349 9957
Motor omnibuses,

motor vans and

motor lorries )
(i) with bodies 723 78
(ii) with chassig 4084 4634

(b) Complete automobiles are not yet
manufactured in India. Assembly
figures are: i

1950-51 1951-52
Motor cars 7917 12992
Commercial vehicles 8602 10584

(e) A statement is placed on the
Table: of thee House. [See Appendix
III, annexure No. 30.]

(d) Parts like tyres and tubes,
batteries, fan belts, etc, as are manufac-
tured in sufficient guantities to meet

Indian requirements are not allowed
to be imported.

EMPLOYEES oF CHANDNI PAaPER MiLLs

190. Shri Eswara -Reddy: (a) Will the
Minister of Commerce and Industry
be pleased to state how. many em-
ployees will' be working in the
Chandni Paper Mills and what ameni-
ties are being arranged for them?
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(b) How many of them will be un-

semi-skilled and technical

hands respectively and what will be
their emoluments?

(c) What will be the emoluments of
the foreign technicians, if any?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). Details
of various classes of employees to be
engaged when the Mill goes into pro-
duction and the emoluments to be
paid to them have not yet been work-
ed out. The Mills propose tfo pro-
vide housing accommodation . and
other amenities to their employees.

KYANTTE

191. Shri Eswara Reddy: (a) Will
the Minister of Commeree and Industry
be pleased to state what is the total
quantity of Kynn.ite produced in
India every year?

(b) What is the total amoun® ppo-
duced in Madras State?

(c) How much of it is used in India
and for what purposes?

(d) How much of it is exported, to
which countries and for what purposes?

(e) What is the value of our exports
this

and our customs-earnings on
export?

‘The Minister of Ovn?uu (Bhri
Karmarkar): (a) and (b The in-
formation required is gim below:—

.l?mdmtion of Kyanite

Yoar
India Madras
Tens Tons
1950 35,488 14
1951 42,301 ..448
(c).-About 4,000 tons. ‘It is used in

"the manufacture of aluminous re-

(@ and (e).

The information re-
quired is given below:—
Year Quantity - Value Customs-
(in tons) (in Rs.) earning®
1050 32,486  49,39,738°  Nil
1851 25176 51,086,176 Nil

‘[*There is mo export duty on
Kyanite -ore.]

The countries to which the export
took place were: I.IiSA. UK., Wes

-Germany; - Japan, Belgiam,
mee. Canada, Netherlands and
Sweden. The ore is used ag refeac-
tories in metallurgical enamelling,
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glass, ceramic, chemicel, electrical

and cement industries.
Comﬂ Piece Goops (EXPORTS)

192. Shri 8. C. Samania: Will the
Commerce and Industry be

(a) how much of cotton piece goods
were exported to Burma, Ceylon and |
Singapore in each of the years from
1947 to 1851 (year by year) and the
value thereof;

(b) how much of the exported goods
were manufactured from indigenous
cotton and how much from imported
cotton,
(c) the wvarieties and percentage of
cotton used for the manufacture of
these goods; and

(d) the causes for the decline of
exports?

of Commerce and
Industry (S8hri T. T. Krishnama-
chari): (a) A statement is laid on
the Table of the House. [See Appen-
dix IM, annexure No. 31.1

{b) and (c). Government have no
information.

(d) The decline in 1951-52 was due
to the restrictions placed on export of
textiles that year in view of the
internal supply position

 INDENTING FOR STORES AND EQUIPMENT

193. Samtda‘; Ao Sh:llmw;ll the
Minister o 'orks, Housing apply
be pleased to state:

(a) what arrangements have been
made, or organisation set up, for oraer-
ing  {indenting) the stores, material
and equipment needed by the several
Ministries or Departments of the
Central Government as well as of the

for the centrol, supervision and_ dis-
cipline of the officer-incharge of this
organisation:

(b) whether any cases have been dis-
covered, in.any of the last five years,
or reported by the Public Accounts
Committee, of loss, through theft or
damage 1.? I1;hese swﬁ material and
equipmen! culpal neg‘llsence of
the staff appointed for the receipt s.nd
custody of the same or of
between the order (irdent) a.nd
actual receipt of any stores, material
and equipment; and

(c) if so, what action has been
taken by Government in respect of
each of these cases? '
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The Deputy Minister of Works,
and Supply (Shri Burago-
hain): (a) The following three Pur-
chase Organisations exist, for the
procurement of stores in India as well
as from abroad:—
‘(i) The Directorate-General of
Supplies & Disposals, New

torates at Calcutta, Bombay
and Madras.

This Organisation arranges procure-
ment of stores manufactured indigen-
. ously and if necessary of imported
storeg through the Indian Importers.
(ii) India Stores Department,
"London.

The Organisation arranges for pur-
chases of stores from the UK. and
the Continent of Europe.

(iii) India Supply Mission,
Washington.

Thig establishment purchases stores
available -in the US.A. and other
vountries of America. .

The heads of these establishments
are under the administrative and
supervisory control of the Ministry
of Works, Housing and Supply.

All Departments of the Central
Government are reg:u!red to place
their indents on e  Directorate
General of Supplies & Disposals, New
Delhi, for stores of over Rs. 2,000/-
in value. Stores below this monetary
limit are purchased locally by inden-
tors under their own arrangements.
It is not obligatory on the part of the
State Governments, Public Bodies,
etc,, to obtain their requirements of
stores through the Central Purchase
Organisations. They are, however, en-
couraged to do so.

On receipt of indents, the Directorate
General (Supplies and Disposals) ar-
ranges procurement in India. When
the required stores are not available
or cannot be procured in India econo-
mically, the Directorate General (Sup-
plies and Disposals) crossmandate
the indents to the Indian Stores Depart-
ment London, or India Supply Mission.
Washington, as necessary, for pro-
curement action.

(b) The ‘receipt’ and ‘custody’ of
the stores purchased are the functions
of the Indenting Departments. The
Purchase Organisations merely order
the stores required and the stores are
fupplied direct by the suppliers to
the consignees specified by the in-
dentors. The question of any losses
arisi through theﬁ or damage to
the res purchased, by culpable
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negligence of the staff under -
trol of this Ministry for theth;ecg:t
and custody of the same does not
arise; nor can any gq arise of
disparity between the order and the
actual receipt of the stores for which
such staff could be responsible.

(c) Does not arise,

PETROLEUM aND 1Ts PRODUCTS

194, Sardar Hukam Singh: Will the
Minister of Works, Housing Supply
be pleased to state: and

(a) the prinecipal sources of su
to India of petroleum and diesel DEH
aviation fuel. and other petroleum
products. and what quantities and
value of these several materials were
imported into this country in the last

five years ending 31st March, 1952;

(b) the quantity and value of the

each le}:r?heprloag?c;d ey cointey in
ol

Sion of the | ve years ending 31st

(c) whether any surveys have been
made to find new sources of petroleum
and petroleum products in this country
for meeting the demands of this

country, and, if so, with what results:

and

(d) the consumption in India, both
Goolaergtmejgtatlh atid private, of these
products e last five years ending
31st March, 19527 .

The‘ andt’slmniy (sh:i‘ n':i-»
hain): (a) A statement is laid on the
Table of the House. [See Aopendix
III, ‘annexure No. 32.]

(b) It is not in public interest to
disclose this information.

{c) Yes, but with unsatisfactory
results yet. -
(d) It is n ic interest
disclose this Mmanﬁggc to
"Rt fawmaa

;Y ot e gAo fag: v
AT AW TEW T - 4 [@ER A
FEd & fedoiw ot § 5w
i g, fgh, WO, oy, drer
T F AT AT F IO
F awrdr faamst ox freer-fear v
s g
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The Minister of Information and
Broadecasting (Dr. Keskar): A state-
ment giving the required information
in respect of display advertisements
which were issued by this Ministry
is placed on the Table of the House
[See Appendix III, annexure No. 33.]

CEMENT (IMPORT)

196. Eumari Annie Mascarene: Will
the Minister of Commerce and Industry
be pleased to state:

(a) how many tons of cement have
been i.mpor‘l.ed into Indm from 1951
up-to-date;

(b) from where they have been im-
ported and for what purposes;

(c) what is the quality of such im-
ported cement; and

(d) what are the conditions, if any,
of such imports?

The Minister of Commerce and In-
dustry (Shri T. T. KErishnamachari):
(a) 1,886 tons.

(b) From East Pakistan; for con-
sumption in Assam.

{c) So far as the Government are
aware, the cement conforms
Indian standard specification for ordi-
nary Portland cement,

(d) No special conditions,
SERICULTURAL RESEARCH
197. Shrl Telkikar: Will the Minls-
of and Industry

ter
pleased to state:

(a) the place where Sericultural
Research Station is situated;

(b) the research work it has done
till now;

(c) the profit. development and
progress made in sericulture as a
result of such research work?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) The Central Sericultural Re-
search Station is situated at Berham-
pore in the Murshidabad District of

West Bengal. It has a Sub-station
which is situated at Kalimpong in the
Darjeeling District.

(b) The Station collected different

silk worm races from wvarious silk-
producing countries as well as the
silk-producing parts of the Indian
Union and experimen upon them
with a view to:

(1) obtain races suituble for beinx
reared in different hilly regions in
the country,

281 PSD
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"(2) study comparatively the silk
yield, its filament length, denier, etc.,

(3) minimise -the cost of uroduel:lon
ad improve the quality of silk,

Experiments were also conducted
with a view to:

{1) evolve scientific methods of
cultivation

type of manures in mulberry flelds

1

(2) detect, and cure silk-
worm diseases suchk as Grasserie,
Flacherie, etc.

(3)detexm.inetbehes‘l.tumafp!‘un
ing in theyear nndtheoptnmum num-
ber of prunings necessary for trees,
study thehestmethod of seed storage,

(c) continuous research and
experimentation the Station has been
able to establish mnew varleties of

worm races which yield more
than 615 yds. of silk filament with

2-1 denier and 23-8u (Micron) thickness

as against the yleld of 200-325 yds.
r silk filament with average denier

1.2 and roughly 14u {micron) thick-

production of better

given to them by the Central Seri-
cultural Research Station regarding
improved and scientific methods of
cultivation of mulberry crops and
keeping them protected against mul-
berry diseases, rearing of silk worms
and keeping them immune from In-
fectioug diseases, etc. Also, mulberry
seeds and mulberry saplings were
supplied to interested rties to en-
courage sericulture in the hill ranges.

TYPEWRITER FACTORIES

198, Shri Tulsidas: (a) Will the
Minister of Commerce and Industry
be pleased to state whether any licence
has been issued for the establishment
of factories in India to manufacture
typewriters?

(b) If the answer to a) above
be kl the affirmative, hg:ﬂ :1'1(1311)5r -
ies have been granted licences out
of them how many are Indian and
how many foreign?

(c) What is the capital structure of
each of the proposed factories?

(d) What is the proposed produc-
tion of each concern and the total
production?

(e) What is the estimated demand
for typewriters in India?
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'Bhe Minister of Gemmerce (Bhri
w}. () Two firms hawve
been permitéed to manufacture type-
writers in:India.
(b) to (d). A statement is laid f.m
Table of the House. [
dix III, annexure No. 34.]

.(e) 28,000 per annum.

arfemiieat w5 wiA

18, |HITeT: 4T wuww WAy
TR Fr F0 i I eywToy
AW 9 Aig & e g
fe-w wqfaer § W warg wiv
g FEaE g ?

The Prime Minister (Shri Jawahar-
Iad::Nehrw): I receive a large number
of' addresses wherever

me with an add-
ms.atmandutowhlchlmeamly
agreeing - with - in many things
that they said and pointing out that
others were net feasible or would
teke time, I have no  recollection of

mtmhadqnnndsurin!amw
demnamds, bhon. Member who has
st -the qmstbe has been gpod
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anough to refresh my mind by send-
ing:me a copy of a address
otwjnchheh.imselt wasmam
Thig no d but cer-
tain grievances are pointed out and
cerfain requests are made. I canmot.
deal with all these matterg in answer
to a question, except to say that Gov-
vérnment are anxious to help the
Bhils or the Adivasis in every way
open to them in the educatiomal,
economic and other spheres.

_Inplan Frms At EnNeurcH Fnm
FESTIVAL

200. Sardar Hukam Singh: (a) Will
the ‘Miaister of Infermation and.Bread-
casting be -to stete: whether
any films on India were shown at the
Edinborgh Fiim  Pestival - which
ed on the 1Tth Augwet, 18521

+(b) 1f so, what were those films?
(c) How many of these were made

by .the Films Division of the. Govem-
mant of Iodia?

The Minister of Information and
mmxm; (a) Yes,

b) “Forgotten ‘Empire” and

hdhya Bharat—Series I”,

(c) Both are documentaries pro-
duced by the Films Division,
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HOUSE OF THE PEOPLE
Friday, 21st November, 1952

The House met at a Quarter to Ele-
ven of the Clock.

— [MR. SPEAKER in the Chairl
QUESTIONS AND ANSWERS

(See Part I)
11-45 A.M.
STATEMENT RE KOREAN SITUA-
TION

Mr. Speaker: The hon. Prime Minis-
ter wanted to make a statement?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): May I intervene, Sir, to say a
few words about a matter which is
not on the agenda of Parliament, but
which, nevertheless, is exercising the
minds of all of us here as well as in
the country and indeed in a great part
of the world. At this moment mo-
mentous issues affecting the peace of
the world are being debated in the
United Nations. In furtherance of
India’s policy to serve the cause of
peace, our delegationn in the TUnited
Nations has put forward, with our full
concurrence, a resolution relating to
the Korean situation. In this resolu-
tion we have endeavoured to the ut-
most of our ability, to suggest an ho-
nourable way out of the difficulties
that have thus far come in the way
of a settlement. This resolution does
not settle everything. It is a step, we
hope, in the right direction which, if
accepted in the spirit in which we
have put it forward, might well lead
to a lightening of the tremendous bur-
den that is oppressing hurmanity. We
have offered this resolution in all hu-
mility of spirit, and I am happy that
the distinguished representatives of
the nations assembled in New York are
wiewing it with favour.

317 PSD

A moment comes in the life of a na=
tion, and sometimes of the world,
when the future hangs on a decision
that might be taken. That moment is
here, and on the United Nations has
been cast the great responsibility at
this critical juncture of seizing this
moment with courage and determina~
tion and thus justifying the great pur-
pose for which it was started. The
noble words of the Charter of the
United Nations ring in our ears and
we remember the great hopes that
those words raised in the minds of the
peoples of the world. Since then some
adverse fate has pursued us and baffl-
ed our best endeavours, and instead of
achieving the peace that was sought,
the world struggles with the shadow
of war. Fear and hatred and violence
raise their ugly heads and tortured hue
‘manity looks helplessly on these tra-
gic developments. The lights have
grown dim.

Yet, the light is there which can dis-
perse the shadows that threaten to
overwhelm us and it is given to the
United Nations today to light up that
bright flame afresh and bring back to
people’s minds the great purpose for
which it was founded. At this crisis
I would earnestly appeal to the na-
tions represented at the General As-
sembly of the United Nations, as welk
as those nations who are not present
there but who are so intimately con-
cerned with this matter, to justify the
hopes that the peoples of the world
place on them, and; by a joint effort,
to exercise the spirit of war and raise
up the banner of peace in the world
Thus will the United Nations prove
true to its ideals and to its purpose;
thus will the present generation jus=
tify itself. :

I am sure that in this matter I
speak with the full concurrence  of
every Member of this House to what-
ever group or party he or she migh€
belong, and indeed with the full and
ardent approval of the millions of outr
people.
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Duty Bill

[Shri Jawaharlal Nehrul

On our delexalt;lon in the Unlbteucll Nni
cpst a heavy responsibility.

ihould tthis House to tm?l them
a message of encouragement and good-
will which would strengthen them in
the dmicult task they . have under-
!speukfhesewordsnotonlywith
anxious hope but with a prayer in my
heart that we of this generation might
g:ve worthy of our inheritance* of
passionate hopes and aspirations

of innumerable people who hunger for
gace and of the future that we claim

STATEMENT RE ESTATE DUTY
BILL

Mr, Speaker: Hon. Tyagi wanted to
rhake a small correction.

The Minister of Revenue and Expen-
d@iture (8hri Tyagi): The House will
recall that Shri Chintaman Deshmukh
when replying to the debate on the
mwotion to refer the Estate Duty Bill
to the Select Committee said that there
were three dissenting States, namely
West Bengal, Travancore-Cochin and
Saurashtra which had not agreed to
authorise the Centre to legislate on
their behalf in respect of estate duty
on agricultural land. Regarding Sau-
rashtra, he had said that the State
QGovernment felt that perhaps condi-
tions had not improved and the taxa-
tion measure of this type was not suit-
able. This view had been expressed
in the State Finance Minister's letter
dated the 18th July, 1951 to me. Since
then, the Finance Ministry had receiv-
ed no further communication from
the State Government, After Shri
Deshmukh’s statement in the House,
the State Government brought to our
notice that they had since changed
their view and had agreed with the
principle of estate duty and had re-
cently passed the necessary resolution
under article 252 of the Constitution
copies of which had been sent to the
States Ministry and the Law Ministry.
When Shri Deshmukh made the state-
ment he was unaware of the latest
position as the State Government’s
communications sent to the States.and
the Law Ministries did not reach the
Revenue Division of the Finance Min-
istry before the 10th November. They
were actually, received on the 12th
November. I have therefore thought
it fit to inform the House of the cor-
pvect position. The name of Saurash-

a State will now be included in the
edule to the Estate Duty Bill

RESERVE BANK OF INDIA (AMEND-
MENT AND MISCELLANEOUS PRO-
VISIONS) BILL

Dephty Minister of Finanee

(Bhl'i M. C. Shah): I beg to move for

leave to introduce a Bill further to

?ginmegemﬁ Bank c;! India Act,

m specia gm‘l.slons

In respect of certain high mina-
tion bank notes.

Mr. Speaker: The question is:

“That leave be granted to In-
troduce a Bill further to amend
the Reserve Bank of India Act.
1934 and to make special provi-
sions in respect of certain high
aenomination bank notes.”

The motion was adopted.

8hri M. C. Shah: I introduce the
Bill.

DELIMITATION COMMISSION BILL.

EXTENSION OF TIME FOR PRESENTATION
ofF REPORT OF SELECT COMMITTEE

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to move:

“That the time appointed for
the presentation of the Report of
the Select Committee on the Bill
to provide for the readjustment
of the representation of territorial
constituencies in the House of the
People and in the State Legislative
Assemblies and for matters cone
nected therewith, be extended
upto Friday. the 28th November,
1952",

Mr. Speaker: The question is-

“That the time appointed for
the presentation of the Report of
the Select Committee on the Bill

gmvide for the readjustment
o! the representation of territorial
constituencies in the House of the
People and in the State Legisla- .
tive Assemblies and for matters
connected therewith, be extended
1113;02 ”Friday, the 28th November.

The motion was adopted.

FORWARD CONTRACTS (REGULA-
TION) BILL—Contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the following motion moved by Shri
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T. T. Krishnamachari on the 20th Nov-
ember, 1952:

“That the Bill to provide for the
on of certain matters re-

lating to forward contracts, the pro-
hibition of options in goods and
for matters connected therewith,
as reported by the Select Com-
w. be taken into considera-

- Shrl V., P. Nayar (Chirayinkil): Sir,
last evening just before the House rose
for the day I was quoting extracts
the speech made by Mr. T. T
Kris chari when he was an or-
dinary Member of this House.

Sir, we use evidence for the pur-
pose of corroboration and contradic-
tion and I thought it was absolutely
essential that I use his own evidence
for contradicting him and corroborat-
ing my position now. I may also sub-
mit for the consideration of the House
that, at that time, the hon. Minister
who moved the Bill had entertained a
particular opinion on the subject of
the speech delivered by Mr. T. T.
slsair{‘.shnamachaﬁ. This is what he

“I amr reminded of the village
pedagogue of Goldsmith who at-
tributed to himself all the virtues
in the world. According to him
there was nobody in the world
who knew anything about any
matter. That position I cannot
really help.”

the Parliamen-

I am quoting from
24th April,

tary Debates dated the
1951. He went on to say:

“I will be really surprised if
this House takes seriously the opi-
nions expressed by hon. Members
like Mr. T. T. Krishnamachari who
thinks so much of himself.”

[Mr. DEPUTY-SPEAKER in the Chair]

Later on, Mr. Hare Krushna
Mahtab (he was the then Minister of
Commerce and Industry) said:

“I am sure he thinks so much of
himself that he does not know
that he is ignorant.”

Sir, I have nothing more to add to
what Mr. Hare Krushna Mahtab had
said about Mr. T. T. Krishnamachari.

Sir, this House must look into the
necessity of this Bili in the context of
the present circumstances in the coun-
try. This Bill has two sides. The hon.
Minister says that he has consulied
all the interests - concerned. That is
not correct. . The Government did not
consult all the interests which would
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be affected by this legisldation. I'ne
hon. Minister knows fully well that
he consulted only those interests
which he called as “vested interests”
when he made his “great” speech.
The real interests, of the country,—
the’ peasantry of the country, he
working class of the country, are the
peogle who will be very badly affect-
ed by the structure of this legislation
—have they been consulted by the
hon. Minister? On account of this
forward trading, not only of the In-
dian markets but of the foreign mar-
kets in Chicago, New York, London
also, the people are badly affected. I
shall presently explain how this is so

This sort of monopoly trade in what
is called “futures” is a trade. in the
words of my hon. friend Mr. Tulsidas
Kilachand, based on “intelligent anti-
cipation”. I would call it a treacher-
ous trade, It has had very bad
effects, as we have already seen.
Take the case of my State, Travan-
core-Cochin. Mr. Krishnamachari
knows something about it. He has
been there recently. I am sure
that even over the cup of tea
which he had in the places he
visited. he did not care to con-
sult the interests concerned. There
is a great depression in this
country.” He knows it. He has seen
it. The prices are falling. They con~
tinue to fall. At a tirme when the re-
presentatives of the people of Tra-
vancore-Cochin found that the condi-
tions of their State were heading to-
wards a crisis, they forgot all their
political differences and all M.Ps.. in-
cluding Congress M.Ps., Communist
M.Ps., KMPP. M.Ps. etc, submitted
a joint memorandum to the hon. Min-
ister of Commerce praying that he
must intervene and protect the produce
and the industries of Travancore-Co-
chin. Sir, the hon. Minister had the
gumption to tell them that the Gov-
ernment of India could not help in this
matter, and I understand that he alsv
wrote a letter to that effect to my hon.
sister, Miss Mascarene.

It is a_grave_situation that exists
at present, and forward trading must
be done away with. It is not a yues-
tion of preserving the market economy
for the sake of these financial sharks.
The hon. Mover also pointed out that
he consulted all the interests concern-
ed, but may I with your permission
ask him Sir, whe'her he consulted the
interests of the small traders? I un-

.derstand that some small traders fromn

my part of the country have submit-
ted some representations to his Min-
{stry, and as you know, every memo-
randum or petition containing the
legitimate  grievances of the neople
finds its legitimate place, in his Min-
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istry, in the various wastepaper bus
kets kept there. If you search them;
you will find the representations ‘seat
by the small traders of my plate urg-
ing upon the Government not to pro-
ceed with this hotch-potch legislation.
It so happens that you and 1 ref
sent the common man equally. Jus
the hon. Minister consulted us before
this legislation was brought? The hon.
Minister has orce referred to people
who fight like tigers. But they do not
represent any interest other than
these monopolists. Did the hon.
Minister consuit them? Yes, he did!
He consulted only the big interests
in the country. He consulted only
multi-millionaires like my hon. friend
Mr. Tu'sidas Kilachand. Probably,
he consulted the representatives of big
interests like my hon. friend Mr.
Ghamandi Lal Bansal. But he did
not consult Mr. Hiren Mukerjee or
Mr. K. C. Sharma. If anyone
of us had unfortunately been con-
nected with some big business, then
we would have been consulted! In
spite of these facts, the hon. Minister
says that every possible interest in
this country has been consulted!

12 NoonN )

I shall now illustrate how this for-
ward trading legislation will affect the
economy of States like mine.

Shri Bansal (Jhajjar-Rewari): On a
point of clarification. May I correct
my hon. friend and point out that I
was never consulted, excepting that I
was 8 member uf the lect Com-
mittee?

Shri V. P. Nayar: I used the word
“probably”. 1t is not a certainty.

Mr. Deputy-Speaker: 1 think it is
open to any hon. Member of this
House to attend the Select Committee
meetings and express his opinion.

Shri V. P. Nayar: 1 really thought
that Mr. Bansal was going to say that
he did not represent bijg business. In
that case, I would not have had any-
thing to say.

Mr. Deputy-Speaker: He represents
the big business’s association. -

Shri V. P. Nayar: I am glad that he
did not contradict that, Now 8ir,
just before the war pepper wasg sold at
about Rs. 125 per candy of 672 lbe.
(Interruption.)

Mr, Deputy-Speaker: May I point
out for the benefit of the House that
when a Bill is introduced in the House
hon. Members kmow about it and when
it is referred to the Select Committee,
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they know that also and they k:no'

mittee. At that stage, it is open to

"hgn. Members who are interested in

a particular matter to make it a palnt
to appear before the Select

mittee and take part in the dlscm-
sions, although they may not have the
right of voting. They may also sub-
mit memoranda and points for discus-
sion. To a large extent, this is ine
way in which Select Committees can
be helped by ordinary Members of
Parliament who are not Members of
a particular Select Committee.

An Hon, Member: The Select Com-
mittee met when we were not in ses-
sion.

»

Shri V, P. Nayar: There is also an-
other aspect, which you have not men-
tioned, Sir. In this case, almost une-
tenth of the House was included in the
Select Committee but unfortunately
there was only one representative of
my party. It is for the Government
to choose the Members. Now we are
asked by you to go to the Select Com-
mittees uninvited and volunteer our
contributions.

Mr. Dcputy-Speaker: It is the in-
herent right of every hon. Member.
When a Select Committee meets, any
hon. Member can go there and make
his representation.

Shri V. P. Nayar: Thank you. I
will take advantage of that in future.

Shri Velayudham (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Will they get T.A.?

Shri V. P. Nayar: I was submitting
that the price of pepper which had
been about Rs. 125 just before the
war for a candy rose to Rs. 4,000 by
1950 and this Government earned
crores of rupees worth of dollars by
the transactions on the export of
per. Not only that, Government a
ed so many crores to their coffers by
additional realisation through the ex-
port duty and cess on pepper. But do
you mean to say that all this profit
went to the agriculturists who really
produced the pepper? Certainly not
Most of the profit was taken out by
the sharks who are operating in tne
forward contract trade.

Mr. Deputy-Speaker: Therefore, the
forward trade is usetul?

Shri V. P, Nayar: It is useless. It
is precisely because of this I say thal
this system is useless, Not only that
This nefarious trade ought to be done
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away with through legislation. We
cannot give this sort of legal recogni-
tion to an obnoxious trade. We must
do away with it completely if we are
to protect the interests of the people.

An Hon. Member: Is it not controll-
‘ed today?

8hri V. P. Nayar: Sir, two sections
—Sections 5 and 6 give_the Govern-
ment some powers for the recognition
of certain associations. That power
is there. But we know with what
rigour some provisions of the law have
been applied, especially in the case of
persons who are capable of fighting
like tiger as the Minister himself ad-
mitted. But these big businessmen
have already anticipated such little
troubles. In my own part of the coun-
try, you find that many big firms of
Bombay having colossal capital at
their command have started function-
ing in this trade. I can give so mauiy
instances. Some firms of Bombiy
which do this forward trade have come
under different trade names to Cochin
and Alleppy. There is one firm,
which I understand is a big one tov0,
called Vallabhdas Kanji. I seems to
be a well known Marwari firm of
Bombay. They seem to operate in
Alleppy under the name of Hindustan
i’er?duce and control the Alleppy mar-

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
The name indicates that it is not o
Marwari firm; it is, perhaps, a Guj2-
rathi firm.

Shri V. P. Nayar: I am speaking
subject to correction. But whether the
firm is Marwari or Gujerathi it
amounts to the same thing. Whs!-
ever be their origin they come to cur
place to loot our poor people.

There is another firm which is
known as Nenshi Devshj in Bomay;
when they come to Alleppy their name
becomes Nanshi Kothawala. Although

may call Alleppy the Venice of
the East, it is comparatively, a small
place. But the entire market of the
place is controlled by such firms.
There are also firms like Bewajiwala;
Wirchand Barachand and Mooljee Rat-
anjee. Added to these you have got
the big foreign capitalist’s firfns like
Volkart Bros., Pierce Leslie and Aspin-
wall. These people control the mar-
ket economy of .our place, with the re-
sult that what is due is not given tu
our poor agriculturists and labourers.

Mr. Deputy-Speaker: What ig the
hon. Member's suggestion?

Shri V. P. Nayar: I shall come to
that. I only want this House to un-
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derstand the slfluﬁcance of this Bill
in the context of present circumstances
obtaining in India. Forward trade not
only affects the agricultural producer
antl the consumer, but it also affects
to a large extent, the industrial work-

er.

With your permission, I would ilke
to ask the hon. Minister as to what is
the place of speculation, this abomin-
able gambling which you call forward
trading,—which my hon. friend called
intelligent  anticipation—in planned
economy? You say you propose to
have a planned economy for the ecoun-
try. Do you mean to say that plan-

economy would be possible if you
allow this gambling, this nefarious
trade? Are we to understand that
planned economy of the country is
largely dependent on this Bill dealing
with what he calls forward contracts.

Sir. in our country the pegsants are
very much impoverished.

Mr. Deputy-Speaker: Is the hon.
Member opposed to entering into a
contract in advance of the season,
so that the manufacturer or the fac-
tory owner may be sure that he will
get his raw produce? Is he against
forward contracts as a whole?

_Bhri V. P. Nayar: The basis of sup-
ply for industry ought to be co-opera-
tive marketing. It cannot be any
other way. The Manufacturer ought
to be supplied, the necessary raw ma-
terial through co-operative marketing.
If we have brains, this ought to be the
only course.

I shall explain the position with res-
pect to one commodity. Take the case
of cotton. The price of cotton is al-
ways subject to speculation by some
people who sit by the side of their
telephones in Bombay, in Calcutta and
perhaps in Ahmedabad, with the re-
sult that the present day price of a
bundle of yarn which we used to get
during the worst days of the war for
Rs. 12, is Rs. 20. This has very badly
hit the workers in my part of the
country. About 90,000 looms are ly-
ing idle. The other day I had occa-
sion to visit some of these handloomr
areas. The hon. Mr. K. C. Georga, &
Member of the Council of States and
my hon. sister, Miss Mascarene, were
We saw  how the looms
were lying idle and how the people
were starving. It is all due to this
speculation in cotton going on in Bom-
bay with the result that prices of yarn
are artificially manipulated and in con-
sequence of it thousands of families in
my part of the country and other parts
of South India are progressing towards
their graves. Government has not
cared to do anything for them. When
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we, the representatives of the people,
!orgetting our political differences, ap-
proach the Commerce Mlnister, he
says: “No, no; it is not possible to do
anything.” On the other side there
has been a crisis in the camp of mono-
poly capitalists. Then Government
comes forward with this hotch-potch
legislation.

There is another aspect which I
wish to bring to the notice of the
House. The hon. Minister told us that
it is the market economy which con-
trols forward contracts. It is, in ac-
tual fact, the other way about. It is
the forward contracts and those peo-
ple who do it in Bombay who control
the markets and the market economy
It is wrong to suppose that it is 1he
other way round, as he says. Know-
ing as he does, from his personal ex-
perience of blg business, he will ad-
mit that the markets in India are
controlléd by the monopoly capitalists
who operate these forward contracts.
80, my submission is that this House

should go into the question, in the

light of the present circumstances of
é?ﬁ country, and try to throw out this

Shri A. M. Thomas (Ernaculam):
On a point of order. When the Bill
was referred to the Select Committee
the policy underlying the Bill was ac-
cepted by the House. Is it open to an
hon. Member now to suggest that the
House should throw out Bill?

Shri V. P. Nayar: My hon. friend
does not understand what is really
meant by a suggestion.

'Mr. Deputy-Speaker: What will hap- -

pen if the consideration motion is not
passed? There is a motion for consi-
deration now. The hon. Member is
arguing that this motion ought not to
be passed.

Shri V. P. Nayar: I thought, Sir, My
hon, friend with his long experience
of the local Assemblies, knew at least
g{: !much. I am sorry for my mis-
. e

Mr. Deputy-Speaker: What he says
is right and what the hon. Member
is saying is also right.

Dr. Lanka Sundaram (Visakhapat-
niam): Much can be said on both sides.

Shkri V. P, Nayar: I shall just illus-
trate to the House how the predatory
activity of these capitalists is ‘working
havoc on the poor miculturists in my
part of the country. I understand that
recently when the price of p?pa
shot up, Volkart Bros., one of the firms
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wiﬂchofhas a large ah%u in te‘%e mono-
pepper export, quo Peppax
which was ruling at 180 cents per lb.
in the New York market, at 120 cents.
In no time Volkart Bros., who prob-
ably produced telegrams of cable-
grams to their customers, were gble to
corner the entire market. That is an
instance of how forward trade is ope-
rating in my part of the country.

This forward trade and its contrel
over all the raw materials which go to
feed the industry, have ruined the in-
dustries, and as a consequence the in-
dustrial labour also. You do not find
that corresponding to the rise in the
price of yarn, the industrial worker
gets an increase in his wages. He does
not get a corresponding increase in
facilities like housing accommodatioa.
The only result is that the big busi-
nesses are inflated like baloons. They
all uire a puncture now. 1 would
also to urge upon this House that
having regard to the present plight of
the agriculturists and the incustrial
labourer, no section of the people, ex-
cept those which are represented by
my hon. friend Mr. Ghamandi Lal
Bansal and Mr. Tulsidas Kilachand,
want this treacherous and barbarous
Bill and the Commerce Minister musf
try the possibility of throwing it out.

He himself said yesterday that he

‘d.id not know many things about this

forward contract. It is very cdanger-
ous for this country if the hon. Mem-
ber who by his frankness admits that
he does not know anything becomes
forward with such a sort of legislatioa
under every clause of which ireachery
is lurking. This House must also take
into consideration that law ought to
be the last resort of wisdom acting up-
on human experience, and experience
you know, Sir, keeps a very costly
school, but fools learn in no other!

Bhri N. C. Chatterjee (Hooghly): Sir,
thie Parliament would be failing in its
duty if it does not seriously consider
the im ve necessity of passing &
legisla with regard to the control
of futures markets. As the Constitu-
tion now stands, iterr 48 of the Unien
List in the Seventh .Scheduie vests
Parlidment with the power to legislate
with re to stock exchanges and
futures markets. That means that all
the State Legislatures are inday de-
prived of the power to deal with for-
ward contracts and futures markets.

I do not think that the principle of
this Bill is either abominable or ob-
e bl cstion " that thers

on question a
must E some control over forward
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<contracts. In the industrial mecha-
nisnr of today there is bound to be
some time lag between the date of a
contract and the performance of a con-
tract. . That is essential. Some time
must elapse before the commodity
goes from the producer and reaches
the exporter or the ultimate manufac-
turer. During this period Auctuations
of prices do take place owing to vari-
ous factors. As industry functions to-
day throughout the civilized world, no
important commodity market can
function in isolation; various interna-
tional forces come into play and there-
fore fluctuations do take place. For-
ward trading therefore is the mecha-
nism which is absolutely essential for
passing the goods from the producer
1o the exporter or the consumer.

~ To a large extent forward trading
is not only imperative but desirable.
It tempers, and minimizes the tempo
of price fluctuations and to sume ex-
tent helps both the manufacturer and
‘the consumer. It assures a competi-
tive price and at the same time en-
sures the supply position. How can
u possibly run a cotton mi!ll or a
ute mill unless you allow the jute
mill owner or the cotton mill owner
to ender into contracts for gettinﬁ cot-
ton or jute three or six months ahead?
‘He cannot possibly carry on unless he
enters into forward contracts. As a
matter of fact, the forward contract
minimizes risks both to the producer
and the distributor and makes for sta-
bility of price and continuity of sup-

ply.

Still we want controls and we
want to regulate forward trading.
Why? The reason is this. Because,

experience in this country has shown
that unless you do it, people are _aYt
to gamble in differences. They g e
in differences because they want to
make easy money. And therefore
they enter into contracts, not with any
bona fide intention of performing the
contract, not with the idea of taking
delivery or pressing for delivery of the
goods and paying the price at the ap-
pointed day. but simply because they
‘want to adjust or gamble in differences
and therefore they want to take advan-
tage of the price fluctuations. Now,
the risk is often very great. As all
people connected with business know
and people even outside the business
world know, it is very very risky for
men of small means who gamble in
differences, because they go beyond
their capacity and they often come to
grief. It does not matter whether a
particular trader or a particular firm
comes to grief. But what does matter
is that it creates a crisis if the tempo
of fluctuation of prices is very great.
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That is the ‘trouble. As you know it
is a chain which entwines not merely
thoSe who are in that particular busi-
ness but a large number of people and
therefore it creates a crisis in the mar-
ket. No one will object to normal
price fluctuations, but this ‘‘chain 1eac-
tion” becomes very undesirable. That
is why regulation was necessary

is necessary, not in the interests of big
business people or the vested interests
or my hon. friend Mr. Tulsidas Kila-
chand or somebody else; we are not
concerned with them. But we are
concerned with the larger interests of
the nation; we are concerned with the
wider interests of millions of consum-
ers. And in their interests I do main-
tain that Parliament will not be doing
its duty if it throws out the Bill. ’ghat
will do us no good. That will he
gambling. That will help speculatioi
That will lead to more ruin and more
depression and more fluctuations of
prices in the market.

What is the experience of India?
During the last war, as you know, uyn-
dér the Defence of India Rules the
Government of India, which thought
of some kind of controlled econ A
passed various control orders
time to time to check the inflationary
spiral. Why was that done? Because
of large scale exports, because of m
requirements and other difficulties af
shortages, they had to control.

Now, one of the schemes for achiev-
ing this object was to completely ban
forward contracts. That is how it
started, you will remember. They issu-
ed orders completely banning all for-
ward contracts under the Defence’of
India Rules, first of all, I think, in bul-
lion, later on cotton and cloth and
yarn, raw cotton, foodgrains and ofl-
s . You may remember that they
also passed a coptrol order with regard
to shares and securities. Ultimately
they discovered that they could not
ban all forward trading. That could
not be done. Therefore they had to
make exemptions, because they found
that it would not work. I have got
before me the different control orders
which were passed from time to time.
The first was passed on the 29th May,
1043, which is the Bullion Forward
Contract and Option Prohibition Or-

"der. The next one was passed on the

25th June, 1943, the Cotton Cloth and
Yarn Forward Contract Prohibition Ore
der. The next one was the Cotton
Farward Contract and Option Prohi-
bition Order, 1943. The next was the
Ollseeds Forward Contract Prohibition
Order. This was also promulgated om
29th May, 1943. Then the order on
securities and on badla transactions

were also pas
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What happened was this. They
realized that something had to be done
to modify the complete or total ban-
ning or hibition of forward con-
tracts. hat did they do? I am just
reading from the Cotton Forward Con-
tract hibition Order of 1943. This
is the exemption they granted. It ex-
empts the following kinds of contracts:

“Forward contracts for cotton

. of specific qualities or types and

for specific delivery at specified

prices, the delivery orders, rail-

way receipts and bills of lading

against which contracts are not
transferable to third parties.”

Therefore they exempted these non-
transferable contracts. When the De-
fence of India Act expired, some of
these control orders have been kept
-up under the powers given to the Gov-
ernment under the Essential Supplies
(Temporary Powers) Act, 1946.

‘But what is our experience? Our
unfortunate experience is that although
‘these contracts were “non-transfer-
‘able” specific delivery contracts they
‘were non-transferable only on paper,
but in fact they were traded in and in
fact they were treated as ordinary spe-
culative contracts. Deliveries were
not taken or given, but only differences
were paid or received in cash. That
is the danger. That is why I liked
the stand of the hon. Minister when
oonscious departure from the ola Bill

re m the
of Mr. Mahtab which was severely
_criticized. You were the Chairman
ol the Select Committee, Sir, which
-Ireard evidence and went into the mat-
.ter very thoroughly. And the Select
Committee introduced clause 18 which
.wanted to. rope in also these non-
-iransferable specific delivery contracts.
I maintain you did the right thing;
-the Select Committee after hearing all
competent evidence arrived at a just,
-proper and reasonable decision. y
should the Minister now go back on
that? Why should there be a somer-
sault. Why should he jettison the
considered verdict of that Committee?
I was rather disappointed with his
speech when he said ‘I am not a free
agent’. I expected more courage and
more consistency from him. Consis-
tency might be decried as the hobgob-
-lin of small minds but it is too seri-
ous a matter to be dealt with in a
cavalier fashion. Sir, I am not trying
.to score a debating point, But I think
this is practically torpedoing this Bill.
He should know ' that he is dealing
with no fools. To these businessmen
you are saying ‘I am not going fo re-
gulate or control under this Act non-

transferable specific  delivery con--

Rracts; I will only control transferable
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specific delivery contracts’. But they
know exactly what to do. They have
only to print a new form and make
the contract non-transferable. Put a
rubber stamp “Not-transferable” and
just change the date, and it becomes
a non-transferable specific delivery
contract. Sir, you know and anybody
who knows the common law of Eng-
land or the Indian Contract Act will
appreciate that, really, contracts are
not transferable ordinarily. In the great
Calcutta case of Jaffar Meher Ally vs.
Budge Budge Jute Mills in the year
1906 (33, Calcutta—702) it was so de-
cided by the Calcutta High Court and
there is no judgment to the contrary.
All the other High Courts have held
it that a contract which imposes any
obligations cannot be transferred. A
contract under which you have got to
discharge some liability or obligation
cannot be transferred. What can be
transferred is a contract under which
there is no obligation. Only that con-
tract can be transferred, that is the
contract under which you can get a
benefit.

Mr. Deputy-Speaker: Contracts to
sell or purchase cannot be transferred:

Bhri N. C. Chatterjee: If there is an
obligation which you have got to dis-
charge besides mere payment of price
then the Calcutta High Court judg-
ment is this that you cannot transfer
E’. iit there is some obligation attached

t.

Mr. Deputy-Speaker: A man under-
takes to sell his goods. To that ex-
tent there is an obligation. If a con-
tract is of a personal nature, to do per-
sonal service—a person who dances,
the contract cannot be transferred.

Shri N. C. Chatterjee: That is quite
right. There are certain contracts of
a persnoal character which impose
a certain obligation of a personak
nature. .

Shri Altekar (North Satara): I want
the hon. Member to explain section 40
of the Indian Contract Act.

Shri N. C. Chatterjee: You cannot
transfer all kinds of contracts. There
are certain kinds of contract which
cannot be assigned. But assuming
there is a large number of contracts
which are assignable or tra:i)slgerab'rle.
the speculator wants to gamble. To-
morrow, after this Bill is passed, he
will simply change the form of con-
tract and say “This contract is non-
transferable. Under this contract de-
Mivery order and the bill of lading or
the warehouse receipt will not be
transferable”. To make that non—
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transferable he can put down a date
within eleven dsys from the date of
the contract. It therefore becomes
non-transferable. In great commercial
ports like Calcutta and Bombay, the
stock exchanges simply change the
contract formr after every judgment
which creates difficulty. Therefore it
will not do. I am impressing the point
because this loophole should not be

Mr. Deputy-Speaker: The House na-
turally will be interested in knowing
how, notwithstanding the fact that cer-
tain contracts are non-transferable
prima facie, they can still be abused.
Is it possible for the hon. Member to
satisfy the House? .

Shri N. C. Chatierjee: I have come
ready to deal with this point. The
Bombay Forward Contracts Control
Act of 1947 mentions only two kinds
of contracts, forward contracts and
ready contracts. All forward con-
tracts therefore comre within the pur-
view of that Act. There are only two
contracts under section 2, sub-section
(3) of the Bombay Act. Forward con-
tract means a contract for the delivery
of goods at a future date, which is
not a ready delivery contract. They
made no distinction in Bombay like
transferable or non-transferable con-
tracts. Under section 2, sub-section (2)
of that Act, (I think the proviso to
that section) the Government has got
the power to exempt any class of cnn-
tract. But in fact, Sir, since 1947, this
power of exemption has not been ex-
ercised by the Bombay Government.
Therefore what'is the experience of
Bombay? The Bombay Act has been
applied to cotton, bullion, oilseeds and
I understand the Central Government
recently asked the Bombay Govern-
ment to enforce that Act also in res-
pect of yarn. This is a point I want
to impress upon the hon. Members of
this House. Though afl non-transfer-
able specific delivery contracts in the
notified commodities have been includ-
ed within the purview of the Bombay
Act. no complaints have been_ made
to the Bombay Government either by
the bonafide traders or producers.
Then, Sir, why should you grant any
exemption? I would earnestly appeal
to the hon. Minister to see at least
that that State of Bombay which is
fairly notorious for gambling should
be roped in and should get no exemp-
tion in respect of any kind of forward
contracts. Otherwise, Sir, you destroy
the psychological factor. It is very
fmportant. There will be an impres-
gion: “The Parliament of India, with
the help of the hon. Minister, has com-
pletely exempted these non-transfer-
able specific delivery contracts. You
cannct touch them”
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An Hon. Member: Is that law appli--
cable to the whole of Bombay?

Shri N. C, Chatterjee: Only to the:
city. r The city of Bombay, my hon..
friend knows, is the venue of these:
gambling transactions and undesirable-
speculations. There has been no pro-
test absolutely and they have been fair-.
ly successful. In the Bill introduced.
in the Parliament by Mr. Mahtab in
1950 these contracts were exempted.
Then, Sir, Mr. Krishnamachari as a.
private Member made stringent com-
ments on -that Bill and I think he also
said something about vested interests.
I hope vested interests have nothing
to do here with the deletion of this
clause or with the modification of
clause 18 here. But there are serious.
misgivings in the public mind. They
should be cleared up. The Expert
Committee was consulted. Then, Sir,
you and the members of the Select
Committee went into the matter
thoroughly and they decided that
clause 18 should be changed. You
were the first signatory, then Mr.
Mahtab and other members also sign.
I ‘am reading the relevant portion of
the Select Committee Report:

“We have considered the provi-
sion of this clause 18 very care-
fully and have taken intp account
the conflicting views expressed as

. to the necessity or otherwjise for
this clause. In our opinion the
clause as now revised will satisfy
z'mct E:'onﬂicting views on the sub-
ject.

Then, Sir, they referred to Mr. K. P.
Goenka and Mr. Das Gupta’s minute of”
Report of the Expert
Committee and they said that with re—
gard to certain contracts relating to
raw jute in Bengal, suitable exemption
can be granted. Why was it so decid-
ed? Was it a proper and fair deci-
sion? Should not the restriction be-
imposed here. The = present Select
Committee has taken no evidence.
They had no materials to judge anew,
or to go back upon the corporate wis-
dom of the old Committee.” I do not
say they had not the power; but I sub-
mit that that power has not been pro-
perly or reasonably ' exercised. The
onus, therefore, is on the hon. Minis-
ter to convince the House why he has:
gone back on what he stated with,
why he has gone back on that Select
Committee’s report and why he has
jettisoned clause 18 of the Bill which
he himself introduced in this House.
The onus is not on us. That is not &
mere technical point, but it is a point
of great importance and principle.
Therefore, what I want to point out
is that the experience of Bombay jus-
tifles our stand. I mav give you some
facts, The non-transferable specific:
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{Shri N, C. Chatterjee] .
delivery contracts have been abused
flagrantly. That has been the experi-
-ence of the people who have claimed
wide experience of forward trading.
‘The contract is technically meant to
be executed and performed by taking
~delivery between specific parties there-
to, within a certain time. But, Sir. in
-actual operation, heaps of transactions
have been squared up and settled on
a number of occasions, and the Asso-
~ciations helped them in doing so.

1 may give some glaring instances.
"On 12th August 1949, one Association,
that is its committee, met and decided
to square up outstanding non-transfer-
-able specific delivery transactions as
follows:

Groundauts must be settled at
Rs. 40-1-0—August-September, 1949 de-
divery. Kindly remember, Sir, the con-

tracts were—August-September, 1949
«delivery. The Committee of the Asso-
-ciation ordered its Members to square
them up on the 12th August, 1847
Therefore, they were destroying the
~very basis of these non-transferable
‘mdﬁc delivery contracts. On that
- , they also said, that the members
should square up and settle all non-
-transferable specific delivery contracts
in respect of linseed at Rs. 30-3-0. I
‘may give another case. In the month
-of January,......

Mr. Deputy-Speaker: How did they
-do it notwithstanding the Act of 1948
in Bombay?

Shri N. C. Chatterjee: They have
«done it. When there js an organisation
or association, it is very easy to do it.
1 have defaulted or you have default-
‘ed or a third man is going .to default.
Well, all the affected and interested

rties sit round a table and decide;
et us square up. The Association
winks at it. Not only winks at it. In
the month of January 1950, one Asso-
ciation again ordered the squaring up
of all outstanding transactions in
groundnuts for January delivery at Rs.
37-7-0 Then, in December, 1950, one
Exchange was recognised by the Gov-
ernment of Bombay under the Bombay
Forward Contracts Control Act, 1947.
The Government had issued a notifi-
cation at that time saying that con-
tracts for non-transferable ific de-
livery, which were entered into prior
to the date of recognition were to con-
tinue and remain in force. That is,
they granted an exemption with regard
to prior transactions. They did not
want to make that prohibition retros-
pective. The object was that such
outstanding contracts would be actual-
iy fulfilled as genuine bonafide con-
tracts between honest dealers. In
spite of this definite categorical deci-
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sion of the Government of Bombay, an
Association ordered the squaring up of
all these transactions on 27th Dec-
ember, 1950. On what basis? They
said, groundnuts should be squared up
—all contracts—at Rs. 45-80, Decem-
ber-January, 1951, When the perfor-
mance is due on 31st January, tg: As-
sociation is saying on 27th December,
just pay up the difference at that rate.
They also said:

“February-March, 1851 Non-
transferable contracts in regard to
groundnuts—Square up at Rs.
45-12-0. Linseed square up Decem-
ber-January contracts at Rs.
43-8-0."

-
-

As a matter of fact, they went fur-
ther;—that is what is going to happen
if the hon. Minister is not circums-
pect in these cases. They passed a re-
solution that the differences arising out
of these non-transferable specific deli-
very contracts must be paid by the 15th
January, 1951,—you follow, Sir—al-
though the contract is to be exdécuted
on 31st March, 1951, That is the final
date of performance. But the Asso-
ciation says, you adjust differences and
finish the gambling business.

Shri V. B. Gandhi (Bombay City—
North): On a point of information, Sir
will the hon. Member tell the House !f
the Association to which he is refer-
ring to is a recognised Association, and
also, if, at the time that this squaring
up of non-transferable specific delivery
business was sanctioned by this Asso-
ciation, they had also sanctioned the
squaring up of the ordinary futures
business. Because, after all. this non-
transferable specific delivery business
suffers on account of these being tag-
ged on to the regular futures business
under recognised Associations. That
is precisely the grievance we have.

Shri N, C. Chatterjee: I am pointing
out that they not merely allowed the
squaring up at these rates, but they
solemnly passed a resolution saying
that the differences arising out of this
squaring up should be paid by 15th
January, 1951. Do not think that the
squaring up of these non-transferable
contracts took place only in oil-seeds.
It also took place in oil. In the month
of August, 1949, one Chamber squared
up all outstanding transactions in
groundnut oil in respect of deliveries
due in October, 1949, November, 1949
and December, 1949; the rates at
which they should be squared
were flxed in August, 1949 and the pri-
ces were also specified. They call it
in Bombay, ‘Cut rates’; the market was
actually closed for some days and
fixed these cut rates which were
trarily done. g
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. Mr. Deputy-Speaker: Are these As-
sociations intended mainly to regulate
mon—tr:msterable specific delivery con-
tracts?

Shri N. C. Chatterjee: Yes, Sir. That
:is what they say.

Mr. Deputy-Speaker: Notwithstand-
ing the fact that they have been re-
-cognised?

Shri N. C. Chatterjee: These facts
«will show that much before the de-
livery date, the Association forced
‘the Members or allowed the Members
‘to square up these so-called non-
‘transferable transactions, gmnd adjust,
:and defeat the very object.......

Mr. Deputy-Speaker: What is the
.effect of this legislation? These As-
sociations need not be regulated
‘hereafter?

Shri N. C. Chatterjee: Yes, Sir.

Mr. Deputy-Speaker: The hon.
.Member’s contention is that even
wnder regulation, these abuses are
ithere?

Shri N. C. Chatterjee: Yes. What I
:am pointing out is this. At that
‘point of time, non-transferable speci-
:fic delivery contracts were exempted
-on the footing that they are genuine
confracts and therefore there will be
mo gambling or undesirable specula-
tion, I am only
.although technically they were called
non-transferable, actually they became
‘transferable contracts and this gam-
.bling and speculation was allowed.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): On a point of order,
:Sir, the hon. Member from Bombay
.asked the hon. speaker whether the
:squaring up business was done by a
:recognised Association or by some
other Association, to which he has not
Teplied. The other question was whe-
ther it was done by the same Associa-
‘tion which wag transacting all for-
‘ward contracts, and also did business
din non-transferable specific delivery
contracts. These points he has not
answered.

Shri N. C. Chatterjee: What I am
pointing out is that in Bombay at
least, non-transferable specific deli-
very contracts have been used in fact
as transferable forward contracts and
they have been used for speculative
When it is a contract
‘between A and B and you make it
non-transferable: it may be difficult
A and B to gamble on it. The other
man may insist on the performance
at a particular date. But, Sir, when
there is an Association or a Com-
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mittee or Exchange which is operat-
ing on a large scale, and a large num-
ber of Members do it, it is easy fo
defea{ the legislation,

Shri T. T. Krishnamachari: I may

‘be pardoned if I interrupt the hon.

Member., It is only for educating my-
self. May I ask the hon. Member if
the Elroviso to sub-clause (1) of clause
18 any way offers any scope for
controlling these Associations which
are not recognised?

Shri N. C. Chatterjee: I do mnot
know, Sir, if that will at all be a
safeguard.

Mr. Deputy-Speaker: It prohibits
the formation “of Associations for
non-gansterable specific delivery com-
tracts.

Pandit Thakur Das Bhargava
(Gurgaon): Not absolute prohibitiom,
but qualified prohibition.

Mr. Deputy-Speaker: Except for the
purpose of recognition.

Shri 'N. C. Chatterjee: You better
look at the proviso, Sir. First of all,
sub-clause (1) of clause 18 says:

“Nothing contained in Chapter
IiI or Chapter IV. .... Caaptar 1II
deals with “Recognised Associa-
tions” and Chapter IV deais with
“Forward Contracts and Options
in Goods"—

“shall apply to non-transferable
specific delivery contracts for the
sale or purchase of any goods:

Provided that mno person shall
organise or assist in organising
or be a member of any associa-
tion in India (other than a recog-
nised association) which provides
facilities for the performance of
any non-transferable specific de-
livery contract by any party
thereto without having to make
or to receive actual delivery to
or from the other party to the
-contract or to or from any other
party named in the contract.”

The difficulty is this. You see #t
says: “No person shall organise or
assist in organising or be a member
of any association in India”, but the
fact is that they will get these™ faci-
lities through some Committee eor
Exchange or Association. What is
the proviso? Is it really dealing
with the situation? It only says “no
person shall organise or ossist
organising or be a member of any
association”. So, all that ha- to be
done is that you must be a Member
of a recognised Association. Imme-
diately you are a member of a re-
cognised Association, or you get your
Association recognised, then, Sir, the
whole trouble is repeated. The ex-
perience of the past will be repeated.
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[Shri N. C. Chatterjee]

Why speculate now as my hon
#riend is doing?

Mr. Deputy-Speaker: May I ask
the Minister what is the object of
recognizing an Association for non-
transferable specific delivery con-
tracts if it is not to be regulated
under either Chapter III or Chapter
IV? In a moment they can easily
avoid this and bring Associations into
existence without any of the limita-
tions and without
whatsoever.

Shri T. T. Krishnamachari: The
position really is that an Association
can deal with any type of contract.
It is not limited to deal with only
transferable contracts or contracts
which are in the nature of something
where gambling and differences are
possible. That is so. But here, what
the proviso says is that if anybody is
going to deal with this kind of thing,
it shall be an Association and there-
fore shall be recognised and come
within the mischief of clause 15, and
have the bye-laws looked into by
Government and have some kind of
control. That is all. That is the only
intention.

Mr. Deputy-Speaker: If the Associa-
tion deals only with non-transferable
specific delivery contracts, and under
sub-clause (1) of clause 18, Chapters
III and IV cannot apply to such con-
tracts, how is this Association to be
regulated if there is any abuse?

Shri T. T. Krishnamachari: I am
sorry, Sir, it does lead to that kind
of conclusion, but it is not so because
an Association will not be recognised
excepting under the provisions of this
particular enactinent, and there the
control of the Government over the
Association is complete to the extent
envisaged by this Act, and once an
Association like that <deals with
transferable contracts or other types
of gambling in differences and even
non-transferable specific delivery con-
tracts, it comes within the accounts
©of the association. Every person w!
deals with it can be asked to account
for it. Enquiries can be made, and
-perhaps, the abuses can be limited
to0 some extent or mitigated. There-
fore, if the provision had stood as
it originally did, in clause 18 (1),
even then what would have hap-
pened? An Association would be
.dealing in non-transferable specific
-delivery contracts addition to
“gther types of contracts. So, an
Association which s recognised is
allowed a full range. It is not ex-

any regulation
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cluded from dealing with non-trans-
ferable specific delivery contracts if
it so chooses, but once it does it, it
ceases to be a non-transferable one.
That is the real thing. Then it is
cancelled. .

Shri N. C. Chgtterjee: I hope, Sir,
Government does not want to en-
courage speculation under the guise
of non-transferable specific delivery
contracts.

I am reading Mr. Heda's speech
which he delivered on 12th August
this year:

“I think this Act must apply to
non-transferable gF_eciﬁc delivery
contracts. In fact,........this Act
should apply to every case of so-
called non-transferable specific
delivery contracts because....

—mark hig words—

“...from what we see in prac-
tice, the so-called non-franster-
able specific delivery contracts
do become in practically all cases
transferable specific delivery con-
tracts.”

Therefore, why wait? The Minister
says: “Why control now? I have the
power to regulate. Exempt now, I
can regulate later.” What has been

~the experience in the past? Will you

not gain by this experience, or will
you wait for flagrant abuses to be re-
peated? In my humble opinion, the
effect of exempting these non-trans-
ferable specific delivery contracts from
the purview of this Act will be that
many Associations would be formed
in different parts, and the public will
gamble, and the whole mischief wilk
be repeated. Really, you are sabotag-
ing this Bill and you are torpedoing
the main purpose of the Bill. Why
not take the power now? You have
got to do it in time, The Minister,
Sir, I hope will remember that the
Bombay Act has roped them in, has
brought them within itg purview. It
has been successtully worked. There
has been no real serious complaint by
the producers and consumers. There-
fore, why not take the power straight
here and now in view of the experi-
ence of the past., in view of the
flagrant abuses, in the past, in view of
the fact that competent evidence has
stated about it to the Government and
the Parliament. This is something
like window-dressing, and this will
lead us nowhere. I hope the hon.
Minister will give sorhe thought to
thls aspect. of the matter, and will
find his way to accept our suggestions
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hich mean e restoration of your
ect™ Comn?ﬂ'tth report which I
submit was just, tair and reasonable
and was based on a proper apprecia-
tion of a very difficult situAtion.

Mr, Deputy-Speaker: May I ask the
hon. Minister if the Select Committee
had before it any special material,
any opinions of any of the Associa-
tions or individuals or any other
literature regarding this matter other
than the experience of any of the
hon. Members there, to make this
change?

Shri T. T. Krishnamachari: I sup-
pose the Select Committee felt they
must have been informed about
things. The Select Committee—ex~
<epting the hon. Member who has ap-
pended a Minute of Dissent, because
the other gentleman who has append-
ed his signature did not attend the
Select Committee—wanted the change.
As I said, I had myself some mis-
givings. The  Select Committee
having admitted evidence and come
to that conclusion, I did not feel
competent to make the change. And
we did sit down, a few of us—my col-
league the Finance Minister, my col-
league in the Ministry Mr. Karmar-
kar, myself and our expert  adviser
from Bombay who was with us right
through—along with the draftsman to
find out whether we could npt make
the provision positive instead of
negative, The provision, even as it
-was then, was administratively rather
difficult because Government was cal-
led upon—no matter- whether there
was a demand or not—to specify
‘whether there Has been exemption,
because the wording used is “shall”.
It is a responsibility which I felt Gov-
ernment could not undertake, be-
cause, to fulfil the provision of that
particular sub-section at any rate, I
had to declare an exemption at least
at one place because “shall” is
"mandatory. _ The  window-dressing
and eye-washings that can be used
for the purpose of camouflage would
be obtained then and not now. So,
‘we thought that a proviso of the
nature that we put into sub-clause
(1) and in addition the empower
provision in ~sub-clause (3) wo
adequately meet the situation and, as
I said yesterday, if Bombay feels
keenly about it, as if apparently does
—the Bombay Government wants it,
and it may very well be that they
have invifed the opiniong of all shades
of interests there—I declare that
when this is brought into force in
Bombay, I '‘am prepared to issue a
mnotification under sub-clause (3) of
«<lause 18.
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Shri Heda (Nizamabad): Sir, much
interest has centred around clause 1
both the old and the new onés, an
I would start my argumients straight
on this point. In my opinion, there
is not much difference between the
old clause 18, and the new clause 18
that has been envisaged in the pwre-
sent Bill. In the previous Bill accord-
ing to the clause that we had undeér
your guidance as Chairman of the
Select Committee, the power was in
the hands of the Government, so that -
the Government could do anything it
liked at any moment, immediately
and instantaneously; whereas in the
new clause as it stands now, that
power has been ‘kept in reserve, the
Government has merely to issue a
notification, and it gets the power.
Apart from one of approach; that
much_ is the main difference.

I think the discussion that has been
going on in this House on clause 18
has been an exaggerated one. Two
extremes have been taken, but
neither the old clause nor the new
one has supported any of these ex-
treme views. Therefore let us not
confuse things to that extent. My
hon. friend Mr. Chatterjee has refer-
red to a previous speech of mine, and
an exfract Trom that was alsp read
out by him. I do hold the same view,
and with what little experience I had
in the business, in speculation and in
other matters connected with this,” I
may tell the House straightaway that
no type of the so-called ‘non-transfer-
able specific delivery contracts’ exists
which a clever businessman cannot
turn into a transferable one. In the
Select Committee where evidence was
taken, the protagonists of both the
views were present. And one of
them said that there was a specific
differance between the transferable
specific delivery contracts and the
non-transferable specific delivery con-
tracts. I had asked him the question—
1 have not got the copy of that evi-
dence with me here now, I think the
hon. Minister haq referred to it yes-
terday and safd t the copies have
been cyclostyled.... :

Shri T. T. Krishnamaehari: They
are printed.

Shri Heda: But I went into the lib-
rary and I could not get either the
printed or the cyclostyled one.

Shri T, T. KErishnamachari: The
hon. Member could have asked me
and I would have given it.

Mr. Depnty-S er: The hon.
Member may e it from the hon.
Minister, Whether it is taken from
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[Mr. Deputy-Speaker]

the library or the hon. Minister, it
fs the same thing.

&iri T. T. Krishnamachari: 1
Parliamentary document; it is ngthm;
personal possession.

Mr., Deputy-Speaker: If the hon.
Member is anxious to look into it, he
need not hesitate merely because it
is in the hands of the hon. Minister.
He could have taken it from others.

Shri Heda: Anyway, I did not know
that so many friends had it. Other-
wise I would have got it from any
of them. I was relying on the Parlia-
ment Library, and I could not get it.
But it does not matter. I remember
the whole thing as I was present in
the Select Committee.

Shri Syamanandan Sahaya (Muzaf-
farpur Central): Anyway, the hon.
Member cun come prepared with the
published and printed documents and
resume his speech after lunch.

Mr. Deputy-Speaker: Very well.
The hon. Member may continue this
speech after lunch,

The House will now stand adjourn-
ed for lunch till 2.30 p.M.

The House then adjourned for
Lunch till Half Past (wo of the
Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

{MR. DEPUTY-SPEAKER in the Chair]

Shri Heda: Sir, I was discussing the
transferable and non-transferable
specific delivery contracts. First let
us bear in mind that both the varie-
ties are forward contracts. None of
them is a ready delivery contract. In
either of them it is stipulated that the
delivery of the particular goods would
be given and taken aiter some consi-
derable or reasonable -lapse of time.
Therefore, we should bear thig ditfer-
ence in mind and at the samme tine,
take notc of one particular aspect,
the aspect about the mind of the busi-
nessman. A businessman, as you
know, Sir, is never an idle persown.
His mind thinks and thinks—rather
thinks and spins.

Shri Gadgil (Poona Central): He is
a workshop of forward markets.

Shri Heda: The hon. Mr. Gadgil
says that he is 2 workshcp of forward
Mnarkets. That is true. Let us take
an example. Let ug suppose that he
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has got a thousand baleg at hand and’
he ‘sells it in the forward market., Let~
us think that he has purchased at
R:kilnuo mf:n then sold tat Rs. ﬂltlll. thus-
m g per cent. profit puccu..
But in the interval, that'is, the three
or four months period tefore he has
to give the delivery, he does not keep-
quiet. He lookg at the trend of the-
market and again purcheses and sells..
though he has got no more commeodity:
with him. These purchases and sales:
go on from period to veriod and time-
to time and thus the so-called deals..
so-called business contracts, are-
turned into forward and transferable-
specific delivery contracts. That is.
why I had this knowledge in mind in:
the Select Cominittee, When I was.
there I had put this specific question.
to one witness who was a great pro-
tagonist of the view that non-trans-
ferable specific delivery contracts.
should not come under the purview
of this present Act. I had asked him
very clearly—this appears on page 37
of the evidence that has been printed::

“We have heard two opinions
so far from the evideace we have:
so far received—one that section
18 should remain as in the Bill
the other that if it remains the
whole purpose of the Bill would"
be nullified because every so-called
non-transferable specific delivery
contract would be ‘urne¢ into &
transferable one. What we are
fearing is that there are certain
people who do not want any type
of regulation, but they cannot
speak out and, therefore, they are
telling us that section 18 should
remain. I want to know if there
is any tyoe of non-transferable
specific delivery coniracl. which
cannot be turned* intn transfer-
able. Can you give me a con-
crete instance?”

To this Shri Devji Rattansey replied:

“I have given you my contract”—-
thereby he meant the .ontract form.
“] wanted to say very =laborately on
it.” Then I again intervened and
asked: “Give me the mode of con-
tract.” What is the type of contract
and what are the details about the:
contract so that it cannct be turned
into a transferable ovne to which he:
replied:

“Supposing I sell yn: 100 bales
or candies or bags, the contract
is between you and me and from
August to September. Now it is
just like 'a shop which is rented
out from a landlord. I vould sub-.
let #t. but the landlord could take
in ‘writing from me that the shope
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ven for cloth busines; shall not
used for petrol. In the same
, way, I give you 100 bags and give
* You the railway receipt. It is a
non-transferable specific ‘delivery
contract. If you endorse the re-
ceipt and give it to my friend on
this side, you have done a breach
of contract and I can demand any
penalty under the rules of the As-
sociation. But if it is a transfer-
able contract you can transfer
that railway receipt and give it
to him. In the ready forward
business there are several mills who
have high reputation and several
exporters also who have high re-
putation but there are alsc several
peczple who have no reputation at

To my mind, Sir, those who claim
that there is some specific difference
between transferable and non-trans-
ferable specific delivery contracts,
cannot elaborate their point more than
Shri Rattansey has done in the para-
graph that I have just read. But
even according to him, there is a
railway receipt and if it is a trans-
derable contract, he can transfer the
railway receipt to somebody else. If
it is not a rtransferable contract, he
cannot transfer the railway-receipt.
But what happens actually is this.
Firstly, again I would bring that
point, that when we are discussing
the transferable or non-transferable
contracts, we are thinking that they
are forward contracts. In fact, in 95
per cent. of cases there is no railway
receipt in hand at all. The contract
ig for the three or four months period.
Even supposing that there is a rail-
way receipt or, for instance, there
is a delivery order, bill of lading or
some such document which in law is
held a® not transferable at all, even
that in practice is transferred like
this. I may allow that the railway
receipt in my favour may be taken
delivery of on my behalf by anybody.
my agent, carting agent or shipping
agent, by a mere endorsement gene-
rally on the back of the railway re-
ceipt or bill of lading’ or delivery
order like this: ‘Please deliver on
our behalf to......... e ” That js all.
8o thus it passes from hand to hand.
Suppose it was in my favour, I could
ust hand it over without mention-

€ any name to anybody else to
whom I have sold the goods. Then
he also without mentioning any name
can gell to somebody else and hand
over the railway receipt. In that
way the very railway receipt which
means the actual goods not taken
delivery, can in actua]l practice be
transferred and in many caseg it is
transferred. Therefore. I am very
clear on this point that however much
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there may be any academic distinc--
tion between the transferable and.
non-transferable specific delivery con--
tracts, in actual practice every non-.
transferable contract can be changed.
into a transferable one. I would go-
a step Iurther and state, Sir, that
even the ready delivery contracts.
are sometimeg turned into forward
contracts of transferable contracts.—-
And in this Bill I find *“ready de--
livery” stipulates delivery within
eleven davs. In certain markets, no-
doubt, there is a practice of seven.
days. The practice varies and I
think they have tried to accommo-.
date most of them. Ready delivery-
meansg that I have got goods in my
hand or that they are in my stores..
If they are fready, why this eleven.
days or seven days or so much time
is required to deliver? Why not the-
delivery be given, say, at the utmost
within 24 hours? If the contract.
takes place in Bombay and if it is.
stipulated that delivery 1is to be-
taken at Ahmedabad or some other-
place where the goods are. naturally
the buying and selling parties must
have their agents in those markets
and they can just send a telegram-
and make the arrangements for-
taking and making the delivery. In.
fact, what I wanted to tell was this;
that this is a device of the merchants.
to escape from the law of forward.
contracts and indulge in speculation
in the name of non-transferable or in
the name of ready delivery contracts.
In fact, when Mr. Rattansey was.
asked in the same evidence, “If we-
ban non-transferable contracts, what
will your Association do or how will
you move forward,” he clecrly said—
(of course he did not imply, but it
means that) he said—that they will.
have to deal in ready delivery con--
tracts alone. That is what they are
doing in the so-called non-transferable
contracts. Ready delivery means
eleven days’' notice and if they have -
got some arrangement between them--
selves—they may not write it down
—they may not write down the date-
of delivery at all. Simply the whole:
contract is written and not the date
of delivery.

Dr, Lanka Sundaram: Will such a
contract be valid?

Shri Heda: I may tell my friend
that generally these things do not go
to courts. One= thing is there; be-
tween speculaiors they are very
honest, and they do not go to court.
In some languages there ig a saying
that between thieves they are honest.
Betwen spceculators or between any-
class of workers there is honesty.
They have got their own code of hon--
esty. And unless there is a big clashs -
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or' a ‘crash and a man is umable to
.meet ‘his obligations, he does not
himself go or allow others to go to
wourt. Even in small places, in taluka
blaces, there is some form of specula-
tion or the other. Of course, all
contracts are ready delivery .con-
tracts. Not only that, they are non-
standardised contracts. By non-
standardised contracts I mean that
the commodity is not standardised.
“They do not call Jarila No. 6 or
like that; they say, ‘thig is the cotton
with me. if you like to purchase,
tell me the rate’ and the price is
fixed. Even in such contracts, it
‘happens many times  that one sells
‘many times more than he has in hand.
He has to adjust the prices and
make good the difference and in
cases where a particular merchant is
not able to meet his obligations, the
prices of the very same merchant
who has purchased from or sold to
him are arrived at and they adjust
their accounts on this basis, Gener-
ally, they do not go to the courts. A
very nice example of that type was
given before the Select Committee.
One Mr. Spencer had come there and
had also given evidence. The evi-
dence said that when they specifically
asked him why, while he was a
‘genuine purchaser and he wanted to
take delivery of the goods and his
sellers were not able to give him de-
livery and the cut prices were ar-
rived at in the Association of which
he was also a member, he did not go
to court, he said that court meant
two years or three years. ‘By ar-
riving at some settlement, I may not
get full justice, but I will get some
Jjustice and I will get it right today
and as the sum was substantial,—
~about a few lakhs, therefore, I
- “thought it better to agree to the cut
‘price.”

This morning. when my hon.
~friend. Mr, Chatterjee was speaking,
he was asked whether, when the
particular Association which he re-
‘ferred to arrived at some cut prices,
the Bombay Act was in force at that
time. In fact, the question does not
arise. If the Bombay Act which- is
-at present working there would have
been there at that time, the question
of cut prices would not have arisen
at all. There would. have been
no organisation, In fact, that 'is a
development some time before this
.Act came into operation. Rather,
-may say that this Act came into ex-
istence because of such contingencies.
“What happens generally all over the
s.country. and particularly in the
-areas of which I have got some ex-
sperience, 1ig this. There is huge
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trading going on. Many people pur-
chase and many people sell. They
speculate; they - either —make huge
profits or huge losses. If they have
got huge profits, certainly they would
like to collect. If they get losses and
they are not able to.. meet them,
then they say that they are not able to
meet the losses and bring in go many
factors. And the Board of Directors,
or the Managing Committee or what-
ever it is, of the Association sitg and
then they settle the prices. Those
prices are called the cut prices.. In
many caseg they settle these prices
at more than what the current prices
are and in many more cases they set-
tle these prices at less than what
they were in existence. So, what
happens js that those people who
have got the management of that or-
ganisation or Association in hand,
they are benefited and they settle
these prices according to their own
interests. And the result of it is
that the small trader, the small man
in the mofussil, in the tulukas, in the
districts where the produce is collect-
ed and sent to the big cities, loses
because he has no voice. for all his
dealings are controlled thereby. From
the time of my childhood I have been
hearing that whenever Bombay earns
from say. Latur or Barsi or the other
places from where I come, Bombay
collects. But in transactions in
which Bombay loses Bombay does
not pay. They settle the prices and
say, ‘“we have decided that you can-
not get ten ‘thousand or so much”.
People think that they had losses in
the previous year and they can make
good those losses: but what happens?
People in the big places who con-
trol these organisations settle the
prices and they say that it would
come to two thousands or something
like that. It has happened many
times., Therefore, our policy should
be,—and that is the real problem. X
think, before the House,—that we
have to protect the small man against
the big man. We have to protect
honest men against dishonest men
and why this Act is necessary or
why this Act stipulates control and
regulation over all the genuine acti-
vities and why it prohibits what we
call gambling, is because of that
alone. If we do not help the poorer
and honest men against the richer
and dishonest men, then the pattern
of economy that we have d

for our country, call it mixed econo-
my or whatever you like, will not
be beneficial to the country at large.
We have got instances after inst-
ances, Sir. And even now, th
our” Government- is there and it is
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keeping a very good watch over the
developments in the country, practi-
cally in every commodity the price
fluctuation in the course of a year or
50 1g about 25 to 60 per cent. Take
the case o5 cotton or oilseeds or
any other commodity, The fluctua-
tion varies from 25 to 60 per cent. I
am not talking of abnormal times, In
abnormal times, the fluctuation may
be to the tune of 200 per cent. I am
also not talking of a time like the
outbreak of the Korean war or the
Government imposing a ban on exports
or imports. I am talking generally.
The grower gets the lowest price and
the factory generally purchases at the
highest price: At any rate, when some
of us sit- with the management in the
so-called Tripartite Conferences and
Committees, we are always informed
that the manufacturers have bought
their raw materials at the highest
price. Of course, this has got®another
vicious effect. The industry is now
dominated by speculators. If you look
at the managing agents, you would
find that their main profits are not
earned as a result of the work they
turn out as managing agents, but
their main profits, which are several
times more than the genuine profits,
are derived fromr speculation. One
man controls a textile factory—not to
produce cloth and thereby to earn a
profit. but he does so to get a licence
or a sort of insurance in speculation
in cotton. He purchases the cotton—
and this business is in his own name
—and if the price is high, he sells
it and collects the profit. If
the price goes down, then the cotton
goes to the factory and consequently
there is no Jloss. By indulging in
speculation—especially one-sided spe-
culation—in which there is mo loss and
there is every possiblity of gain. the
soeculators havd started dominating
the industry. Ten vears ago. specula-
tors did not enter the industry. But
during the middle of the last war. a
new develooment began. Overnight,
manv soerulatorg started turning to-
wards industrv and proving to be
big ‘“ndustrialists”. One after an-
other. they purchased number of in-
diistries. This factor therefore has
to be taken note of, and we have to
protect the smaller man from '‘the
richer man. Otherwise, the pattern of
society which we have chosen for our-
selves will neither beneflt the country
nor the people at large. The !rigsez-
faire 'economy has got the vicious len-
dency of producing monopoly and it
is the bounden duty of the Govern-
ment to check this development. That
is why such enactments as the present
one are to be welcome. I do hope that

317 PSD

21 NOVEMBER, 1952

(Regulation) Bill 1024

this Bill will be passed into law with-
in a day or two.

I now turn to the real difference
between the old clause 18 and the new
clause 18. This clause 18 has, in fact,
a very chequered history. The Expert
Committee was of the opinion that the
non-transferable specific delivery con-
tracts should not come within the pur-
view of this Bill. The first Select Com-
mittee which was presided over by
you came to the other conclusion. The
second Select Committee, however, re-
verted to the old position. In‘Letween,
the changes that have been made have
brought the twc points of view much
nearer: If you look at both the old

- and new clause 18, you will find that

the differenca is not so much ag is
made out in some of the speeches
delivered here. In the old clause 18,
which was guided by you, Sir, as in
the Select Committee was one you
presided, what we had done was this.
We said that Government would con-
trol non-transferable specific delivery
contracts and then we gave the pro-
visions that in such and such cases
the control will not be exercised. At
present, what they have done is this.-
They have said that the overnment
will have no control over the non-
transferable specific  delivery rcon-
tracts but in certain cases they
will exercise the contral That
means that from control, straight-
away we went to the relaxation of
control in the old clause 18, and in
the new clause 18 from no control
\:rel have started going towards con-
rol,

Mr. Deputy-Speaker: There. con-
trol was the rule and non-control was
the! exception. Here, non-copirol is
the rule and control is the exception.

Shri Heda: Quite right, but the
exception and the rule do not make
miich difference. because it happens
that by a stroke of the pen the hon.
Minister can effect a switch-over. Sup-
pose the new clause is passed and next
day the hon. Minister issues a notifi-
cation for the whole of India, that
means we will have to revert to the
old clause 18.

Mr. Deputy-Speaker; That will be
done only to the areas where it is
necessary, considering the needs of the
areas, the number of Associations and
SO on.

Shri Heda: You are referring to his
assurance. but supposing we pass this
new clause 18 and then the Govern-
ment issues a notificativn for the whole
of India?

Mr. Deputy-Speaker: Why would
they do it?
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" Shri Heda: That is a different mat-
ter, but supposing they do, then we
would arrive at the position of the
old clause 18. It only means that un-
der the old clause 1B Government was
not hesitant, but under the new clause
18 Government will be a bit hesitant.
In the hon. Minister’s speech yester-
day, he betrayad some hesitation and
again and again he was stressing two
points. Firstly, to my great surprise
he stressed the fact that he does not
know the problem of this forward
contract and that it is a new thing to
him. There is a feeling—I am not re-
ferring to the feeling in the lobby
alone, but to the feeling in the coun-

try at large—that for the first time

we are having in the present hon.
Minister, a Commerce Minister who
knows ihe subjert well. and inspite
of that he says that he aoes not know
this problem. Therefore, I am still
more surprised.

Shri C. D, Pande (Nainital Distt.
eum Almora Distt.—South West cum

Bareilly Distt—North): He is very
modest.

3 P.M,

Shri Heda: My hon. friend says

“he is very modest”. Those who know
the hon. Minister closely know that he
does not indulge in the luxury of
modesty. Yet, he hus said so and he
would excuse me if I do not accept
his statement, Secondly wunder the
present legislation, Government has
not got so much official machinery to
control. It is no doubt true that the
Commission is there, but what we are
envisaging is that the recognised As-
sociations would be there and primari-
1y they would be responsible for look-
ing after the day to dJday business.
Once in five or ten years a contingency
may arise when the Government may
have to intervene and when that ari-
ses, Government hag always got the
power to intervene in the interests of
the poorer sections and the general
interests of the country. Therefore,
when he says that his hands are al-
ready full and that he would not like
to take more power and look after
the whole of India and all the con-
tracts—transferable and non-transfer-
able, I would s it very humbly that
that is not so. Even in the old clause
18, only where there are recognised
Asgsociations can they look after non-
transferable contracts. It was in our
purview to fix some area for everv
recoenised Association. Take the case
of Bombay for example. There is
only one Associetion "in Bombay K Tt
need not be that that one Association
should be for the whole of the State,
We can fix its area to the Bombay
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City alone, or Bombay City and the
suburbs, Suppose there is an Associa-
tion in Hyderabad. We can fix its
area to cover Hyderabad municipal
area or Hyderabad and Secunderabad
which are close together. In the rest
of the State all genuine forward con-
tracts would be going on. Small mer-
chants in big villages or towns would be
able to carry on their business activi-
ties and. there would be no ban at all.
Even if we retain the old clause 18,
1 do not think the Government will
have to lonk after a vast area or that
the Association’s activities would be
increased.

Before I give up this clause 18, I
would refer to one factor which
weighed with the Experts Committee
and also—though I have no definite
knowledge of it—with the last Select
Committge when they took away the
non-transferable contracts from the
powers of the Government. Mr. B. R.
Adarkar who was on that Committee
said when he was asked why the Ex-
pert Committee was not thinking of
‘controlling the non-transferable con-
tracts:

“The basic reason why non-
transferable contracts were re-
garded by and large as non-
speculative by the Expert Com-
mittee  was this. Speculation
arises whenever there is an op-
portunity for a number of per-
sons to participate in the same
contract for mere payment or re-
ceipt of difference. . . .”

Then he referred to an example.

“Suppose A enters into a non-
transferable specific contract
with B. B. does not, want to take
delivery of the goods. He has to
find a purchaser for that particular
variety of goods. It is not mere-
ly the particular variety that
matters. The contract may be
for a big quantity. It is not a
standardised contract.”

There are two factors to be taken
into consideration. . One is that a
non-standardised contract does not
become a speculative one. Generally
these non-transferable specific con-
tracts are non-standardised contracts.
That is onz argument. The other
argument is that it is non-speculative
by nature. But, as I stated earlier,
practically all forward contracts.
transferable or non-transferable, are
generally standardised, The trade has
developed to such an extent that there
is no commodity which hag not been
standardised.
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If thess are the only two reasons
that non-transferable specific delivery
contracts are non-standardised con-
tracts and they do not try to be specu-
lative, I humbly submit that both these
reasons do not stand, Every non-
transferable contract has got a
speculative tendency and it is
generally a standardised contract.
Therefore. it should come under the
purview of this Billl If there
is any doubt in the minds of any
of my friends here that a small mer-
chant in a big village or a small town
or district place would be hazarded
by such a contingency, I would state
that it is not so. Even under the old
clause 18, we can safeguard him
sufficiently.

Now I come to the point whether
there should be only one Association
in one State or there should be more
Associations in one State. I do not
know what the talk or the discussion
in the Select Committee was. But I
fear, from the note of hesitation which
I found in the speech of the hon. the
Commerce Minister, that he would
like to have only one Association for
each State.

Shri T. T. Krishnamachari: I do not
think I said so.

Shri Heda: I am very glad then.

Shri T. T. Krishnamachari: One area,
I said.

Mr. Deputy-Speaker: An area does
not mean a State.

Shri Heda: Certainly, that is my
point. But sometimes it may mean a
whole State also, That is why I want
to be very clear on this point.

Mr. Deputy-Speaker: ' It is a legal
possibility, though not a probability.

Shri T. T. Krishnamachari: It may
be in the case of Delhi, where the area
and the State might coincide.

Shri Heda: In Delhi or Coorg, I do
not mind if there is one Association,
or no Association at all. But in places
like the United Provinces, Bombay or
Madras. which are very large, there
should be not necessarily one Associa-
tion, though I admit there are certain
advantages if for speculative purposes
there is one central organisation. I
think if we want to encourage a smal-
ler man against a richer man we should
allow as many Associations to be form-
ed as possible in different areas and
the areas should be compact and al-
ways small,

Mr. Deputy-Speaker: ' Is it the sug-
gestion of the hon: Member, as an
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able specific delivery contracts also

‘must be regulated under Chapters III

and IV? Is it his idea that the evil
effect, if any, may be removed by hav-
ing more than on Association for the
same commodity in the same area, one
specifically devoted to transferable and
non-transferables and the other ex-
clusively for non-transferables?

Shri Heda: So far as transferable
and non-transferable contracts are con-
cerned, I do not make any difference
and therefore I want that they should
be controlled by one Association.
What I said was that there may be
scope for more Associations in one
State and secondly the area of As-
sociations should be compact and
small. The area of an Assoclation in

Bombay should not go -beyond the
Bombay municipal limits, 1t should
not have tha power to control all

contracts taking place all over Bom-
bay State, in spite of the fact whether
there is any other Association or not.
Even if there is no other Association,
it should be left free so that the
merchants between themselves may
settle it.

Mr. Deputy-Speaker: What is the
present position in Bombay?

Shri Heda: There is only one Asso-
ciation,

Sbri T. T. Krishnamachari: In Bom-
bay in regard to Bullion and Cotton,
the area covers only the City of .Bom-
bay. In regard to oil seeds Greater
Bombay, that is the area round zbout
the city as well. It do#s not apply
to all Bombay and as men-

tioned yesterday, the special Com-
mittee that was appointed 1ty the
Bombay Government to go ianto

it had made certain recommenda-
tions, some of which I read yester

in regard to Karnatak, in regard
Ahmedabad and other places.

Shri Heda: Now I come to gambl-
ing, options. In fact, Sir, it is very
difficult to make a difference between
genuine trade activity and specula-
tion and also between speculation and
what we generally call gambling. Of
course, in this Bill, we call them op~
tions. I entirely agree ihat op-
tiong should be banned altogether.
But my difficulty is that in spite of
banning options they are taking place;
quite freely, as freely as speculation.
If any body who has not got the know-
ledge of the law that is prevalent now
goes to Bombay in the market he
will find that speculation and option
take place side by side as freely, un-
reservedly as both of them, There-
fore, either we must have a stricter
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control—] do not ‘'want to suggest
ways and means for that stricter con-
‘rol, because it is a State subject—
or we should not ban it.

Mr. Deputy-Speaker: Don't ban even
options?

Shri Heda: Yes, that is my view.
Either we should ban...

Mr. Deputy-Speaker: The House
would like to know clearly what exact-
ly the hon. Member is stating. The
hon. Member's view is it is impossible
for the Centre {o control by stricter
regulations; it is a provincial subject;
therefore do not make any difference
between options and forward con-
tracts; do not prohibit even options.
1s-that so?

Shri Heda: If the Centre and State
both together are not able to control—
first and foremost they mmnst exert #o
control options and see that options
do not take place—but if that is not
possible and in spite of this ban option
goes on freely ds speculation. then the
only result that we achieve by banning
options' is that we lose the Income-tax
on the profits gained in the business
of the options. Nothing eise happens.
The options go on merrily. The cnly
real loser is the Government, in its
Income-tax. Nothing else. That is
my point and my appeal to the Gov-
ernment, particularly the Bombay State
Government which has got rather some
specialized knowledge in such types of
business and activities—we know it
very well that it has experience grea-
ter than any other Government in this
matter—my appeal to them and to the
Central Government is that they should
exert and turn every stone to seeihat
the options really go out of existence.

Shri C. D. Pande: A= in pronibition
they will never succeed.

- Shri Heda: In prohibition I think
they have succeeded 95 per ceht. Any-
body may say that we have not suc-
ceeded for instance in checking thiev-
ing and stealing completely. But we
have succeeded and checked them snd
the greatest example is in my part of
the country which is called Nalgonda
and Warrangal. If we could su
that much in checking gangsterism
there we have succeeded in prohibition
and other things also. This apart...

Babu Ramnarayan Singh (Hazari-
.bagh West): Your success means no-
thing.

Shri Heda: To the Opposition
Members. Because I think they are
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not generous enough to keep an open
mind.

Mr. Deputy-Speaker: The Opposi-
tion seems to take failure as success!

Shri Heda: Because, on that alone
their success depends, probably!

Well, Sir, yesterday one hon. Mem-
ber raised a point and it was this that
we should have some model rules,
and that the Government should frame
those model rules and every Associa-
tion should adopt them. I think the
provisions of the Bill are quite suffi-
cient and clear on the point. Every
Association should be given ‘iberty,
and the machinery that we are envis-
aging under this Bill is that an As-
sociation should be given a sort of
autonomy and the, Government will
only intervene unless they misbehave.
Until that contingency arises the Gov-
ernment will only keep a watch. There-
fore we should allow them to have
their own rules. Apart from that I
can tell hon, Members that the rules
do not matter much. It is the spirit
that matters. -Therefore, if we look
at it from that point of view, I think
whatever the rules they will general-
ly adopt the rules that have been
formulated by other Associations
which are already in existence and
therefore any particular care need
not be taken in this respect. With
these words, Sir, 1 give my whole-
hearted support to this Bill.

Shri Raghuramaiah (Tenali): Sir,
though I cannot claim to have any spe-
cial knowledge of this subject, like
Mr. Gandhi who spoke yesterday I al-
so tried to follow up and pick yp some
threads. I am sorry Mr. V. P. Nayar
is not here. I was rather tickled by
some portions of his speech. He was
referring in a derisive tone to the houn.
Minister Mr. T. T. Krishnamachari's
confession yesterday that he would
like to have some more experience in
this matter and that he was not pro-
bably quite an authority on the sab-
ject. That only shows that modesty
does not always pay In politics. The
hon. Minister probably knows more
about this subject than many of us.
But then he was good enough to speak
like that. as 1 suppose every learned
man wants to learn more and more,
and that Is the very criterion of a man’s
greatness. But for my hon. friend Mr.
V. P. Navar to refer to a statement like
that and try to build up a case for
scrapping thls measure ls. if I may say
s0. most fantastic. I really rannot
understand the logic behind Mr. V. P.
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Nayar's statement. The statement he
made was “you must do away with
the Bill”". His complaint is that the
poor man is not looked after and that
the Bill creates a monopoly. I am
accustomed of course to very curious
arguments from the party to ~shich
. Mr. V. P. Nayar belongs, at any rate
to which he owes his swoiritual allegi-
ance. When there were controls in
Madras they went round and :aid,
“this Government is stultifying us,
the producer cannot enjoy his own
produce. Everything is under control”.
They went round and roused the people
on that plank. I do not want tu use
the term ‘decontrol’ in view of the
latest clarification. After the relaxa-
tion of controls in Madras these very
friends went round and said, “what
is this Government, it has deprived
the common man of the opportunity
of getting even a little grain at reason-
able prices; thig has become a mons-
trous Government.” Sir, they have a
particular knack of seeing black whare
we see white, and white where we see
black! If you want to control a thing
they say, ‘‘you are creating a mono-
poly”. If you leave things as they are
they say, “well, you are throwing the
or man to the wolves”. I do not
now where they really stand. (An
Hon. Member: e has come). I am
sorry that he has come when I hava
®finished everything, but he can read
it in the ‘Uncorrected Debates’. Since
he is here I would only like to tell
him this, that the noble words said
on this side about trying to learn
something more should not provoke
him to say uncharitable things, and
that when a Minister says that he is
learning, well, he is a greater man
than many other people who profess
to be professors in every subject.

Mr, Deputy-Speaker: There is a
proverb in my part of the country:
the patil has now come, so restartthe
Ramayana. I do not want any repeti-
tion of what has been said.

Shri Raghuramaiah: Sir, I have
only done it for the benefit of my
friend, to save him the trouble of go-
ing to the office to see the debates.

Coming to clause 18 of the Bill, I
really must compliment the Minister
for the very great grit he has shown.
After all, it does not require much
greatness, as somebody said, to be
obstinate. If the hon. Ministér
originally felt that non-transferable
specific delivery contracts should be
within the purview of the Bill, but
after listening to the Select Committee
changed his mind and wanted to give
a trial for the opposite view, well, I
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think it is a matter for congratulation
and not for any criticism.

In this particular case 1 would like
my friends not to look at it purely
from the Bombay speculation point of
view. In cotton or whatever it is
speculation may be rife in Bombay.
But Bombay ig not India. There are
other parts of India which are equally
interested in a matter of this nature.
Taking non-transferable specific deli-
very contracts, if I may say so, in the
portion of the countiry from which I
come this is the only contract which
has an interest to the small trader and
the producer, If you ask the producer
to go and deal with a member of an
organisation somewhere in an outside
place, he will be at the mercy of the
unscrupulous persons. And that is
exactly what clause 18 wants to avoid.
I. gives freedom so far as non-trans-
ferable specific delivery contracts ara
concerned. And if at any time it is
found that there is much speculation
in this, it would be open to the Govern-
ment to issue a notification by bring-
ing that particular area within the
ambit of the Act. On the other hand
if you now itself bring this type of con-
tract also within the purview of the
Act, that would be practically killing
the business so far as the producer is
concerned.

In my part of the country turmeric
was selling at about Rs. 300 a candy
about two years ago so everybody
started to cultivate that crop. But
by the time the crop was ready, the
price fell down to about Rs. 70. Such
of them as had entered into a non-
transferable specific delivery contract
did not of course incur any loss be-
cause they got Rs. 300. Those who
did not, however went bankrupt.
It you ask small producers, gsmall
peasants who are not adepts in
business whose main line is not
business but who on and off
carry on cultivation in cash crops,
tc become members of an organisation
somewhere in Madras you are practi-
cally making forward contracting im-
possible for him. So, I would request
the House to look at this problem
from all points of view. In a country
like this where trade and commerce
are still in an infant condition and
when organisations are still to be
developed and when they are not with-
in the reach of villagers, it would deal
a death blow to forward business it
we make this applicable to non-trans-
ferable specific delivery contracts also.
It is really a via media policy whick
the.Bill adopts. On the one hand it
exempts for the time being non-trans-
ferable specific delivery contracts from
the scope of the Act. At the same time
it gives the Government power to
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IShri Raghuramaiah]

bring those contracts also within the
ambit of the Act should necessities
therefore arise. Mr. Chatterjee refer-
red to the 0 is clause 18
and while reading # he emphasised
the words “Other than a recog-
nised association” and said that
all that one need do is to
oln a recognised Association and
e can go on tradi in the non-trans-
ferable specific delivery contract as
if they are transferable ones. He for-
Bets that if one’ joins a recognised
Association and the Association con-
nives and helps him to abuse the non-
transferable specific delivery contracts,
the Government have power to with-
Uraw the recognition of the Associa-
tion. Therefore no organisation would
gu to the extent to committing that
kind of fraud.

There is only one small point in res-
pect ot which I would like the hon.
Minister to give a little clarification.
I am referring to the establishment of
the Forward Markets Commission un-
der clause 3, and the Advisory Com-
mittee under clause 25. It seems to me
rather a duplication. The functions of
the Commission are given in clause
4(a), which runs thus:

“The functions of the Commis-
sion shall be to advise the Cen-
tral Government in respect of the
recognition of, or the withdrawal
of recognition from, any associa-
tion or in respect of any other
matter arising out of the adminis-
tration of this Act”.

Therefore, any matter arising out
of the administration of the Act is a
matter in respect of which it will be
ccmpetent for this Commission to
give advice to the Government. Now,
under clause 25 again, an Advisory
Committee is to be constituted for the
purpose of advising the Central Gov-
ernment in relation to any matter
concerning the operation of thjs Act.
I ind here the word ‘“operation”
whereas in clause 4 it is “administra-
tion".

Shri T. T. Krishnamacharl: That is
the difference. One iz an administra-
tive machinery, probably composed of
three persons. The other might be
an Advisory Council of 50 or 100 ac-
cording to our ability to pay the
travelling allowances

Shri quh::rupa.laha The tor;lner,dl
syppose, i1s to give advice on the ad-
ministration of the Act, onnany pro-
bBlem connected with the administra-
tion of the Act, and the latter
In regard to the operation of the
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Act. But 1 really must confess
that in spite of the explanation
given by the hon. Minister, I am
not able- to follow the dfference
between the administration of an Act
and the operation of an Act. The ad-
ministration of an Act does not neces- ,
sarily mean the particular adminis-
trative personnel. The operation of
the Act must necessarily include its
administration and no doubt here you
contemplate a Committee of three per-
sons and there you contemplate a Com-
mittee of an unlimited number of per-
song but still I do not think it would
be outside the scope of the Committee
appointed under clause 25 to advise
about the administration of the Act,
or the Commission under clause 3 to
give any advice regarding the opera-
tion of the Act. Anyhow this is a
point which I would request the hon.
Minister to further clarify. On the
whole, Sir, I strongly support the Bill
ag it has emerged from the Select
Committee and I would particularly
support the amendment made in
clause 18 by the Select Committee,

Shri Altekar: Sir, this Bill is a
brave and gallant attempt to beard the
lion in his own den. The hon. Mamber
who spoke just before the Member
who finished his speech now expressed
doubts whether it will be g success. @’
He doubted whether prohibition was
a success in Bombay. I have nothing
to do with that., This Bill is by way
of regulation and not prohibition and
therefore the steps that have been
taken here are, in my opinion, very
competent to achieve the object for
which the Bill is designed. It was
said by my hon. friend Mr, Nayar
that all forward contracts should be
abandoned, and that the big indus-
trialists of this country also do .not
want this Bill. But my hon. friend
forgets that the great danger that is
before -us will be rather heightened
and will not, in any way, be minimised
by abandoning this Bill altogether; be-
cause the speculation is there, it is go-
ing on and if it is not controlled, it
will be gurely to the detriment of the
interests of the producers, manufac-
turers and also the consumers. In
order to make the point a little bit
clear I would just narrate an incident
which I saw in my life while I was
witnessing a quadrangular match in
Bombay.

" Mr. Deputy-Speaker:
speculative ring.

Shri Altekar: No, Sir. I want to
state what is the difference between
speculation and gambling. Two
satodias sitting by my side sald

Inside the
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whether P, Vithal who was in ninetles,
would complete his century or not,
betting Rs. 100. At another stage,
when Frank Tarrant was bowling they
were saying whether he would get a
wicket in thig over or not. I beg to
submit, Sir, that this gambling on their
part did not in the least affect the
bowling of a Tarrant or the batting of
a Vithal. Nor did it, in any way affect
the interests of the thousands of spec-
tators that were watching this game
nor did it advance or retard the pro-
gress of cricket in India. But when
we come to the fleld of speculation, we
find that the behaviour of these peo-
ple ig not as innocent ag that, but it
affects the whole country at large.
Therefore we have to be very careful
and we have to restrain their activi-
ties and for that purpose this Bill is
designed.

Now, Sir, it was said by an hon.
Member that too much is left to the
organisations or that there is a Com-
mission in between and that the Gov-
ernment should not have conceded so
much in that respect. True, Sir, in
the Bombay Act, there is no pro-

vision for such a Commission. But,

that is an Act devised for the purpose
of a single province. Here. we have
to deal with the whole country and for
this vast area, an independent Com-
mission like that, to supervise, and see
how things are done. and report to the
Government, is necessary. At the same
time, Sir. when such a Commission
was suggested by the Shroff Com-
mittee, it was said that many of the
powers should be in the hands of the
Commission and that the Government
should not in any way take so much
power in their hands. As the Bill has
emerged from the Select Committee
and ig before the House, many of the
suggestiong have been rejected and
ultimately we find that ihere are provi-
sions by which the Government can
supersede such organisations, and can
make or amend the bye-laws, and there
are other restrictions also. I would
not tire the patience of the House by
pointing out the many clauses that
are there in the Bill; they are there.
Ultimately power vests with the Gov-
ernment and the administration that
would be set up to watch the activi-
ties, and curb undesirable activities
and take necessary steps to control
such organisations. Therefore, I sub-
mit, that this Bill has taken all pos-
sible care to see that the administra-
tion of it will be a complete success.

Further, the most important point
that we have to taks into considera-
tion so far as the provisions in this
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Bill are concerned is that it deviatés
in two other important respects from
the Bombay provision. One of them
is in regard to the qualification of
membership. The provision made
here is that there shdll be rules re-
lating to:

“the admission into the as-
sociation of various classes of mem-
bers, the qualification of members,
and exclusion, suspension, ex-
pulsion and readmission nf mem-
bers therefrom or thereinto;”

In the Bombay Act, ‘qualifications of
members’ is not mentioned. That has
been introduced in the Bill before the
House which has to be passed into an
Act. It shows that the members should
have some sort of qualification before
they could be admitted. T have seen
in the associations functioning on my
side, that there were Members who
knew next to nothing about the trade
that they were indulging in. It was
an Association of forward trading
merchants dealing in turmeric. In
that Association there were members
who were hotel-keepers, soda-water-
walahg and others of the type. They
did not even know whether turmeric
was gathersd from the ground or
whether it was hanging like fruits on
trees. Without even knowing when
the produce comes to the market, they
indulge in this speculation, believing
fondly that something glorious will
happen that would bring easy money
to them. But ultimately, it turns out
that these persons who know nothing
about the trade, about the move-
ment of prices in this country
as alsp outside in the whole world.
simply of their own sake. driven
by imagination which has no
basis behind it, go on indulging in
this kind of speculation. On account
of such rash speculation, there is a
swing which is not proper and na-
tural, and ultimately there is a crisis
in the country. Traders, manufac-
turers and even consumers have to
suffer. From that point of view, this
Bill authorises the Goverhment and
ity administration to see that the As-
sociations make proper rules for the
admjssion of members, who are cap-
able and who are properly qualified
so that they may not In any way
bring about crisis in the market. But
it speculation is restricted to such
persons who have a proper knowledge
of what and when the various crops
are being produced In this country and
outside, what would be the extent and
volume of the goods that would be
turned out and brought in the market,
the transportation {facilities available
for the goods, and who .taking a com-
prehensive view of the situation, would
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[Shari Adekar
be able to anticipate what their prices
would be, there will be no great vnna-
tural fluctuations in the trade, and in
the market prices from time to time.
But, on account of rash speculation and
swindling. there are losses due to such
high rises and steep falls in prices that
_ultimately bring difficulties. There-
" fore, 1 think that it has been very
wisely laid down in this Bill that
there should also be qualifications with
respect to membership ~f the Assceia-
tions. If proper consideration is shown
to this provision, and the Association
behaves properly, and the Government
is very vigilant, such difficulties should
not occur.

[PaxprT THAKUR Das BHARGAVA in'the
Chair]

Another important point which has
be:n provided in 1bkis Bill, which
has not been included in the Bombay
Act ig in connection with the limiting
of the volume of trade to be gone in
by a member of such an Association.
That is a very important point, Sir.
All these difficulties. that arise in the
market on account of insolvencies and
the crumbling of the various persons
who take part in this trade, are due
to over-trading. With small amounts,
people go on indulging in speculation
to the extent of one hundred times the
capacity that they have got. If there
is a proper limit placed, limiting not
only with respect to the volume in the
whole season, but also at different

riods in a month, and that is accord-
ﬁg to the paying capacity and credit
of that person. I think there will not
be any crisis of this type and there
will not be the cases of insolvency
that we see again and again occurring
in this country, Another great result
that would be achieved by this parti-
cular provision is that cornering also
will be stopped. Cornering takes

lace only when a single individual
uys the whole of the goods that come
in the market and forces others to ac-
cept them at his dictation, But, it we
place such a limit on the volume of
_ trade by every member, according to
his capacity and also in the larger in-
terests of the country as such—a mem-
ber may have great credit and he may
also have the power to purchase what-
ever he likes: but in the larger in-
terests of the country, there should be
a limit on the volume that such a mem-
ber should purchase or sell—I think
this cornering will be stopped, and
there will not be cases of insolvency
and the other difficulties that we come
across within the market. I have
seen that on acceunt of the very heavy

R
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losses suffered by small men as also
big men, a great catastrophe falls up-
on the consumers, traders and manu-
facturers. I have also seen some
banks strained to a certain extent.
They advance sums to these people ac-
cording to the capacity of such persons
and the sureties they offer. But, if all
these persons indulge in such trading
and the losses are very heavy, ulti-
mately, these banks also come in
difficulties. That also should be stop-
ped because under such circumstances
the whole country and the society
suffers to a great extent. Therefore,
this particular provision that has Leen
made here in this Bill will ceriairly
restrain this overtrading, as also cor-
nering that we find taking place every
now and then. This is a very impor-
tant step taken in this direction, and
it will be highly beneficial to the trade
and also to the large interests of the
country.

Then, I would like to deal with the
rather vexed question of non-transfer-
able specific delivery contracts. It was

-asked what would be the exact effect

of sub-clause (1) of clause 18. It is
intended to see that genuine manufac-
turers. traders and exporters are not
in any way handicapped in the pur-
chases which they want to make
directly from any dealer or any farmer
who is genuinely selling his goods to
these people. If there 1s a restriction
that the transaction should be complet-
ed through such an Association, then
they will suffer great inconvenience.
In these Associations which deal in
forward contracts. the periods are fixed
for delivery, say by one month, two
months and if he wants it earlier, there
will be great difficulty for him. Then
again, there is restriction with respect
to the volume. In these Associations
they fix a very large unit, and if he
wants to purchase smaller quantity by
way of forward non-transferable speci-
fic delivery contract. he will have a
great handicap. This is another diff-
culty. So, In order to avoid all these
dificulties and that he may be quite
free to make his own.contracts with
independent persons who are p. red

sell, there should be absolutely no
restriction placed upon him to pur-
chase in the market for his own pur-
poses.

So far as Interpretation of clause 18
is concerned. I think it glves such
genuine manufacturers, traders and ex-
porters the liberty to purchase where
they want. If any such Assoclations are
formed according to the rules that are
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taid down, and if anyone wants to pur-
chase from any member of such an
Association, there would be no restric-
tion to buy from such member. That
is what I think is the interpretation to
be placed upon thig proviso, because
it reads:

“Provided that no person shali
organise or assist in organising
or be a member of any association
in India (other than a recognised
association) which provides ®acili-
ties for the performance of...."”

If, outside such Associations, anyone
indulges in speculative .non-transfer-
able specific delivery contracts, that is
penal. Such sort of speculation out-
side such Associations is not possible
unless there is some orgamsation, some
Association, which affords facilities for
this. Without such Associations and a
body of persons who are given to such
speculation, it is not possible to carry
on such forward business. Therefore,
if anyone wants to organise such an
Association and be a member of it,
that is made penal and punishable.
When such Associations are declared
to be penal and a vigilant watch is
kept, it will be rather difficult to form
such Associations. Those who are ad-
versely affected by such forward specu-
,lation in non-transferable specifir
delivery contracts will be thare to com-
plain about such Associations and
bring them to light. Now they are
indulging in speculation in the fleld of
ron-transferable specific delivery con-
tracts for the purpose of speculation
in Bombay. That not having been
made penal by the Bombay Act, of
course, the case is different. But,
when we are making it an offence, it
would be rather difficult for these per-
sons to go into that fleld.

1 conducted a case last month where
such a so-called non-transferable speci-
fic delivery contract was in question.
It was in respect of oilseeds. It was
a forward contract regarding oilseeds,
and was in contravention of the pro-
visions of the Essential Goods (Tempo-
rary Powers) Act. The Plaintiff want-
ed to point out that it was a non-trans-
ferable specific delivery contract, but.
as a matter of fact. he could not do
so. The difficulty for him was that it
was in consonance with all ordinary
speculative forward contracts. and he
could not succeed. Had there been
such a proviso like this, it would have
been highly difficult for him even to
place before the Court such a plea. Had

he placed it, he would have got into -

trouble, and would have been punish-
ed. Therefore, I think that when such
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sort of an Assoclation is attempted to
be formed for the purpose of these so-
called non-transferable specific.delivery
contracts, that will bring these persons
into great trouble, and so there may not
b2 so0 much indulging in them when
it is made penal, and I think a great
deal of difficulty would be minimised.
That is my own view with respect to
the effect of this proviso in sub-clause
(1). Hence, I congratulate the hon.
Minister for Commerce for having
framed the Bill in such a way that it
will not come in the way of those who
are genuine purchasers either for their
own industry or for export. If it is
found that the concession that has been
given here is in any way prostituted,
then there is sub-section (3) by which
Government can restrain such activi-
ties. Therefore, I think that the mea-
sure as it has been placed before the
House deserves support from all sides.

It is said that lest there should be
-any such sort of abuse made of this
concession, this sort of contract also
should be brought within the purview
of Chapters III and IV. This is rather
a strange plea that in order to prevem.
an abuse by the speculator, the genuine
manufacturer, trader or exporter
should be penalised. The status quo
should be maintained unless and until
it has been shown to be highly prejudi-
cial to the country at large. The bal-
ance of convenience has to be taken
into consideration as also the interests
of the innocent persons. -If it is more
in favgyr of those persons who are
doing genuine business, then their in-
terests should be first and paramount,
and not those of speculators, and great
latitude should be shown to them.

Therefore I submit that the Bill as
it has been placed before us deserves
the support of the House on all sides.
These are the observations that I have
to make in this respect, and I com-
mend the Bill to the whole House.

Shri Bansal: Sir, yesterday my hon.
friend Mr. Gandhi gave a perfect syl-
logism to this House. He said, ‘Every
one who comes from Chicago is not &
gangster' and that ‘Every one who
comes from Bombay js not a specula-
tor.” My hon. friend Mr. Nayar on that
side concluded from this that every
speculator was a gangster. He forgot
that there was a huge distance bet-
ween Bombay and Chicago, and actu-
ally there was no connection between
these two premises. He based his en-
tire speech on this conclusion and went
on venting his spleen on this innocent
and—what I consider to be—a very
desirable measure. After all, what are

‘we dealing with? We are dealing not

with Individual speculators who may
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(Shri Bansal) .

now-and then indulge in gamb} but
with a legitimate tra ';glvity
which is known as speculation. 1
know that on such an important and
abstruse subject like forward trading,
this House feels like being bhetween
the ‘Devil and the Deep sea', the devil
of ignorance and the deep sea of very
intimate knowledge of this very in-
tricate piece of legislation. I have all
my sympathy with those people who
are ignorant of this business, as I my-
self am quite ignorant of this very in-
tricate business. But like my hom.
friend Mr. Gandhi and some others, I
have tried to look into as to what this
business really is, and whether it does
serve some useful purpose or not, and
80 I have been spending some t
oil studying some authorities in order
to find out whether this kind of acti-
vity is being undertaken in foreign
countries.

You are aware that America is one
of the biggest countries where com-
modity exchanges and forward trad-
ing take place on a very large
scale, and ag in India in that country
too there are various interests which
think that speculation is a mere gam-
ble. This happens more so in times
of depression when the cultivator and
the peasant go on getting reduced
prices for their commodities. On a
number of occasions therefore ques-
tions relating to speculative activity
have gone to the Congressional Com-
mittees and the Senate Commiftees for
inquiries. I have before me sorhe such
cases and authorities dealing with this
question. For example United
States Industrial Commission, in its
extensive Survey of Eonomic Condition
of the United States, summed up the
distributive function of speculation as
follows: .

“Economic services of speculative
agencies, engaged in distributing
farm products, are threefold:

(1) They localise industrial risks
among a commercial class
whose 1 function 1is, to
distribute surplus supplies
over defleit times and plaees
in such;a way as {0 lessen the
uncertainty of producers and
consumers.

{2) They relieve producers and
consumers from carrying a
whole year’s stock, enabling
the farmer to convert his crop
promptly into cash capital and
the latter -to supply himself,
as his periodical needs may
require, without enhancing
prices . beyond the ordinary
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rate of risk and returns of
such capital investments. -

(3) Competition of speculative
dealers tends more than any
other force to reduce profits
of these agencies to a minimum
per unit of commodity hand-
led. Released from other
economic functions, it is to

otheir interests to seek to re-

duce the risks of distribution
to a minimum. By expert
acquaintance with the condi-
tions that involve risks the
hazardous elements are gra-
dually limited, if not entirely
eliminated.”

Again, such an important body as
the United States Supreme Court has
emphatically pointed out the social
benefits of speculation. In a case
concerning the Chicago Board of Trade,
the Court, in an opinion by Justice Oli-
ver Wendell Holmes, said:

“This Chamber of Commerce s,
in the first place, a great market,
where, through its eighteen hun-
dred members, is transacted a large
part of the ain and provision
business of the world. Of course,
in a modern mrarket, contracts are
not confined, to sales for immediate
delivery. People will endeavour
to forecast the future and to make
arguments according to their pro-
phecy. Speculation of this kind
by competent men is the self-ad-
justment of society to the probable.
Its value is well known as a means
of avoiding or mitigating catastro-
phies, equalizing prices, and pro-
viding for periods of want.”

“Then again there was a very important

Committee presided over by Mr. Gar-
fleld. The Garfield Report on Futures
Trading in Cotton, made by the
United States Commissioner of Cor-
m:;%ﬂﬂs- andstl%cg, wasﬂtﬁg
m ensive i b [ on
subject ever published. It said that
futures tradinﬁ in cotton and’ futures
trading in wheat have exactly the
same economic effects on price, and
that futures trading in cotton t;;revmn-
tec} sudden and-violent fluctuations in
price.

Regarding thig fluctuation in prices,
there was a systematic study under-
taken by one Professor James E.
Boyle, and after going ‘through prices
of various commodities over a long
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period from 1899 to 1918 he has come
to thig conclusion:

“An interesting study between
a commodity which is subject to°
futures trading, and other com-
modities, which are not, contrasts
prices of wheat with those of
onions, potatoes, and apples, as
reported in Orderly Marketing, a
publication of the Minneapolis
Chamber of Commerce. Prices
of all these commodities are ave-
raged for each month of the crop
‘year for a period of twenty-
nines years. The average annual
fluctuation in wheat prices fromr
low to high was only 536
per cent. On the other hand,
onions fluctuated more than 109
per cent., and apples experienced a
price fluctuation of almost 100
per cent, The annual range in
potato prices was shown to be 68
per cent.”

Professor Boyle further says:

“It is almost unanimously ag-
reed by economists of all coun-
tries that futures trading has two
effects on the producer’s price:
By lowering the middleman char-
ges, it increases the amount of
money received by the farmer.
It stabilizes the price by putting
on the brake against severe bulges
and breaks in price.”

In view of this, I was surprised to
find my hon. friend from the Opposi-
tion Benches criticizing this Bill which
after all wants to regulate what is
supposed to be futures trading. Sir,
when we were having a debate on con-
trol of foodgrains, the other side was
arguing against relaxation of controls.
But when the Government comes out
with a Bill to exercise some sort of
control on an activity which is sup-
posed by them to be of a doubtful
nature, they oppose it. It seems that
my hon. friends from the other side do
not know anything else but to oppose
whatever measure Government wants
to bring before this House.

Dr. Lanka Sundaram: You are tar-
ring everybody with the same Lrush.

4 P.M.

Shri Bansal: There are honourable
exceptions, I admit.

Now, Sir, another point has been
made here, again and again, that this
Bill by allowing more or less unitary
control in a particular area will give
rise to the creation of monopolies.
My friend. Mr. Upadhyay and some
other friends also referred to this point.
But I think, Sir, their fear is some-
what misplaced, because after all there
is no ban on membership. And I
would suggest to the hon. Minister that
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he should make the membership provi-
sion of the rules and regulations of
the Associationg so easy that it be-
comes possible for a large number of
traders to join those Associations; be-
cause after all, Sir, the larger the num-
ber of membership, the greater is the
distribution of the risk: asinall flelds
of insurance,—the greater the number
of underwriters the smaller the risk
to each,—so it is with speculation in

ain and in other futures, Therefore,

ir, I would suggest most humbly that
the membership provisions under the
rules and regulations, which will after
gll be gone into by the (Government,
should beso drafted that there is no
unnecessary limitation placed on the
membership.

My friend, Mr. Upadhyay, also re-
ferred to option trading and Mr. Heda
gave a very powerful support to what
he said. Last time, Sir, w! we were
originally debating on the Bill before
referring it to the Select Committee,
I also suggested that option trading
should not be banned, because after
all smaller businessmen can alsg par-
ticipate in options, and if we are ban-
ning options we will be going im the
direction of monopoly and excluding
a large number of businessmen who
enter into forward contracts by this
method of dealing in options.

Now I come to the next questiom,
which is the subject matter of clause
18. Sir, this has been a sore point
with a number of Members in this
House. As had been pointed out, this
clause has had a very chequered his-
tory. When my hon. friend, Mr. Tul-
sidas Kilachand. was speaking yester-
day, I wanted to know from him if
there were any specific cases that he
was aware of where non-transferable
specific delivery contracts were con-
verted into and were being traded as
transferable specific delivery coniracts.
He paid me a compliment hy saying
that I knew all that. Frankly, Sir, I do
not know, and therefore, I again went
thro the Report of the previous Se-
lect Co ttee which nad taken evi-
dence on this subject. I went through
the evidence ve? carefully, both of
Shri Adarkar and Shri Ramdas Kila-
chand. But frankly I have come to the
conclusion—and that was the majority
wview of  the Select Committee—that
these non-transferable specific ' deli-
very contracts are exceptions. They
are not the rule. After all, thousands
of businessmen in this couniry every-
day enter into non-transferable ‘speci-
fic delivery contracts between each
other, and they are settled as such.
And therefore, these contracts which
may be converted into transferable con-
tracts -are. bound to be an exception
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to the general nature of forward trad-
ing, and they should be treated as
such. That was the ?Rinion of the
Expert_Comnuttee and that was again
the op'nion of the Select Committee.

The hon. the Deputy-Speaker, Sir,
was il'skmsbeas to what new evidence
had come before this particular Select
Committee so that it went back on the
report of the last Select Committee.
Sir, in the Select Committ2e the mem-
bers who had participated were all
convinced that if non-transferable
specific delivery contracts were taken
as a rule rather than as an exception,
then it would be cutting at the root
of the large sector of normal business
in the country, and therefore-it should
be made an exception. And, Sir, I
fully agree with the Report of the
Select Committee. There is no differ-
ence, no vital difference between trad-
ing just as an exception and as a rule,
because after all, if in Bombay this
is an exception and if the Bombay Go-
vernment are convinced that these ex-
ceptions are being treated as a gene-
ral rule, they can invoke the provision
of clause 18(3) and ask the Central
Commerce and Industry Minister to
intervene and declare that those con-
tracts will also come within the pur-
view of this Act. The hon. the Com-
merce and Industry Minister has al-
ready given an assurance on the floor
of this House that if any State Gov-
ernment comes to him with a specific
report that the exception in that par-
ticular State is being treated as a rule,
then he will have no objection in noti-
fying to that effect forthwith. In fact,
this morning he said that at the very
time of is'sulni the notification if he
has a request from the State Govern-
ment, he will issue such a notification.
1 think, Sir, when the Select Commit-
tee are faced with divided opinion,
they have to go to a via media snd
steer a middle course and as the Com-
merce and Industry Minister said, we
do not have much experience of this
very complicated usiness. There
are two sides. Both the sides are pul-
ling in their directions and a_reason-
able Commerce and Industry Minister
has to find a via media.

An Hon, Member: Reasonable!

Shri Bansal: I think, Sir, -this is a
very flne middle course and no harm
will be done if my hon. friend, Mr.
Tulsidas Kilachand will see it work in
actual practice. If the House or the
Minister finds in due course, that it is
not working properly, there should be
no difficulty. There can be an amend-
ment to this particular Bill or the
House can again consider the matter
de novo. 1 . , urge on all

21 NOVEMBER, 1952

(Regulation) Bill 1048

sections of this House who have ex-

pressed divergent views, and very
ng views, on this subject let us

give a fair trial to this ‘via media’.

A;Lotter this, Sir, I have nothing mcre
say.

Shri Raghavachari (Penukonda):
Sir, the House is treated to various
kinds of arguments, mostly advanced
on the Phllosophic or ethical or moral
basis of the need for such an enact-
ment. I for one would desire to place
before this House the. fact thht we
should take the realities of the pre-
sent situation; how contracts are en-
tered into in this country and observ-
ed every day, and then determine
whether there is need for such a mea-
sure to control the activities or not.
Member after Member has already
emphasised that in our country which
is mostly agricultural, many a com-
modity is unfortunately still to be ex-
ported out‘mdg _the country and all
these commodities have to come to
big ports or cities for export. It
has been the experience of most
people that nearly 90 per cent.
of these commodities are the sub-
ject of forward contracts or
future agreements long before
even the seeds are sown In the
flelds. The economic condition of the
agriculturists is so poor that the ca-
pitalists always take advantage of
them and enter into some kind of ag-
reement with them that the crop when
grown will be supplied to them. That
is bappening throughout the country."

Then the next point is, Sir, that ge-
nerally these so-called ready delivery
contracts, unlesg it be petty thin
that we purchase in a shop for
per'sonal use or consumption, are rare.
Generally contracts in relation to most
of these commodities are future con-
tracts; and future contracts are fur-
ther sub-divided into specific delivery
contracts transferable and non-trans-
ferable. In fact, we see from experi-
ence in the country much of the goods
are exported mostly through the big
cenfres and ports. This speculative
kind of business originated in Bombay
and is mostly confined to Bombay.
And, no doubt, it is slowly coming

-down to other places and district

headquarters also. Apart from all
that, the whole matter appears to be
more that the realities of the situation
require some kind of enactment ccn-
trolling and regulating this specula-
tion rather than allow that specula-
tion to be rampant in the country; and
therefore the measure is to be wel-
romed to that extent. But the trend
of discussion, to my mind, appears to
be that because there has been a vari-
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atlon or a change between the old
Bill as introduced and recommended
and the present Bill, the whole dis-
cussion appears to be centr round
whether this clause 18 should be as
it wag originally introduced or as it
is now amended by the Select Com-
mittee. Here, there has been an
amount of confusion. I for one feel
that this agitation is not to Lenefit the
agriculturists or the growers of the
commodity. The whole purpose of
this agitation afpears to be whether
the monopoly of this kind of trade in
Bombay city or a big city like that,
should be the monopoly of a particu-
lar Association, or recognised Associa-
tions, even a plural number, or it should
be available to other people also. In
fact, the old clause, and the whole
scheme of the present Bill also is, that
the Government is going to recognise
certain Associations to deal with for-
ward contracts. I lay emphasis on the
word forward contracts. When Asso-
ciations are recognised to deal in for-
ward contracts, they can deg] not only
with non-transferable specific delivery
contracts but also with transferable
specific delivery contracts. In fact, the
whole fleld of forward contracts is
within their competence to deal with.
And what clause 18 now states is that
s0 far as non-tran'sferable specific deli-
very contracts are concerned, it is also
pessible for people outside these Asso-
ciations to deal with them. Certain-
ly, to the extent of this permissive ac-
tivity to people who are nit membhers
of that Association. the members of
that Association, and the Associaiion
itself must naturally feel that the vo-
lume of business is not necessarily con-
fined to their own Association but is
possible to be done outside the Associa-
tion also. Therefore the disadvantages
0 far as the grower or the agriculturist
is concerned, remain thesame whether
this kind of thing must be carried
through the Association or its mem-
bers or through other people also.
There is absolutely no difference so far
as the interests of the people other
than the members of that Association
are concerned. The members of the
Association want to have the same
volume of business and prohibit other
members from having any chkance of
dealing with them, The elaborate
arguments advanced are that there is
no need for permitting or even exclu-
ding from the operation of this Act
certain forward contracts coming with-
in the purview of the definition of
non-transferable specific delivery con-
tracts. If that also is included, as one
of the members who has given a
minute of dissent indicates, it means
that about 90 to 95 per cent. of all the
contracts in this country are banned;
or are at any rate compelled to be
carried only through these Associa-
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tions. Therefore, the agitation that
clause 18 should be as it was original-
ly proposed and not as it is now ret
commended -by the Select Committee,
appears to be more a matter of not so
much the advantage or the benefit to
the people at large, but the advantage
or the beneflt to the members of par-
ticular Associations. To my mind, Sir,
it looks as if it is a matter really for
all of us to appreciate rather than to
find fault with basing it on the
theory of inconsistency and other
things. This Parliament must {feel
satisfied that after all when a measure
is contemplated by the Government,
ihe Select Committee and its recom-
mendations also have some value and
leave an impression on the Govern-
ment. I was most surprised that a
particular Minister who wag respon-
sible for the introduction of a E
should feel \ike apologising or stating
that they had to change. To my mind,
it seems that the Minister need not
have been so apologetic as T found
him to be. In fact, .a change is obli-
gatory; where there has been a body
of Members of this Parliament who
constituted the Select Committee, and
they had recommended that a particu-
lar experiment may be tried, it is not
a matter to be rejected on the ground
of inconsistency; it should rather be
accepted.

Further what is the experience of
working of such an Act we have in
this country. It is purely the experi-
ence of a few years after the Bombay
Act has worked. Really, we do not
know how it has worked, and, in fact,
it appears that speculation is rampant
and many a man has been ruined.
Apart from individuals getting rich or
ruined* what we are concerned with
is how it affects the trend of steady
prices in the country. It is recog-
nised, and it is unnecessary to quote
authorities that some kind of forward
contract is helpful to keep steady the
prices; the ambitions and speculative .
greed of particular capitalists or in-
dividuals or even poorer people who
want to lga-_mble, who might be affect-
ed should not be our concern. But
the real concern of all of us is how
it affects the poor grower and the
whole business of the country. There-
fore, to my mind, Sir, it looks that
clause 18, as now placed, before the
House, is the consequence of proper
attitude to be taken and requires no
apology in support of it.

The next thing is this, Sir. Clause
18 has in it a sub-clause (3) which
practically says that the old clause may
come into existence any moment the
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Government is pleased to decide so.
And, in fact, the Commerce Minister
went so far as to say, 4Uf the Bom-
bay State askg for it, I am ready to
give it'. If it is extended to Bombay
State—and that is the only State where
this agitation is more prominent—it is
a State where there has already been
an Act to that effect—whether the
Minister would be justified in grant-
ing it for the mere request, is a dif-
ferent question—I would only request
the Government to consider the effect
which it might produce on the gene-
ral market trends in the country.

As regards other smaller points in-
volved in this Bill, I am not very
much intarested in tiring this House
any longelj but there is only one point
which I wish to stress and that is this.
The Bil? as now proposed contains
many clauses, giving fairly wide and
large powers to Government to prohi-
bit and control the business of forward
contracts in all stages and with res-
pect to the whole country and all com-
modities. If the Government is to ex-
ercise those powers by issuing noti-
fieations, my only request to Govern-
ment is that with a view to control
speculation, thesg forward contracts
need not be prohibited in all parts of
the country. If only extensions or
notifications of that kind are to be
issued everywhere, the poor agricul-
tun'sts and the whole body of people
from one end to the other will suffer.
The thing is eonceived more to con-
trol the speculators speculating and
destroying themselves and the busi-
ness of the country or the steadiness
in the prices. We are not concerned
with the smaller section of the people
ag with the greater volume of people
who will suffer by the extension of
these notifications to all parts of the
. country. I only request Government

- to carefully consider this before thege
powers are exercised.

Then a small point waz made by
a lawyer friend that if the punishment
is only one year and it is made cognis-
able, it will lead to abuse of the power
by the police. I may tell him that
oftentimes we find that even if a small
power is entrusted to a petty person;
the blg pecpie posed 1o be at.
t g are suppo. af-
fected. E.l%'rogretore. if the offence is
made cognisable but not non-bailable,
then I do not think the abuse that is
feared is likely to occur.

My hon. friend Mr. N. C., Chatterjee
put forward some arguments, which I
could not really follow. He said that
there had been a certain amount of
‘abuse of these powers in regard to for-

21 NOVEMBER; 19032

(Ragulation) Bill 1050

ward contracts by various Associations
inspite of the fact that there is a pro-
hibition, He suggested that since the
abuse goes on, therefore let us allow
it to be confined only to the abusers
and not to other sections. That is what
it comes to. He gave some instances
too. I think he was referring to how
an Association was dealing with con-
tracts. When contracts at a time were
valid and later on Government impos-
ed a particular date beyond which
they should not take place; supposi
the Associations or their members ha
already entered into such contracts and
the Associations say, “Please close
Your contracts; or else there is some
trouble for us”, there is nothing alto-
gether illegal in that. That is how it
looked. But apart from that, the fact
of abuse is not the reason for permit-
ting a monopoly. Sometimes Govern-
ment pass legislation with the best of
intentions and that legislation affects
matters which intimately concern the
day to day life of every individual,
Therefore, a certain amount of disobe-
dience has to be expected. Take
rationing, food control or prohibition.
Their enforcement is practically im-
possible, This legislation deals with
a matter in which 90 to 95 per cent. of
the contracts are forward contracts
except in regard to commodities which
we consume, Therefore, abuse is
simply a ground for us to consider
whether a legislation of this compre-
hensive character should be passed or
not. I submit that the principle of
the Bill is sound and the measure may
be the subject of approval of this
House.

Shri Mulchand Dube (Farrukhabad
Distt.—North): Sir, I rise with a
certain amount of diffidence to speak
on this Bill, I have no experience of
business and 1 shall therefore discuss
this Bill from the point of view of a
lawyer only. The first defect which
I notice is that this Bill does not make
a distinction between a forward con-
tract and a speculative or wage
transaction. As you know, a forwa
contract is distinguishable from a spe-
culative or wager transaction. Most of
the speculative transactions are con-
ducted under the cloak of forward con-
tracts. A forward contract has al-
ways been treated as a valid contract
by the law, and it is an ordinary way
of doing trade and business, If for-
ward contract which is normally re-
garded as a valid contract is attempted
to be suppressed, then the Bill comes
into conflict with the Constitution, be-
cause the Constitution under article 19
gives every person the right to carry
on trade in any manner he chooses. 1
do not deny that this right can be
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taken away In an emergency, but no
case of an emergency has been made
out by the Government, Therefore, as
I see it, the Bill is wrong in pringiple,
useless in its operation and full of po-
ientialities for mischief. It is wrong
in pnnciple,_begause it runs counter
to the Constitution, and to the princi-
ple of freedom of trade and contracts
relating thereto. A forward contract
as defined in the Bill is one that is not
a ready delvery contract; it is a con-
tract for the delivery of goods at a
future date. A ready- delivery con-
tract is defined as a contract which
provides for the delivery of goods on
the payment of a price therefor either
immediately or within a period not
exceeding eleven days after the date
of the contract. The Sale of Goods
Act and the Contract Act provide that
the delivery and the payment of the
price. need not be simultaneous, It
that is so, then even in cases in which
the price is to be paid within eleven
days and the purchaser happens to
make a default then I want to know
what will happen—whether that con-
tract will convert itself into a forward
contract in spite of the provision con-
tained in the definition of a ready de-
livery contract. My submission is
that this creates a difficulty. For in-
stance, where there is a ready delivery
contract and the purchaser makes a de-
fault in the payment of the price, there
would be a forward contract as it is
provided in the definition of the ready
delivery contract that the parties will
not be at liberty to extend the time of
eleven days provided in the Act. My
point is, that according to the Bill as
it stands you would be converting a
ready delivery contract into a forward
contract for there is no provision in the
Bill for leaving it as it is. So, this
is one point. The next point ig that
the non-transferable specific delivery
contracts have rightly been taken out
of the purview of this legislation. They
are real, genuine forward contracts. If
they are taken out, then I do not see
what is left except an attempt to re-
gulate speculation and wagering, Are
we going, through this Bill, to regulate
wagering and speculation? They are
not treated as contracts. are
treated as void agreements. No distine-
tion seems to have been made on the
floor of the House by speakers who
have preceded me between a forward
contract and a speculative or wagering
transaction.

It is only forward contracts that are
penalised. The proper thing would
have been to penalise all speculators
and persons who enter into wagering
transactions. A penalty should have
been imposed upon those people and
not upon people who enter into for-
ward contracts.
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The regulation of these contracts is
provided to be made through Associa-
tions. I have some experience,
though not personal, as a lawyer, of
these Associations. They are called
by the grandiloquent names of Cham-
bers of Commerce, when, as a matter
of fact, they are pure and simple
gambling dens, and the rules of these
Associations for doing business are in
1&!11191' with the provisions made in the

[MR. DEPUTY-SPEAKER in the Chair]

They transact their business only
through members, The purchaser
and the seller do not come into con-
tact with each other. ‘The purchaser

_does not know who the vendor is; the

vendor does not know to whom he is
selling. It is only the Association
that acts as middleman and later on,
on a due date squares up the transac-
tion. I have got very bad experience
or opinion of these Associations
and if these transactions are to be
carried on through the help of these
Associations, my submission is that
this Bill will lead to legalising all
gambling and speculative transactions,
which, go far as I can see, is not the
intention of the Government,

Then, if we take out—as clause 18
seeks to do—the non-transferable
specific delivery contract is really &
what is left in thisg Bill. A point was
made as to whether a non-transferable
specific delivery contract is really a
non-transferable contract or not. My
submission ig that all contracts gene-
rally are non-transferable, and if a
man wants to transfer a contract, he
has to take the consent or the agree-
ment of the other contracting party.
If the consent of the other contracting
party is taken, it becomes a new con-
tract, because a party to a contract
cannot unilaterally transfer the rights
and liabilities to another man without
the consent of the other party to the
contract. If these genuine contracts
which are really forward contracts are
taken out, then there is nothing left
to regulate. The regulation that |Is
sought to be made by this Bill will
only regulate, as I said before, -the
speculative transactions.

As regards the penalty too, my sub-
mission is that the penalty shotuld be
imposed on the speculative and wager-
ing contracts and not on genuine for-
ward contracts, Therefore, the name
of the Bill should be changed. I do not
know whether even a change in the
name will do, because if you once
change the name the effect is that you
begin to regulate speculative or wager-
ing contracts, which certainly it is not
the intention to do and they cannot
be regulated because in that case they
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would be put on a higher footing and
legalised. g‘or these reasons, I think
the Bill as it stands should be with-
drawn by the hon. Minister and he
should bring forward another Bill
which is more comp ve. more
proper, more correct and more in ac-
cordance with law,

A point was made yesterday by an
hon, Member that offences under this
Bill should not be made cognizable, I
entirely agree with his view, because
once you make an offence cognizable it
lets loose a number of wundesirable
things and it should be made non-cog-
nizable and the person should be pro-
secuted only on a proper complaint
by at proper authority or by Govern-
ment.

There is another difficulty about the
declaration of commodities. I cannot
see how the Government will be able
to declare a particular commodity to
which Chapters III and IV will apply.
Up to now the Act does not provide
for any machinery and if the Act does
not provide for any machinery, I do
not see how if a particular commodity
is declared as a commeodity to which
the Act applies, any person would
have a right to question it. Anything
that is sought to be provided by this
Act should be clearly provided so that
people may know where they stand.
No absolute power should be left in
the hands of any person., so that he
might be able to use it arbitrarily. The
conditions under which a commodity
will be declared under clause 15
should also be specified in the Bill
That is all that I have to say.

Shri N, Sreekantan Nair (Quilon
cum Mavelikkara): Sir, this is normal-
ly a very controversial Bill and I am

the controversy has been un-
necessarily extended because this side
of the House has been completely neg-
lected. One speaker who was. allow-
ed to speak, presented only the general
aspects of the question, as viewed by
his party. I do not belong to that
party. But along with a member of
that party I have tabled an amend-
ment. So I can assure the House that
‘the communist party’s stand is not one
of mere opposition to the Bill. of
course, as socialists, we all believe that
forward contract is a sin, We believe
in planned economy and we do not
understand why people should be al-
lowed to gamble and to trade in fu-
tures when not even an iota of new
wealth is created by this gambling.
THat is why all socialists do oppose
this forward trading. But inasmuch as
our country is moving in a capitalist
circle, we g;ave to. find some means of
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saving the country, saving the consu-
mer and saving the producer and petty
trader from the clutghea

Shri T. T. Krishaamachari:
about saving ourselves? What

- Shri N, Sreekantan Nair: Of course
you are above all these things. So, if
we cannot have a completely planned
society which unfortwnately we cannot
have and which the Congress Govern-
ment cannot give us, the alternative
is how to minimise or limit the ewil.
We feel that forward trading is an ul-
cer on the body politic of our society.
How to treat that ulcer so that it does
not spread is the problem before us.
That is the attitude with which we
look at this issue. That is also the
basis of my amendment which I think
the hon. Minister in his introductory
speech attempted to explain away as
a provision intended for Bengal alone.

Sir, from the -general approach
which the Minister has on this subject,
we all know that he is certainly in
hot waters. He is in difficulties. His
previous opinion as a Member of this
House has been read out to us repea-
tedly. He has now to swallow the
eloquent and scathing remarks he pass-
ed over this Bill last year. And it is
indeed a very unfortunate coincidence
of things that the late Commerce
Minister did not complete this Bill so
that his successor may not have to
face the same difficulty once again!

Regarding the much disputed point
of non-transferable specific delivery
contracts we think it is quite right that
these have been exempted. Several
arguments have been advanced on the
floor of this House about this matter.
You know, Sir. I am not a lawyer. But
I think everybody will agree that the
basic concept of criminal law is that
even if a hundred culprits escape, one
innocent man should not suffer. If that
principle is followed in the case of the
ordinary producer or the ordinary pet-
ty trader, it naturally follows that
even if a hundred gamblers indulge in
illegal gambling that should not give
us cause to ban the right of the poor
cultivator to sell his goods at a reason-
able price and within a reasonable
time-limit. That is the main con-
sideration which prompts us to sup-
port this clause.

Of course several arguments have
been advanced and difficulties have
been raised. Criminal law when it
is enforced, we all know, does not
bring in the desired results. But on
that account we do not say that the
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provigions of criminal law should not
be enforced or should not find a place
in the Statute Book simply because
Reople find a method to elude or evade

In this connection I have to bring
to the attention of this Housé some-
thing that has very recently happened
with respect to my State, namely
Travancore-Cochin. It is that the
ports of Cochin and Alleppey have
recently been exempted from the con-
trols placed on forward trading. It is
very unfortunate that the Commerce
Minister took it into his head to ex-
empt two small forts on the plea that
there are no millionaires and multi-
millionaires there. Yes, Sir, we are
poor people and our traders also may
be poor. But it is a known fact that
the Chambers of Commerce of Allep-
my and Cochin are controlled to a very

ge extent by the millionaires and
multi-millionaires of Bombay and Cal-
cutta. To allow them free scope to do
forward trading, to allow them un-
hampered scope in gambling is not the
intention or the policy of the Govern-
ment of India, Then why should Co-
chin and Alleppey be exempted from
the controls placed on forward trad-
ing?

Of course there was even a passing
remark to some tea parties. It is
very silly, I admit. But it is a well-
known fact that when the Commerce
Minister visited Cochin very recently
he took tea offered by one of the front-
rank advocates of forward trading.
That naturally put a very serious
suspicion in the minds of the poor

tty traders. It is also a well-known
act that a Member of the Council of
States who has been notorious for his
dealings in oil was also behind this
pressure that has - brought to bear
on the hon. Mr. Krishnamachari......

Shri A. M. Thomas: Sir, may I just
interrupt him with your permission?
May I ask the hon. Member whether
the price that the ordinary coconut
producer gets there now is not higher
than the price which he was getting
before the ban was lifted?

Shri N. Sreekantan Nair: It is not
a question of getting higher price. 1If
my hon. friend is given higher salary
to murder somebody, will he go and
murder him? This is immoral, and
what Government did is wrong. That
is all I say. You please sit down.

.Mr, Deputy-Speaker: Order, order
please. The hon. Member is unneces-
sarily creating heat where the whole
thing ought to be cool. I am afraid
there is so much ‘forward contract’ in
talk! It is unnecessary for the hon.
Member to say those things and ask
the hon. Member to sit down.
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Shri N, Sreekantan Nair: I gave him
way once.

Mr. Deputy-Speaker: If he did not
want to allow the hon. Member to in-
tervene, he could have as well said,
“I am not giving way”. But having
done so there is no good commanding
him to sit down as if he were a school
boy here. Let us all amicably discuss
and dispose of the business. There is
no harm and a one or two minutes in-
terruption will not take away the time
available to the hon. Member for mak-
ing his speech.
tinue,

And then with all respect to hon.
Members I would like them not to
make personal references relating to
taking tea and coffee—as if the hon.
Minister is not able to provide for
himself tea or coffee wherever he
goes!'—and on that ground of being
nice to X, Y or Z, In spite of what
he did openly he came here and in-
troduced the Forward Contracts (Re-
gulation) Bill so as to avoid forward
contracts. Social courtesies like that
are necessary. We are not enacting
legislation only for the poor section or
the rich section, or excluding the one
or the other, He has two ears, one
for the poorer section and the other
for the richer section.

Shri N. Sreekantan Nair: One ear
is deat, Sir!

Mr. Deputy-Speaker: Therefore, I
would request hon, Members, so far as
these social courtesies are concerned,
not to refer to them. They are done
at social functions. I expect that if
the same rich man invites also the hon.
Member representing a particular con-
:ltlltuency for tea, he should also go

ere.

Shri T. T. Krishnamachari: [ can
assure you, Sir, that if one of my ears
gets deaf I shall reserve the deaf ear
for the rich man!

Shri N. Sreekantan Nair: I already
said and I could convince you, Sir,
that my constituents have written to
me about it. I know it is silly. But
I have to place the fact before the hon.
Minister so that in future when such
exemptions are granted he may take
care......... .

Mr. Deputy-Speaker: That before
granting exemptions he ought not to
take tea there?

Shri A. M. Thomas: Sir, the exemp-
tion was granted long before the tea
was taken,

Shri T. T. Erishnamacharl: I might
also mention, Sir—I did not quite
catch what the hon. Member said

He may now con:
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that all the time I was there I took tea
only at the expense of the Travancore-
Cocl'ﬂn Government and at nobody
else’s expense,

Shri N. Sreekantan Nair: I am
anxious about the future of our spices,
Sir. That is why I have stood up to
speak on this occasion. You may
know that 50 per cent. of the total re-
quirements of the world and about 81
ﬁen cent. of th: ;'equirements of

ca in respect of pepper, we ex-
. We have earned h‘? million dol-
in the year ending June, 1951
from the export of pepper alone. That
means Rs. 25-5 crores foreign ex-
change—and that too very valuable
foreign exchange. If we leave this
pepper and other things in the hands
of these gamblers, I say it would be
treason. Whatever harsh  words
might pass between us the hon. Minis-
ter has a duty to South India. I em-
?ehatic plead that Cochin and Al-
ppey should not be exempted from
the provisions of this Bill so that our
:"pi may be permitted to go to the
Ogs.

About the much disputed clause 18
neither the present Select Committee
nor the Select Committee appoint-
ed in 1951 could submit a unani-
mous report. With due deference
to you, Sir, I feel that *he Select Com-
mittee’s report presented in 1951 was
some sort of hotch-potch adjustment
between the two rival or contending
ions. In the 1951 report clause
18 begins with: “Chapters III and
IV to apply to non-transferable specific
delivery contracts only in certain
cases”. But the Bombay Act of 1847
does not differentiate between non-
transferable specific delivery contracts
gnd transferable specific delivery con-
tracts. Much has been made of that.
1 would like to bring to the notice of
this House that many of the provisions
of the Bombay Act were incorporated
into the 1950 Bill when the then Com-
merce Minister iutroduced the Bill
And when he introduced the Bill, the
provision regarding non-transferable

c delivery contracts was there. If
the Select Committee thought it fit to
make some alterations, it 1s certainly
hecause the vested interests,
the monopoly capitalists. exerted sufl
cient influence on the Select Commit-
tee. That is how I feel about it.
When -this Bill is passed the Bombay
Act, ag it now stands, becomes nullifi-
ed so far as that provision is concern-
ed. ButI do not think that it is
golng to b: in very serious reactions

even in the Bombay market because,
as has been pointed out by my hon.
friend Mr. Kilachand, there are seve-

ral ways of avoiding it and circum-
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venting it if required. amend-
ment which has to h%{ moved
relates to  sub-clause (2) «aof
clause 18 of the present Bill. I
would table the amendment that
sub-clause (2) of clause 18 may
be removed because it concerns the
right of the Central Government to
exempt transferable specific delivery
contracts also in certain cases. As I
have pointed out on another occasion,
Sir, it is not even in the best interests
of the Government to allow such
clauses to be put in because people
will always come and say that this
may be exempted and that may be ex-
empted. So, even in the interests of
the Ministers and the Government it
is not safe to include such a clause.
When transferable specific delivery
contracts are also exempted, it means
the forward trading will go on un-
hampered. The contracts would pass
through several hands and naturally
no control that is envisaged in this Act
would be of any help to the producer
or the petty trader. Therefore I sug-
gest that the provision giving power to
Government to exempt in certain
cases, when found necessary, even
transferable specific delivery contracts
may be exempted. The argument
regarding Calcutta jute does not cut
much ice because in the 1951 Select
Committee Report, that question has
been dealt with at length. It says on
page 2 of the Report:

“We have particularly taken
into account the suggestion made
by Messrs. ‘K. P. Goenka and
B. Das Gupta in their minute of
dissent appended tb6 the report of
the Expert Committee and also by
certain Chambers of Commerce in
West Bengal to - the effect that
transferable spgctfic delivery con-
tracts relating to raw jute and
jute manufactures should be ex-
empted from Chapters III and IV
of the Act. ~However, as futuyre
trading in raw jute and jute manu-
factures is at present prohibited
under two Bengal Acts, and as
there is at present a shortage of
these commodities and as there is
no early prospect of the Act being
applied to them, we have not felt
called upon to make any specific
exemption in respect of these com-
modities.”

So, the argument raised by the hon.
Member when he introduced the Bill
in giving exemption to transferable

. dellvery contracts does not
hold good.

I would like to bring another point
to the notice of this House. That is
clause 3, sub-clause (2) regarding the
constitution of the Commission. One
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Member of the Commission is to have
A knowledge of forward markets. This,
1 think, is a very dangerous provision.
Of course I admit there is an impro-
vement from the 1951 Bill. There
it was put down that he must have
direct experience of forward trading.
A direct knowledge of the market con-
ditions means naturally that only a
man who has been a veritable gambler
could be appointed as a member and
as such he would not be prepared to
do justice, full justice. Instead he
would try te support or help his col-
league. Government should see that
the knowledge should be theoretical
and not practical. As regards the
plea that the offences should be cognis-
able, Mr. T. T. Krishnamachari last
time specifically told the House, and
it has been repeated, here that we are
not dealing with very honest people.
When hon. Members of this House
have very often gone to jails with fet-
ters I do not consider it as disgrace
for an ordinary merchant to be taken
along the streets with fetters on.
When he is befooling or when he is
deluding the public or cheating the
public, he must be prepared to put up
with that disgrace because he has done
something anti-social. So I will say
that a provision regarding cognisable
offence should be there and no conces-
sion should be given to these anti-so-
clal elements.

As to the minutes of dissent by Mr.
Kilachand and Mr., Somani, as one
who represents the common man, I
cannot see eye to eye with them.

Mr. Deputy-Speaker: Mr. Thomas.

Shri R. K. Chaudhuri (Gauhati):
Five minutes will be good enough for
me

An. Hon, Member: Mr, Chaudhuri
has exercised undue influence upon the
Chair (Laughter).

Mr. uty-Speaker: He is sufficient-
ly at apegistance. Is there forward

trading in Assam also?

Shri R. K, Chaudhuri: Here is a
point which has not been raised by
anybody. It is said that only the
first Chapter will come into force at
once. 1 find the first Chapter en-
tirely deals with definitions. What.
emergency was_ there to bring into
force the first Chapter alone which
consists only of definitions? No prin-
ciples have been laid down here?

at is a point on which I should
like to have some elucidation.

21 NOVEMBER, 1952

(Regulation) Bill 1060

5 P.M.

Then, Sir, secondly, as regards the
constitution of the Commission, I
think there has been a departure and
a difference between the provisions
laid down in the original Bill and the
Bill as it has come from the Select
Committee now. According to the
original Bill, there would have been
in the Commission at least one Gov-
ernment servant. According to the
new provision, as it has emerged from
the Select Committee, it is not neces-
sary that a Government servant
should be on the Committee. Al-
though, usually, I speak against nomi-
nation and Government servants in
a Commission of this kind, in this
matter, I think it was wrong to omit
that provision. Why, I will tell you.
This is a business Commission.

Shri T. T. Erishnamachari: I will
take the hon. Member’s caution.

. Shri R. K. Chaudhuri: This is a
busipess Commission entirely. It
will be in the power of the Govern-
ment to have a Commission only pure-
ly of non-officials, That can be done
under the present provisions. I sub-
mit that when a Commission like this
consists purely of businessmen, they
may at times act partially, Them-
selves being businessmen, they may
act in a spirit of rivalry against other
businessmen. Therefore, I submit
that it was not wise to constitute the
entire Commission with non-officials,
who may be entirely connected with
business and nothing else. There is
no prohibition in the Bill as it has
come out of the Select Committee, to
make it compulsory for the Govern-
ment to have a Government servant.
A Government servant is generally
supposed to be impartial In such
matters. The Minister himself may
be a businessman. I do not know
about the present Minister. But, a
time may come when the Minister
himself may be a businessman and he
may like to have a Commission con-
sisting purely of men from his coterie
of businessmen. How will that stand?
Government will be entirely out of
the picture.

Sardar A. 8. Saigal (Bilaspur): It
is already five minutes past ﬂee, Sir?

Mr. Deputy-Speaker: What if it is
5+5. I am going to proceed to request
the House to sit until the hon. Mem-
ber finishes. There is nothing sacro-
sanct about flve o'clock. There is sc
much work to do. Other Parliamerits
are working a lot of time. As soon
as the clock strikes flve, the eyes of
all hon. Members are on the clock.

Sardar A, 8. Saigal: You gave on
five minutes, - & y

*Expunged as ordered by the Chair.

-
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Mr. Deputy-Speaker: That is an-
other matter. I will allow him ten
minutes.

Shri R. K. Chandhari: You do not
wish to close the House, but wish to
close my speech or if you wish that
we should close simultaneously.........

Mr. Deputy-Speaker: The han.
Member will have as much time as
he wants. The House will sit for
his sake. I take it that the hon.
Member has nothing more to say.

Shri R. K. Chaudhari: I have more
to say, but the House is not Prepared
to listen. That is my difficulty.

Mr. Deputy-Speaker: I have request-
ed the House to sit.

Shri R. K. Chaudhuri: If you wish,
Sir, I will sit down now.

Mr. Deputy-Speaker: Order, order.
I am really surprised. When I was
about to call another hon. Member;
the hon. Member said that he would
take only flve minutes. There are
hon. Members here who are interest-
ed in this branch and who know
something about it and they want to
speak. It is open to every hon.
Member to make a study of the ques-
tion and also to make representations
to the House and enlighten the House
on the various points. As a matter
of fact, with reference to the first
Chapter coming into force at once, the
hon. Member pointed out that it does
not alppear full of import because it
is only a Chapter of definitions. The
hon. Member seems to have read that.
I re, vyhenut)le'said ﬂv:h minubei:,

was willing impose is addi-
tional burden upon the House. Now,
he wants to extend. I kave reques-
ted the House to continue to sit un-
til he closes. Now, if he should get
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up and ask me whether I want him
to close, well, I have no objection if
he sits down. That is all that I will
say. Evidently, thre hon, Member has
nothing more to say.

Shri R. K. Chaudhurli: I am not
going to take any undue advantage
of the permission that you have
granted. But, I wanted to submit one
or two other points. If you want
that I should close, I will comply with
your request. As I have said, Sir, I
mave lost my habit of speech here in
circumstances beyond my control:
under your control but beyond my
control. Therefore......

Mr. Deputy-Speaker: Hon. Mem-
bers will find that this Bill has taken
yesterday and today. There is so
much of other work. After all, this
House has to dispose of this work
before the House adjourns in Decem-
ber. Every hon. Member must make
it a point to assist thhe House.

Shri R. K. Chaudhurl: What I say
is, you should not be under the im-~
pression that having had four or five
minutes time given by you to me, I
am trying to lengthen my time.

Mr. Deputy-Speaker: That is not
so, I am appealing to every section
of the House and every hon. Mem-
ber whatever has to be said must be
said as quickly as ossible and the
matter disposed of. Otherwise, I
would have accepted closure. I do
not want to stifle any hon. Member.

Wll right; the hon. Member has evi-
dently much more to say. The House
will now adjourn to 10-45 aM. on
Monday.

The House then adjourned till a
Quarter to Eleven of the Clock on Mon~
dey, the 24th November, 1952
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